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think it is almost as bad for people 
to exaggerate this and excite people's 
passions on this communal bpsis. 

Shrimati Rena Chakravartty: Sir, 
Pakistan has behaved in this manner 
in the past, it behaves like that even 
now, exaggerating what has not taken 
place. But, when the American news-
papers have been flashi!Jg it in order 
to bring discredit to India, why is it 
that our own Pl'eSs Attaches and our 
embassies there have not issued a 
very strong rejoinder to it? When 
this matter was taken up in the New 
York Times of 4th May and today is 
12th May-we get it via Pakistan hav-
ing been reproduced in Dawn and 
then we see it in India_by is it 
that every time we have to wait for 
things to come like this and it is not 
taken up quickly enough in order to 
scotch this kind of wild propaganda 
which took place after Goa and which 
now takes place again at the slightest 
haippenings in Maida?· I would like 
to know what steps GoverIl!Ileilt are 
taking to see that our Press Attaches 
and our embassies react immediately 
to these things and scotch such pro-
paganda in time so that it would not 
lead to such bad consequences. 

Sbri lawaharlaJ. Nehru: It is very 
difficult for our Press Attache there 
to contradict a statement made by II 
correspondent who presumably had 
been to the spot. Our press con·cs· 
pondents have issued statements there, 
but it may not have in the eyes of the 
editor of that paper the same. value. 
The unfortunate thing is that such 
statements have been issued by a cor-
respondent without apparently en-
quiring on the spot but by just taking 
the exaggerated and lurid accounts 
that were given to him in Rajshahi. 
Our Press Attaches, as a matter of 
fact, have stated this, I believe, even 
in the United States, but it is v .. ry 
difficult fOr them when a corresp.>n-
dent says so. That is why I am in-
viting the correspondent and other 
correspondents to iO to MaIda find out 
for themselves, hold an enquiry which 

will help them in every way and llut 
be so eager to accept every rumour 
.and story that is told to ~hem ~Y 
excited people. 

Shrimati Renu Chakravartty: Did 
our embassy or the Press Attache 
bring to the notice of the Government 
of India what had actually appeared 
in the Press there and asked us to 
issue some sort of contradictiOn to it 
at a sufficiently authoritative level, or 
is it that this was brought to the 
notice of the Prime Minister only 
when we raised it as a Calling At-
tention Notice? 

Shri JawaharIaI Nehru: I can't 
answer that, but I do believe that odr 
missions in various important places 
did issue what might be calle(! our 
version of these incidents. I am glad 
this matter has been raised here be-
cause, perhaps, my speaking on it may 
draw a little more attention than 
ofllcial statements made by the Minis-
try here or our missions abroad. 

Shrimati Renuka Ray (Maida): 
rose-

Mr. Speaker: No questons by 
other hon. Members. We shall nOW . 
proceed with othe other business. 

lUG hrs. 

DEMANDS FOR GRAN'I"S-eontd. 

MINISTRY OF COMMUNITY DEVELOPMFN .. • 
AND CO-OPER.\TION--contd. 

Shri Kolla Venkaiah (Tenali): Mr. 
Speaker, although the total amo~t 
of the three Demands relating to this 
Ministry of Community Deve~op~~t 
and Co-operation is paltry and JDSlgm-
flcant, the issues and policies involv-
ed are the main things that we have 
to discuss now to see whether the pro-
gramme has been implemented all 
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these years to the satisfaction of the 
people. Our leaders are sayiRg, and 
the Government has repeatedly b':en 
issuing pamphlets, that the community 
development programme is a peaceful 
revolution. But the main question is 
whether this peaceful revolution has 
brought anything to our common man? 
And this question has been answered 
by so many eminent men of our 
country by saying that it has not been 
SiUccessful and the money that has 
been spent on this programme has not 
produced fruitful results. 

Acharya Vinobha Bhave, a great 
~an of our country who has great 
sympathy for our people, said in 1960: 

"Crores of rupees are being 
wasted on these projects without 
anything having been achieved 
through them. It is so because 
those in power have failed to in-
spire the people with confidence 
and as a result necessary co-ope-
ration to make the projects a 
success could not be mustered.' 

Then, the Estimates Committee of the 
. Mysore Legislative Assembly, after 

going into this programme, has staled 
in 1959: 

"Except for a few buildings 
here and there, the impact of the 
m.ovement of Community Develop-
ment and NES has not been felt 
by the people." 

The Committee also stated that there 
had been no improvement in the eco-
nomic condition of the ryots and rural 
indebtness has also been properly 
tackled. The U.P. Government ap-
pointed a committee in 1959 to go into 
the issue fully. For one year the 
committee has enquired into the mat-
ter and it has come to a conclusion. 
"From the point of view of the objec-
tives enunciated by the Planning 

Commission" the report of that com-
mittee says: ' 

"It must be said that very little 
progress has been made in bring-
ing about a social and economic 
transformation and change in the 
mental attitude of the people to-
wards progressive thinking and 
social cohesion." 

The Punjab Govern~ent appointed a 
committee headed by General Mohan 
Singh to review the programme. That 
committee points out in its report: 

"although it is claimed that 80 
per cent of the rural Punjab has 
been covered by the programme, 
nothIng substantial has been achi-
achieved so far." 

Many committees that have gone 
into the question have stated, and it is 
a fact also, that this programme could 
not bring the relief and help that we 
contemplated by this programme. Dur-
ing the period that we have imple-
mented this programme, the condition . 
of the agricultural labour has been 
very much deteriorating. The income • 
of the landless labour declined during 
the first decade of India's economic 
development by 30 per cent. This' is 
the opinion of a stUdy group which 
was appointed by the Government of 
India to ,go into this question. The 
same study group has suggested • hat 
measures have to be taken to change 
the pattern of community develop-
ment programmes and co-operative 
movement. 

11\ :Mll' State we have got vut 
experience of how this movement 
works. We know that the productive 
activity of our rural folk is mainly 
agriculture. The land is in the hands 
of the landlords and our land reforms 
have not touched the problem in any 
way. We have just brought about 
one piece of legislation for protecting 
the righta of the tenants but the ~ta 
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of the tenants were not protected. 
Many of the tenants were evicted 
because of that legislation. After the 
legislation was passed Government did 
not take it into its hand· to protect 
the rights of the tenants. The 
tenants were left to their own fate. 
Even their petitions to the courts just 
for securing the protection of their 
!'ights were not in any way heeded 
to by the Government. The officials 
in general are in support of the land-
lords and the tenants have become 
landless in many a case. 

About the land ceilings Acts, we 
know in many States these land 
ceilings Acts are a big hoax. They 
cannot give land to the tiller, the 
agricultural labourer or the tenant . 

. The only thing they are left with is 
that they have to labour. Employ-
ments is not sufficient in villages. 
Even when we have got land, for six 
months in a year we have no employ-
ment. Agricultural labourers cannot 
have employment and for many a 
day they will be unemployed. They 
cannot have any other work during 
that period. In a year even for three 
months they cannot have a continu-
ous period of employment. For very 
long periods they are left unemployed 
and are just going oV,er to the houses 
of the landlords in search of some 
paltry work through which they can 

. get some benefit. That is the posi-
tion of our village folk, specially of 
our agricultural labour, the tenants 
and the poor peasants who are 
involved in agriculture, the main 
occupation in the village. 

Peasants who have got lands just 
cannot have sufficient amount of 
money to invest and get manure. If 
we go into the working of the co-
operative movement and how far it is 
giving help through the credit socie-
ties, we can understand the whole 
question. You know, Sir, our State 
has almost been the first State in 
India toactivise the co-operative 
movement and to build it. Madras 
State was the first State where the 
co-perative movement was built and 

was given some importance. But that 
movement which was built could not 
for a very long period give, relief to 
the peasant. During the period of the 
British the landlords had taken 
advantage of this movement. They 
got the help of the Government and 
built the co-operative societies for 
their own sake. There are many 
instances of the landlords just enlist-
ing their family members in a society 
and of using all the help given by.the 
State for their own family. 

The report given by our Ministry 
says that there are so many dormant 
societies which are not working. 
Those societies which are not func-
tioning cannot be activised so E!IISily 
because i1 they are to be activi~, 
new members have to be enlisted in 
those societies. But the ilndrlords 
who have a grip on the society, who 
have taken the societies into their 
own hands, cannot allow the enlisting 
of new members. In our State, 
according 'to the Co-operatives Act, 
the directors or the management of 
the society have to pass a resolution 
or have to allow the enlisting of 
members. So it is at a standstill. 
Those societies which are functioning 
in our State cannot be properly 
utilised. 

Also, according to our Co-operative 
Societies Act, the area of operation is, 
at the beginning of the formation of 
the society, fixed by the society itself 
in conSUltation with and with the 
approval of the officers. When the 
area is fixed and in that area for four 
villages a society is formed, then in 
that area if one village wants a sepa-
rate sOciety, the officers cannot allow 
it unless the management allows the 
formation of that society. That is the 
position of our co-operative move-
ment there. Also, so far as the area 
of operation is concerned, suppose a 
society is functioning in a district or 
taluk and suppose there are a few 
villages there where the society is 
functioning, if the society with the 
approval of the officers wants to enlist 
the other villages into it, it cannot do 
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so unless that district society allows 
or approves of its taking the other 
villages into its fold. 

In our district the Central Bank is 
a very important source for giving aid 
to the rural societies. It is the main 
thing, and our rural societies depend 
upon the Central Bank. But how far 
the Central Bank is helping the local 
societies i. a very serious question. 
If we take into consideration the 
number of villages in the district and 
the number of societies that the Cen-
tral Bank is helping, we will find 
that the number of societies that are 
getjing help is limited and not large. 
Also, if the President or the head of 
the Central Bank refuses to enrol any 
villag. into the Central Bank as a 
unit in the organisation, if he refuses 
to take that bank, then that bank 
cannot get any help even from the 
Government or any other source. So 
these co-operative societies generally 
are under the management of the 
village landlords, money-lenders or 
other vested interests. In so many 
places the societies are becoming use-
less because of this. 

Also, if we take into consideration 
the question of panchayats, it is a 
very difficult problem for the rural 
people to vote even in the panchayat 
elections. In our State the panchayat 
elections are held openly; no secret 
ballot is there. Not only that; the 
division of ~ards is also a very 
serious problem. There are villages 
where in the general elections the 
Communist Party gets the majority 
of votes. For instance, the~ is a 
village called Narasa,yapalem in 
Bapatla taluk where the Communist 
Party polled 1,400 votes in the general 
election. But the division of the 
wards is managed and manipulated in 
such a way that the ruling party or 
the landlords who have got the help 
of the rt1!ling party got the majority 
of the seats. That is the position. If 
We take, again, Nalgonda district, in 
that district the Communist Party 
always gets nine or ten Legislative 

Assembly seats. But, the ruling party 
manipulates the situation in such a 
way ·that the Zilla parishad has been 
taken int'o its hand. So, the inter-
vention of the ruling party and also 
the corruption which is prevalent and 
rempant in that area, in our State, 
have helped the landlords to take 
possession of all the institutions and 
use them for their own ends. If the 
C.D. movement and the co-operative 
societies are to be successful, the 
land reforms should be implemented 
and the inequalities narrow down. 
Otherwise, there is no possibility of 
success in this aspect. I request the 
Government through yoU to go into 
the whole question and the report of 
the Study group that has been 
appointed by the Government. The 
Government has to give sufficient 
attention to the reports presented to 
it by the committees appointed by it. 
Previously, we know the Reserve 
Bank surveyed the credit position 
in this country and ii has 
appointed a committee. The com-
mittee appointed by it has presented 
a report. In that report, they have 
given very good suggestions. The 
suggestions are very useful to our 
country. But, they are not imple-
mented or taken into consideration. 
The reports must not be just left there' 
without any proper consideration and 
implementation, where they are 
useful. 

Mr. Speaker: I will be calling the 
hon. Minister at 3 o'clock for the 
reply. There is a large number of 
Members who are desirous to speak. 
On Demands, I think even 10 minutes 
ought to be enough. Therefore, I 
would request hon. Members, parti-
cularly on the Congress side, if they 
want a larger number to be accom-
modated, that they should condense 
their remarks within 10 minutes. 

Shri Bari Vislmu Kamath (H08-
hangabad): How long will the debate 
go on? 

Mr. Speaker: I will call the hon. 
Minister at 3 o·cloak. 
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Shri Hari Vishnu Kamath: Eight 
hours have been allotted. . 

Mr. Speaker: That would be up to 
half past four. 

Shri VeDkatasubbaiah (Adoni): Mr. 
Speaker, I rise to support the 
Demands which have been moved by 
the hon. Minister. The Panchayati 
Raj has made tremendous progress 
in the villages especially in Andhra 
Pradesh where the recommendations 
of the Balwantray Mehta Committee 
have been put into effect and Pan-
chayat samitis and Zilla Parishads 
have been formed and they have been 
working successfully. But, there 
seems to be a sort of less co-ordina-
tion so far as the State Governments 
and the Centre are concerned. What-
ever recommendations have been 
enunciated at the Central level, I feel, 
they are not properly put into execu-
tion. Unless that co-ordination and 
co-operation between the Central 
authorities here and the State Gov-
ernments is there, I feel that that 
progress which we expect and which 
we want may not be achieved by 
these institutions. 

Coming to the formation of pan-
" chayats and panchayat samitis, I 

would suggest to the hon. Minister 
that there should be comprehensive 
legislation for all the States in this 
country so that they may adopt a uni-
form policy in electing panchayats, 
panchayat samitis and Zilla parishads. 
In the various States various methods 
are being tried and introduced with 
the result that we do not have a full 
picture of the smooth working of the 
panchayats and also the smooth 
working of panchayat elections. The 
Minister should first bring in legis-
lation with the advice of a conference 
of a State Ministers which he may 
call. The sooner the better. If he 
brings in a comprehensive legislation 
regarding the formation of panchayat 
samitis and Zilla parishads, that 
would be better for the working of 
these institutions. 

For instance, there is great difter-
ence in the formation of the pancha-
yats and panchayat samitis between 
the various States in this country. 
Full democratic process has not been 
introduced so far as the Andhra Pra-
desh is concerned. In one part of the 
Andhra Pradesh, elections to the 
panchayats are held in a different way; 
in another part of Andhra Pradesh, 
elections to the panchayats and pan-
chayat samitis are held in a difterent 
way. So, these anomalies should be 
avoided, and there should be a uni-
form policy throughout the State. 

12 hrs. 

When these panchayat samitis are 
·working now, I find that there is"not 
sufficient co-ordination between ~e 
panchayat samitis and zilla parishads. 
I do not know whether the zilfa pari-
shads will be able to pave an effec-
tive control over the panchayat 
samitis. Under the Panchayat Slmiitis 
Act, the panchayat samitis are auto-
nomous, and they are not fully res-
ponsible to the zilla parishads which 
are supposed to be the controlling and 
co-ordinating bodies at the district 
level. There is a diarchy existing. 
The revenue divisional officer of a 
particular division is in control of the 
panchayat samiti, whereas the non-
official president of the zilla parishad. 
does not have full control over the 
working of these panchayat samitis, 
though he is the head of the district 
organisation. These are certain ano-
malies that are to be eliminated 
before we can derive !he full bene-
fits from the working of the panchayat 
raj institutions. 

. Regarding the several amenities 
that are to be provided for the village 
population, there is a set pattern, and 
there are rigid and strict rules, and 
under these rules, the administration 
of the non-official body which is 
charged with providing amenities to 
the people and working for theJr 
development is not able to discharge 
thOse responsibilities. Regarding 
/bdng of priorities, or fixing of certain 
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amounts to be spent on various heads, 
there is a rigid or strict rule by 
which the amount from one item can-
not be transferred to another item. 

For instance, there are many 
villages where there is scarcity of 
drinking water. So far as the provi-
sion of drinking water facilities is 
concerned, the panchayat samitis have 
become ineffective, and they are not 
able to provide even drinking water 
facilities to many of the villages 
within their jurisdiction. It is not 
their fault, nor is it due to any lack 
of enthusiasm among the people to 
come forward to give their share of 
contribution, but it is due to the fact 
th;t the funds and the resources of 
the panchayat samitis are limited, and 
they are charged with providing all 
sorts of things, with the result that 
they could not bestow their attention 
on one particular item at one parti-
cular place where the facility is more 
urgently needed. All these things 
have to be exami~, and the pan-
chayat samitis should be given the 
freedom to choose which of the 
amenities should be provided first and 
to which areas, having regard to the 
circumstances prevailing in the diffe-
rent areas. 

As I have just stated, t11ere are 
villages where drinking water is 
scarce. But the provision made for 
drinking water supply is alao very 
meagre. The result is that only a few 
villages could be covered and still 
there are many villages in our country 
where we are not able to meet the 
elementary needs of the people, 
namely drinking water supply, evell 
though the people are prepared to 
come forward aI\Cl give their contri-
bution. 

Secondly, I would like to point out 
that this contributions for executing 
development programmes from the 
people has become a farce and a 
mockery. So far as panchayat raj is 
concerned, the people are expected to 

give certain contribUtions, and with 
the help of Government's contribution 
and the people's contribution, they 
are expected to provide amenities to 
the people. The 50 per cent contri-
bution or whatever contribution has 
to be made is there, but the scheme 
is not being worked properly; there 
has not been any effective check, and 
some anti-social elements are taking 
advantage of this, and they are not 
using the funds properly. So Govern-
ment should realise the practical 
difficulties of the population and come 
forward with increased aid to these 
organisations, so that there may not 
be any fraud. It is only put on paper 
that 50 per cent of the help comes 
from Government and 50 per cent 
from the voluntary organisations. But 
only 50 per cent is being used in 
some places where the people have 
become morally degenerated. They 
are not able to take advantage of it. 
The concerned officers are not able to 
inculcate or imbibe the real spirit of 
co-operation among the people. So 
the amount that is being spent in 
some places is not being properly 
utilised. I would request the hon. 
Minister to call for reports on this and 
investigate the matter. 

These are some of the problems • 
confronting co-operative institutions. 
I happen to be the President of State 
Marketing Federation of Andhra 
Pradesh. I know how the Co-opera-
tiVe Societies Act has become obsolete. 
In spite of repeated speeches made 
here and outside that the Act has so 
far not been made up to date and use-
ful to the co-operative institutions In 
the country, with the result that 
whomsoever enters the co-operative 
institutions . could not be removed 
from those institutions as long as he 
wants to be there. These facts should 
also be borne in mind by the hon. 
Minister. There should be a confer-
ence of all the people concerned and 
the Act should be modified in such a 
way that the weaker sections of the 
community, poor peasants, people 
who do not possess land, people who 
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;;n~ I ~eAT ~r ~ 1l wA" ~ ~ 'lfr o'Hi ~ 0lfTif i I 1l ~rer ~ 
~<miT if ~~ ~ f~ m:rcr "" ~ ~r <R'Ii ~m:r 'fmlT ~ I ~ tt~ ~: 'R 
~ ~ ~1 ;;n ~r ~ I ~~ ,,1 ~r ~q;;r ~fu ~, ~ :oft 
~ ~r~ ~'lA~r if<'l'!iti 't: [m ~ wf.r m ~~ ~, ;;'1' ~) ~m.r mif-
~ ~ <'I'rrr 'liT ~")q;f ~ 3i;rr <tim ~ CI1T~.:oft ~ ~" If'I'~ if@' 
~ ~ ~ ~r ~R m:rcr ~) ~~ ~T ~ I ~;fr.rT ~ f;;r;r ~ ~ 
Rifr f~ '1"¥ft ;;neir ~ I ~ <IQ'" i!U ~ ~ <rm'IT ~ ~, " ~ ~ 
<mr ~ I ~if ~~) ~ ~ ~ ~ff~ I ~;;n;:Rt~f.!;~~ 
\:eAT 'cit <tim ~ f~ ,,) '3'ij' ~rilffiT if, t~ f.!; ~f, ~r~, CIlfIlI' ~ 
I:t~" ~r ~f ~)~) ~ ~ 'liT q. mmrnr <'I'T<rT ~: ~:ij' "lffi ~ rn 
~o 'RWc ~cii ~) ..-rer rorr ;;rAT '3'if 'fiT It"rtor ~ fiI;1:rr ;;rrcrr ~ I ll'i[ 
~ <fTfi!; ~ qq-;IT !l!Tf <fip fi:q'ft; ~ <lsa \t .. l{I ;mr ~, lI'lI<: '3'if '1ft qq-ifr 
~.w I ~ f~ ,,~u ~ I ~ 'R, ~f.;it i~ii!'fi;c!' ~: ~<m"T 

~ ;;rr;ffl ~ f.!; ~ ~<'I'l~ it U;'" 
'IIlR iJ) ~ 'ffli ip IHIn: ~ m ~~ 
~A ~ ~ \tR ~ ~ 'lime 
ft<ni~c!' ~ ..-rr ~ ~ f.!; ~ 'fiT 'Iifue 
~ ~ rn ~'" OTlfA ~ ~ ~ 
fiff I '3'Of ~) ~lI<'I'r 'liT U;'!i~~ 

i!WIT ~ I 1l ~~ ~) lI'T;rcrr ~ f.!; lifcfi "" 
~ ~ fu1t u;'Ii~~ ~ ~ 
~, "rfll;;r lJlm'I' ~ ~ ~ ~ ~ 
~ 'Ii~ q. ,,) ~r~):a~ 'liT 
~ 'liflro "-)IJ'T 'fiT mm.rr or it 
crT 'l'll'T Ofl'lJ ~ ? ~~ q. ~ ~ <'I'm ~"r 
frmm ~hr ~ I ~~f<'l'if 1l ~;it ,,)~ 
it ~ ~~IJ'~ f~ ,,"r orif 'liTi;r CI1T'Q! ;r;r 
~ ~ it ~ ~ mmr \l:) f~:oft fJ!m 
~ rn q';nlffl ~T ~~ ;fit 
!lll'fiff ~ ~);;rr ~:a~ it '3'if~)~;;r 
~ 'Ii~ ~r ~;ft 'liT ~o mre 
~ rn f1:r<;r.rr ~ I ~ij' ~ ft;rif 
~ ~ ;;n;ft ~q f.!;:oft ~~ 1fq.f~ 
~ ifw ~ 'R 'IiT¥ ~) ~ I 

U;~'if"'t;;rllmm~~~~ 
1t~~~ IW~~ll~OT 
i f.!; ~ ~ 'R 'fro ero ~)o 'liT :oft 
m'Ii ~ ~ 'liT ~ '[U ~ ~ ;;rrcrr 
~ I 1l 'iJ'1\l"1l ~ f.!; ~ ~;;r;!i' m( ~'if<: 

it '3'if 'if"'r ~) ~~ ii<::~r ll'T ~~~ 
~mm~ I ~~r;mr~~ I 
"ormr 'Z;:~ ~ <ill' ~: iIli' ~ ~if 
"fI'I1 ll'~ ro!<'I' '1'<'I'CI' ;mr ~, ~ 
'I'm ~) ;ft;;r ~ I 1l ~~ ~R ~r 
'liT 0lfTif ~Iffl '!i1:OfT ~ ~ f.!; 
~ q. ~ ~ 0lfTif ~ \tR ,,) <'I'rr wf.t 
~ ~r{ ~ 'fiT mm U;~~ 
~ ~ ~r.rr ~ ~ ';3or ;fit ~ 
'li'tl 

Shri Shree Naruan Du CDar-
bbaga): Mr. Speaker, Sir, while sup-
porting the Demands for Grants for 
this Ministry I would like to make 
certain observations not with a view 
to make destructive criticism but to 
make some constructiye criticism. 

This movement of community deve-
lopment, I think, was in implementa-
tion of the programme chalked out by 
Mahatma Gandhi in the form of a 
constructive programme. When this 
programme was initiated, we thought 
that it will change the face 01. rndia 
and would enthuse the people toWards 
the coming development programme 
which we envisaged through our Five 
Year Plans. But the working of this 
programme did not give any satisfac-
tion to the people or to those who 
were interested in it. Even the 
Government realised that this pro-
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gramme is not able to stimulate ini-
tiative and develop institutions for the 
continuity of that programme through 
the pUblic. 

The various stages of' the com-
munity development programme, as 
envisaged, required that the whole 
programme should be taken up in 
course of time by the people, but that 
was not done. Then a committee under 
the Chainnanship of Shri Balvantray 
Mehta was appointed to suggest 
ways and means as to how it will 
2'eceive the co-operation of the people 
and in the fonn of Panchayati Raj a 
demo~ratic decentralisation movement 
was ,started. Some of the States have 
accepted that proposal and have 
enacted tneasures in fuMilment of that 
programme. 

I am one of those who support this 
and want that the whole of India 
should be covered by Panchayati Raj 
institutions. But even the working of 
the PanChayati Raj institutions has 
given us some experience which 
points OUt the dangers ahead in the 
programme. As has been emphasised 
by SO many hon. Members of the 
House, the elections that are carried 
on with regard to the Panchayati Raj 
iIistitutions create conditions in the 
rural areas which create factions and 
encourage casteism, communalism and 
so many things. But we should not be 
disheartened by this. In the higher 
set-up also, inille elections to the 
Assemblies and Parliament also we 
think that such instances are there 
which discourage us and which have 
led many thinkers of our land includ-
ing Acharya Vinoba Bhave to think of 
another methOd of election. It has 
been suggested that recourse should 
be taken to indirect elections. But I 
am one of those who think that in-
direct elections, if accepted in oUr 
CIOUIlUy, will bring out more corrup-
tion. In the direct elections there is 
no doubt that we have to incur ex-
penditure on travelling from village 
to village for canvassing votes from 
the people, but in the condition that 

is prevalent in India, I think, indirect 
elections would give rise to more· 
casteism, m02'e communalism and 
more corruptiOn in the country. There-
fore, in spite of the fact that the idea 
comes from Acharya Vinoba Dhava 
and a person like Sbri Jayaprakash 
Narayan, who has also been emphasis-
ing throughout the country that we 
should take recourse to indirect elec-
tions, I think that the Government 
should think twice before accepting 
these suggestions. Even if the present 
system of election is costly, even then 
I think this is the best in the present 
circumstances, although there are 
some causes for anxiety here also. One 
has to !/pend a huge amount for the 
conduct of one's election, but since I 
have not much time I would not go 
into all those matters now. 

But I would like to suggest that 
efforts should be made in one direc-
tion. 

12:51. brs. 

[SHRI MULCBAND Dun in the Chair] 

As has been emphasised by so many 
persons, and as I also once suggested 
those who are interested in the imple-
mentation of this prOll'Bmme of 
democratic decentralisation in the 
fonn of panchayati raj, especially 
those who are social workers who do 
not take any part in politics, who do 
not belong to any party-and I think 
there is no lack of such persons in our 
counUy-should be constituted into a 
high-powered committee, not a 
Government committee, but a non-
official one with branches all over the 
country,t~ propagate the idea of 
unanimous elections in the pancha)'lltl 
raj institutions. We may not succeed 
fully in this matter, but even it we 
succeed to some extent it will give a 
new picture to this movement. /III 
soon as the election is over we expect 
that the pancha)'llts in the villages will 
ta1te up their development programme 
in right earnest. But after the elec-
tions there are more factions in the 
villages, one party opposing the other 
party even in the matte2' of takinl up 
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the developmental work. Therefore, if 
the present position with regard to 
panchayat elections is continued, I 
think it would be more hanpful and 
the very purpose for which we are 
going to start these panchayati raj 
institutions in villages will be frus-
trated. Therefore, I would like to sug-
gest that a high-powered non-official 
committee be appointed with branches 
all over the country, even in the 
villages, who will devote their time, 
unofficially, not at the instance of Gov-
ernment but of their own accord, and 
who will try in every village and 
block samiti to get these elections ll~l
opposed. 

Then I would like to say something 
on the role of gram sabhas. As we are 
experiencing in SO many States, 
panchayats are elected in the villages, 
executive committees are fonned. 
They take up some developmental 
work. But the bulk of the village 
people remain indifferent. That is the 
experience practically of all. No gram 
sabha is active. No annual budget is 
passed. There is no real democratic 
decentralisation. Only a few selected 
persons, twenty or fifteen, in a village 
take some interest in the develop-
mental work and even they not fully. 
But the whole village remains untcl)ch-

. ed. I think efforts and intensive 
efforts should be made to see that the 
gram sabhas become active and the 
energies of the people are harnessed 
in the direction of such kinds of de-
velopmental work 

And then, for the fulfilment of the 
community development programme 
as well as the implementation of 
panchayati raj we require rural leader-
ship. Some efforts have been made to 
educate young people In the matter 
of carrying out the objects of 
panchayati Taj and community deve-
lopment. But so far the results have 
not been successful. I think this also 
requires some efforts, and if continued 
efforts are made I think rural leader-
ship will emerge at an early date and 
that will help in the development. 

I would like to point out another 
fact. This is my own experience in 

our State. I do not know the ex-
perience in other States. Develop-
mental works are hampered very 
much on account of the financial 
procedures. These overseers and 
accountants are not sympathetic to 
those who are social workers who do 
not get any personal benefit from 
these developmental works. They go 
to the Block development offices. 
Some schemes are sanctioned and 
some money is allotted. After some 
work is done, when they go to get 
money from the office, every kind of 
hindrance is put up. The bill is not 
passed. They have to approach the 
officers or clerks so many times, ior 
six months OT more. Even then, they 
are not able to get the money. When 
contractors, in the name of social 
work.ers, get some programme in 
developmental works to be done by 
them, because they take recourSe to 
some undesirable activities, their 
bills are passed easily. Most of that 
money goes to waste. The work is not 
finished. Even then the Bill is passed. 
When the work is done by social 
workers, who do not derive any bene-
fit, their bills aTe not passed. It must 
be tile experience of the hon. MiniS-
ter also that huge amounts of money, 
allotted for this purpose in the vil-
lages, especially irrigation projects, 
remain un-spent. Even if the money 
is spent, that goes waste. The work 
is not done. Any enquiry will prove 
this fact. These things should be 
looked into. These overseers, who are 
technical men, in the name of techni-
cal objection, say that it is not good. If 

• they are approached in any other way, 
the work is done. Therefore, all the 
social workers are disheartened. They 
do not go to the Block development 
offices for any development work 
They become tired. They leave the 
work there. Therefore, ther is not 
much progress. 

I would like to point out one thing 
more. Recently a seminar was held 
in connection with the administration 
of these Panchayati Raj institutions. 
Some suggestions had been made. 
They are valuable suggestions. I hope 
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they will be considered. I would 
also like to emphasise a point that 
has been stressed by so many Mem-
bers her. Work has been taken up. 
Elections have been held, panchayats 
.elected and ·block samitis have been 
·elected. But, there is lack of life in 
the activities. This is due to the fact 
that no financial resources have been 
aHocated. In sO'llle States, I have 
hearo--in Bombay, for instance,-
that a major part of the land revenue 
is going to be granted to these insti-
tutions. But, in other States that has 
not happened. They have been 
.empowered to levy some smalI taxes. 
I-would like to state that the Pan-
.Mlayati Raj institutions should pros-
per. Although they should be entitl-
-ed tl7 levy taxes, we should discourage 
that. Because we want that the 
people should take an interest in the 
.development work, if the village lea-
ders or the panchas or pancbayats levy 
the taxes, they will become unpopu-
lar and they cannot carry on the 
work. I would like to state that there 
should be sharing of the taxes raised 
by the State Government. A greater 
put of the land revenue sh6uId be 
given to the panchayats. Besides that, 
if other taxes have to be levied, they 
should be levied by the State 
Government and the Panchayati 
Raj institutions should be given 
the allocation early, so that they may 
take up development work througout 
·.the year. 

Coming to co-operative movement. 
there is no doubt that recen.tly, much 
interest is being taken by the Govern-
ment as well as the public in the 
development of co-operatives in our 
COUIJjtry. Some years ago, a cO'lllmit-
tee appointed by the Reserve Bank of 
India made sO'llle suggestioIlll. Recent-
ly, a committee was appointed under 
the leadetshipof Shri V. L. Mehta. 
That also suggested some measures. 
The Reserve Bank of India as well as 
the State Bank in some spheres have 
been taking measures for the improve-
ment of this co-operative movement. 
But, that has not proved so effective 
:lIS it should have been. I would like 

to suggest that an assessment should 
be made, especially with regard to the 
requirements of finance for agricul-
tural development. 

13. hrs. 

So far as the co-operative move-
ment is concerned, it is mostly agri-
cultural. But the allotment that has 
been made during the Third Plan 
and during this year is likely to be 
spent on other heads also. For ins-
tance, there are the handloom co-op-
rative societies, then there are the 
consumers' co-operative societies, and 
other such co-operative societies. 
Therefure, I would like to suggest 
that if we want these panchayat raj 
institutions to thrive successfuly, and 
we want tha.t these co-operative ins-
titutions should engage themselves in 
increasing the food production, then 
sufficient arrangements should be 
made to provide them with finance for 
this purpose. 

My feeling is that it would have 
been better if an agricultural finance 
corporation had been set up. I made 
that suggestion some years a.go in this 
Parliament, that an agricultural fina-
nce commission should be set up. Of 
course, the Reserve Bank is doing' 
something in this rel;PeCt, but that is 
not sufficient. An agricultural finance 
corporation should be established 
which can grant credit to the co-ope-
rative societies or to the individual 
farmers. 

In conclusion, I would like to submit 
again that this dynamic programme 
of agricultural credit and its distribu-
tion will require the co-operation of 
the officials as well as the non-officials, 
of the panchayat raj institutions lUI 
welI as the co-operative societies. 
Unless we make this movement suc-
cessful, I Il'm afraid that our dream of 
having a socialist society in our coun-
try will not be fulfilled, even though 
we may go on repeaJting this for yean 
together. It is only if we take steps 
to malke '\.his movemetlllt ~ 
the movement of community develop-
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ment, the movement of panchayat raj 
institutions and the movement of 
co-operative societies, that we shall be 
able to fulfil our aim of having a wel-
fare Sta4e in India, of the ·kind which 
Mahatma Gandhi envisaged. 

~ ftR'lfir ~ ('!fIart;r): ~ 
~, ~~ ;ft w.r ~ ~ 1{,~ it 
~ ~ ~ lIi'Imq'W-f 'fiT 

'IiT1I'~~~~ I~if ~~tflf; 
~ 'U'Rl'lIft ~~ it~ wm ~ 
t fu'tplimrr tf'IrT t I ~ ~ lItt 'fT 
flf; flf; ~ ~ l!IT mw ~ 
tt'fl1ffl'f lIiT ~ ;;mr I 

~ Iil~ ..". <mr t flf; ~ ~ 
~ t ~ if ~ "I'l'i lfIiforl't 
flf; ~ ~ f~ f~ ~lIiJ1f 
~ ~ lIilf 11'1' q'rf~ 'fIif \Jif t 
IIi11J it ~<'I' ;r i I ~'fi f~or f~ 
~f~ ~ ~;r ""i\llq'tfc!q ~~"\"i;r lift 
'If<'l'I'lrr ;;mr I <t~ ~ff, iTffiI''fiT 
oiti lIT mrr ~ ~ 1ft~T ~ ~ 
'I'Iir.T~ i~ t :a~ q"{ ~ 
~ I ~1{,iqq;mtm'lf~ 
~ ~ffi' t flli lIiiiij' ~ ~ l!l~ 
~ ~~ m it ;;r;r ~ iI1i 'fiT 
~rcr g!JT al ~ij' cmr ~~ lIiii~ ..". 
~ ~ t~~ ~ it~lIi, ~ 
~ \fm: lift 'Ii;;r' ~ m ~ 'liT ~ 
~ ;pf flfilIT ~ '3'dt 'liT ~ ~ • 
tflf;~~mlliT~tm 
it1~q"{~ifiIT1fftf'lrTt I~~~ 
IIi11J if "F" iINT "" ~r ~ I ffmt'IiT iti 
it1 mr ~ ~ ~tm;r ~ ~ <'iN 
m ~ ~ ~ ~ qytf ij-imr q"{ f« 
~ ~ ~ ~ 'liTt~f ~ ~'IiT;fti 
ihr.r~~~~~~~~qrtf 
~ lIT lIiii~ '1ft R 'fiiltt l!IT ~ ~ 
'IiT1I'~~t~ I 

Wit~ m tIiIiT<fr <'iN it ~ 
~~~..".~t~tfmt 

",'~~ ~rflf;~~ 
Utif~m hl'A"~~\I'R 
~~iIi'IiT~t~f.t;~;f m flf; arrcr.it I!I'kof iii f.rtt \I'R ~~ 
it1fu'tt~~q"{ofmmtf'lrT~~ 
\'I'Itff lift m-r tf'IrT ~T;f flf; ~ iii f.rtt 
'i,;n<r if lIiJ1f flfilIT 'fT, ~ iii ~;tt 
~~ mm-rtf'lrTl~~~;;ft;;r;tt 
m ~ 'fiT'Ift' mon ~ \Ih: ~ ff'fi 
00 miff flf; ~ ofttr ~ flf; ~ 
qrtf iii ~ lift ;fu: ;r ~ f.rq'IIft 
~ qr.if lIft;fu: m-r 'IT \Jif \'I'Itff ~ ~ 
~ lI'l'o il'o mo iii ~it ~ 
flir<;rrq; ~ flfilIT mt ~. ~ 
~ ~ ~ '{orf1l; mIT I it{ ~ 
'IiT~~~f.t;;;r'iI'ff'fi~~ 
'liT ~ ~ ~ ;r~1 ~ ~ cmr 
ff'fi~"'I\lrq{fc!q ~;tt~~ 
mr~1 

~tiI'R~n;T~~;tt 
~~iIMr.r<tt ~o-¥-~~ '1ft 
~ilifmt~ilifNr~;f;;rT 

~ 'liT ~~ ~ ~, IlIf.mr \I1'Ii 
~ ~ ~ \Jif iii ~ fun;h' ",. ~ 
~ it '" ~ ~;n;rr~ r I ~ 
~ 1ft ~ ~ ;;mIT t lfliff.t; ~ 
tf~"al~fmt~~~f.t; 
fWI1ft ~ if {t;f iIi"lliTW \Ih: qyif 
mrz if ~ tf'IrT t I ~ m Ij' wr.fl' 
tmi~~ ;r~,~~ iIi~i!iT 

~'rt""~~r IfNl'~ 
~~ ~ ~o-¥-H.~~ 'liT {t;f cnoft 
~~iIMr.r<tt~iIi~ 
~~~,~iliri ~ q"{~ 
It'I'Ai ~-~ iii Ut if ~ rofr.i 
f.t>lIT t :-

''The progress of the Block work 
was reviewed. As some of the Ex-
tension Officers' performance re-

mained unsatisfactory, the presi-
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dent has instructed them to show 
good results and fulftl the target. n. 

~iI;~~J;ltfiTaT~~~ 
~ 'lit ~ Ff I ftr;rrIf <tt 'ifl"( ormIT 
~iI;,~,~'!il~~iI;~ 
~),;m: ~ '!il ~ ~ 
~iI;~~;rtYFfI~iI;~ 
~ Ql'li" If· ~ ~ ~ ~ tfiT'f 'Iijj 
'R ~T Ff ~ I ~ funi ij- ~ mq:; 
~ ~ ~ ~ f.t; IflrPfl1T tfiT'f 'Iijj 
"'f~~"6fmr~~~ I 

• liThe revised budget estimates of 
Taluk Boards for the year 1961-62 
were received only from Manvi and 
Ling~ugur and ...... 

" . .. were approved by the Dis-
,trict Development Council at its 
meeting held on 9.1.62. The other 
taluk Boards did not send their re-
vised budget estimates in time.": 

lrt~otmri\'~~ 
~~iI;m~~1 

"The budget estimates for 1962-113 
which were to be submitted by the 
Taluk Boards not later than 1.2.1962 
under rule 29 Of the Mysore Taluk 
Boards Budget and Accounts Rules, 
1960 were not ·received in time from 
any Of the Taluk Boards except Rai-
chur and Manvi, despite emphasis-
ing the need for timely submission 
of the same, vide District Develop-
menJt Council, Raichur's letter No. 
DDC1792161-62 dated 19.1.1962. The 
budget estimates for 1962-63 receiv-
ed from Manvi were incomplete •. n 

ftAi ~; ~ i!Th" ~ ~ ~ 
~l\'~~~~~ 
~ ;a;r it ij- '1ft" ~ ~ iI; IIiiIa' 
~ liilijlA<'ftz if 

.... and the same were theretare 

returned for submitting after neces-
sary modifillll.tions. 

Works Programme: The taluk: 
boards did not take suflicien.t in-
terest in executing the various 
schem.es . • .". 

Shri B. S. Murthy: May I know the 
date Of the document from which the 
hon. Member is reading. 

Shri S. Swamy: The date is 30th 
April, 1962. It reads thus: 

"The taluk boards did not take 
sufficient interest in executing the 
various schemes with the result that 
there was shortfall in expenditure. 
Similarly the schemes transferred 
to the taluk boards for execution 
during 1961-62 under the Plan and 
non-Plan schemes were not execut-
ed satisfactorily due to partly lack 
Of interest and partly Jack of ex-
perience and also for want Of timely 
action on the part Of the taluk 
boards--sPecially to mention the 
taluk board, Raichur-as a result 
of which most of the funds were 
surrendered particularly under the 
rural water supply scheme. 

"General: The Chief Executive 
Offtcers of tht Taluk Boards have 
not taken keen interest in the 
work of the taluk boards. There 
should be proper coordinati;m 
between taluk boards and paneha-
yats. They must rise to the 0c-
casion and spart no time in :m-
proving the working of the taluk 
boards. 

;Abdul Jabbar, 
for Deputy Commissioner, 

Raichur.tt 

Dr. MeJkote (Hyderabad): May I 
know to what extent the works in 
Manvi have been completed? The 
hon. Member has mentioned in a 
general manner that so many ~ 
have not been completed. I want to 
kDow the extent to which they have 
been completed. 
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"" ftro """" : ~ ~, 11' 
'I'N ~ ;m: qt;r tlJ;rz" ~ 'JfTIttrr, If1iff.I; 
11' ~ ~ srmr iffi1iIT ~ ~ I 

~srmr~~smmm~ 
~~~ (m) ~RIftwt 
tt,t-,~ ifI m", ifI;ff.flft ~ ~: 

-11' ~« ~ it ~ '1ft flm;r 't>VIT 
~ ~ fit; ~ 1f'fi m~~df ~ ~ 0 ij- '1ilf 
~~~,~~itij-~l'ft'if 
,~ it ~ ~ 'fiT 'IiTlr 
f.t;lrr qlff ~ I "IiI" d\tt1'ht~1 < '1'tt liT1ffl-
m: ~, aT ~ '1ft ~ 'IiTlr ~ ~ I 'fir ~ 
<f>T1r ifI ~ mr.r ro9i ~ qlff ~ '1'tt 
~ 1f'fi ~ it ~ ~ ri f.ri ;;rnl 
t, ~ flI;{ ~ 1f'fi ~ ~ it iI11f-

'fu<It ~ 'fiT 'IiTlr ~ 'ITdT ~ I ~ ill 
.~ ~ ...,. m-< ij-1fi\tT ;;mIT ~ fit; 
'\t1'I' <rgd" ~ 'Jjfr< 'fi"( "{{ ~ m: ~ if 
~crm<:i~ Ill"\t;mr~~it 
.~ meft ~ I 

"" ~ ami' (~if) : 'flIT 
~ tf( ~if G;) 'IT< mer) it; ~ mft '1ft 
<Jtqit~~~? 

"" ",0 ~ : \tFrT, ~ l{ ~« 
fu;~ ~"\'I;f( ",1 ;mr 'fi"( "W ~ I 

Dr. Me1kote: Could the hon. Mem-
ber tell us in how many talukas water 
from the Tunga'bhadra Project is 
lI.owing where it may not be neces-
:sary to dig wells? 

"" ",0 ~ : ~ ~ iffa' ~ -q 
~ ~llIA'if~ ~ ~ 'liT ~ m 

~ I ~ 11' ~ W fiI; ~ SI1'T< 
ill ~ q-4T ~ qr;ft- 'fiT ~ ~ 'Itf 
pr ~ I q;r< ~ ~ ~ iIl't if 
~ ~'VIT ~ ~, d'l" 11' ~ ~ fu'tt 
~iII~,~iII~m~1 

~ SAir< mtf ~iT fit; ~ ~ if 
;;it 'IiTlr ~ "W ~, ~ if <rgd" ~rf1rIrt ~ I 
~it~~fit;~if~'fiT~ 
~ \tmr m: ~ crU<ri ij-~
~~ m: ~ it ~ cmff <€t 
~ lIi<'f <€t w <€t ~ \tFIT, ~ 
11'~«;mrij- ~~~fit;~ 
~ ~ flt;crrar if ~ lI1!; ~, ~ <€t 
~\t)~1~1l{~~fit;~ 
fiMlffill~~'fiT~~,~'fiT 
~'IiTlrm;~ij-v.rr~~ I 
'fir~~'fiT~~ 

'1'tt ~ mtiit~ ij- ;;IT ~ ~, w 
'liT WI' 'fi"( ~~, 'IlI1f.I; ~ ~ 
m~m~~~1 ~~ 
~ "') ~ ~ 'fiT 'IiTlr ~r.r 
~~ 1~q<fd'aT~~~'fiT 
~~gm~1 

'IiT-~ if1 iIl't it l{ ~ ~ 
~ ~ fit; 'IiT-~ ~ 'ffi«' 

~ij-~l!""'if"l<'l'~~ I wit 
~.rn~ ~ rn if <rgd" m 
~~m:~.m:~if 
m lfl<f ~)rff 'liT \t< 1f'fi ~ tf( <rgd" 
~R'f 'fiT «t1I';rr 't>VIT ~ ~ ~ 
~ 'liT ~ flf;lrr ;;rr;rr ~ I ~ 
~ ~ ~ ~flI;~l!re'if;;r;ffir 'liT 
~~ flf;lrr ~ I ~ ~ m 
~ ~ ifI iiftm tf( fcfzrr ;;mIT ~ I 
fi;rn 'fiT ~-~ 1f'fi 1lq"ll'f ~, w 'liT 
w~mfm;rWfiCIT~I~'fiT 
~ ll"\t ~ fit; g-fur) 'liT ~ ~ 
fm;rm ~ m: fri 'IIlrR cmff, ~ '"' 
~ m: 't~) 'liT m ~ 
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[1Ift~o ~] 

t t \UCI4<1 ... dt ~ ~ ... r t f.!; ~ 
~ ~Ift;r q;: ~~r m ~ 
.mm ~ ~ ft:rt:t 'lfr ~~ ~nfclT-r 
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OJft'~(~):\VI' ... r~ 
~itW~t t \VI' ... r~'Iit.r 
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nr.r '1ft qt;r, ~:, md' ~R 'IiT1f itW 
ftmrrtm<:el~~oj5~~ t 
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~c~~~1tt~ 
l'I'Fiitc ... r d',f~ ~if gt1. 1f qq;n 1fT15I1I1' 
1iI1f1'd'~~t 

Sbri Rajeshwar Patel (Hajipur)~ 
The Community Development Minis-
try has produced its 9th R~po'1"t. A. 
we all know, it has been in existence 
for 9 years. It came i!llto existence· 
to organis~ community dev~lopment in 
the coullltry. We are also aware that 
it could not succeed in its objectives. 
As a result of the Balwantrai Mehta, 
Committee's investigations, certain 
suggestions were made, and adopted 
by this Ministry in introducing pan-
chayati raj throughout the country. It 
is reported that up to date about 65, 
per cent of the villages have been 
covered, and we have succeeded in 
introducing the panchayati raj sy:tem 
in almost all the Sta.tes except West 
Bengal where also the necessary 
legislation is belD8 CODtemplated. 

The panchayati raj scheme suggest-, 
ed by the Balwantrai Mehta Com-
mittee was to utilise the machinery of' 
'blocks for implementation of the-
plans, for enlisting the community's 
support in developmental activities in 
villages. I have been listening to the 
speeehes of hon. Members yesterday 
and today; I have also heard refer-
ences made by hon. Members to the 
panchayati raj system on the occasion 
of the debates on the President's Ad-
dress and the General Budget. It 
seems there is still same !rind of doubt 
in the minds of some Members whe-
ther there should be a thing like-
the parrchayati raj system in this 
country or not. The other day, Shri 
H. N. Muk~rjee of the Communist 
Party said that 'the mere incantation 
of pancbayati 1"IIj, this mantrom, which 
is supposed to dispel all our troubles, 
is IlIOt going to lead us anywher~ be-
cause you have not got a really 
thought-out policy . . .'. 

Shrl B. S. Marth)': Does he believe-
in incantation? 
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Shri Rajeshwar Patel: t d.. not 
know whether he believes in incanta-
tion, but his meaning is very clear, 
that he wants this Ministry to take 
this activity of panchayati raj a little 
more seriously than what they have 
done so far. 

Shri Mathur also said: 

"If panchayati raj has got to be 
fitted into parliamentary demo-
cracy as it obtains in Parliament 
and the State Legislatures, I do 
not see how we can keep politics 
out of panchayati raj. It is a self-
deception, and I think the earlier 
we get out of it the better." 

There have been other Members who 
have suggested that there should not 
be politics at this lower level or ad-
ministration. The Swatantra Party 
has also made such references. I will 
not go into these things. Shri Suren-
dranath Dwivedy of the PSP seems to 
be very enthusiastic obout panchayati 
raj sy tem, but he does not quite 
agree with the way things are coming 
up. He thinks that the State Govern-
ments are trying to utilise these basic 
institutions to their advantage, to the 
advantage of their own party, and 
thinl!S like that 

I think I will do well to draw the 
attention of the House to article 40 of 
the Constitution of India, which reads 
as follows: 

''The State shalI take-s~ 
organise village panchayats and 
endow them with such powers 
annd authority as may be 
necessary to enable them to 
function as units of self-govern-
ment." 

These words are very clear and need 
no elucidation, and if at all anything 
is needed, I shall try to bring bef<JTe 
the House the real necessity and im-
POrt of this article. 

When the Constitution was being 
drafted, our present President, Dr. 
Rajendra Prasad, suggested that steps 
should be taken to organise villace 

panchayats as units of self-govern-
ment as our base. It was found that 
the suggestion was made rather late, 
and therefore they could not, because 
they had already proceeded with the 
business of constitution-making far 
enough, introduce this basic and re-
volutionary change in the system they 
had decided upon. So, they conten-
ted themselve:; with accepting an 
amendment of Shri Santhanam which 
has been incorporated in the Consti-
tution as article 40. While moving that 
amendment, Shri Santhanam said: 

"I need not elaborate the nef'ps-
sity for this clause. Many 
honour8lble Members had given 
similar amendments for village • 
panchayats, but they had also • 
attached to it conditions like self-
sufllciency and other matte .. , 
which many of us did not con-
sider desirable to PUt into the 
directives. What powers should 
be given to a village panchayat, 
what its area should be and what 
its tuncticms should be will vary 
from province to province .... n 

In the end he said: 

"What is attempted to do here' 
is to give definite and unequivo-
cal direction that the State shall 
take steps to organiSe panchayats 
and shall endow them with neces-
sary powers and authority to en-
able them to function as units of 
self-government. That the entire 
structure of self-government, of 

. independence ifl thb country 
should be based on organised 
village community life is the com-
mon factor of all the amendments 
tabled and ·that factor has been 
made the principal basis of this 
amendment. I hope it will meet 
with unanimous acceptance." 

The hon. Dr. B. R. Ambedkar said: 

"Sir, I accept the amendment". 

I do not know whether this MiniStry 
of Community Development ever 
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[Shri Rajeshwar Patel] 
bothered to be drawn to this provision 
-of the Constitution Ilnd made a real 
effort in getting it implemented by 
the State Governments. It seems, as I 
stated a few minutes back, that this 
idea of panchayati raj was reborn as 
.a result of the recommendations made 
by the Balwantray Committee. It is 
really almost unpardonable that this 
Ministry should not have taken steps 
nine years back to get this provision 
of the Constitution taken up seriously 
by the State Governments. However, 
even now there seems to be a kind of 
doubt in the minds of many hon. 
Members here and the State Govern-
ments seem to be trying to do SOII).e 
good by the people of the villages 
mtd condescend to give them some 
pawers. The Constitution-makers were 
ve,r.f clear in their minds that they 
wanted a Government from below, 
not the type of Government that we 
haVe today. Unfortunately or fortu-
nately we could not help it at that 
time becaUse the type of Government 
obtaining in the country during the 
British regime was a Central Govern-
ment and State Governments and 
therefore the same pattern was sort of 
followed. Mr. Rau and other gentle-
men drafting the Constitution realised 
belatedly that this should have been 
provided for in the Constitution from 
the very start. Nevertheless, by hav-
ing inserted that provision in the Con-
stitution they assured themsel ves and 
they thought that the Governments to 
follow would take up the matter and 
do the needful. Now, whatev;'T time 
might have been lost. I think it should 
be the endeavour of this Ministry to 
see it to that the panchayats in ~he 
villages are orl!anised in the m,mner 
and spirit in which it was envisaged 
in this article of the Constitution. 

Some people have been referring to 
the desirability and undesirability of 
the panchayat system, because they 
say that already there are many 
factions, caste, community and other 
problems facing the villagers, and if 
we introdue this panchayati raj -ystem 
in the villages, we will be only ad-

ding to. the trouble of the villages. 
Shri U. N. Dhebar and others who 
have given serious thought to the 
problem and the necesity of strellt-
gthening the grass roots, the basic 
institutions, which can assure the 
country a democratic way of life, have 
realised that it is abSOlutely necessary 
that democracy, our democracy which 
at the moment happens to stand on 
a pinpoint, should ,be 90 organised that 
the basic roots of democracy are 
firmly established in every village. 
In order to achieVe this, it is absolu-
tely necessary that a kind of feeling 
must be generated in the people of the 
villages that whatever they are doing, 
they are doing for their own good. 
The responsibilities must be given to 
them ungrudgingly, it must 110t be 
halting. As I said when I was speak-
ing last on some other occasion, even 
if we think that they are not in a 
position to take care of themselves, we 
do not have the right to deny them 
the right to commit suicide. 

We have during the last ten or 
twelve years of our rule, We must 
frankly admit, not done very much 
by the peOPle in the villages, and it 
is not because of any want of desire 
on our part to do the be'st by them, 
but because the circumstances, the 
conditions, the form of Government, 
have been such that it has not been 
possible for this Government to do all 
that should have been done. I do not 
question the bona fides of the Govern-
ment either at the Centre or in the 
States, but unfortunately as constitu-
ted they have not been very much 
helpful. 'So, without losing any more 
time we should statutorily create 
panchayats and endow all the powers 
on this basic insitution. 

I have tried to follow the enactment, 
of the different States regarding the 
panchayati raj system. I am sorry to 
disagree with most of them, partfculr_ 
ly the one from Maharashtra State 
where it is sought to create a strong 
panchayat unit at the district level. 
With due respect I would draw the at-
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tention of the framers of the Acts to 
the fact that that ldnd of pancbayat 
is nothing better than decentralising 
power at a slightly lower leyel, which 
will again leave the villagers untouch-
ed. As we may have all experienced 
during the last election, the villagers 
are very clear in their minds that 
Swaraj hal come to the country but 
not to them. They have not felt the 
sensation of Swaraj because they have 
not been allowed even to attend to 
local matters, small matters. Even 
now the ordinary officials of the -/illage 
go about lording over them. As many 
han. Members have narrated their OWn 
experience, the petty officers in the 
villages would not do the right thing 
by the people unless some bribe or 
things like that are made available 
to them. 

If we want this scheme to succeed, 
we must be very clear in our minds 
that the panchayats have to be oTE(ani-
sed as units of self-government TIt;s 
article 40 says, 'units of self govern-
ment,. There must; not be any strings. 
Then alone that kind of self-govern-
ing units will be possible in the 
villages. . 

The resources must be very clearly 
defined and they should not have to 
depend upon the goodwill of the 
State Government Or of the Central 
Government to run their administra-
tions. There must be some defined 
subjects and they should be supreme 
in those fields. I do not think that 
government at the lower level will be 
successful if the officers were to be 
in charge of these units. As the de-
faulting States of the Union can be 
taken over by the President, likewise, 
we should devise some kind of machi-
nery whereby the defaulting pancha-
yats will be taken over. 

Mr. ChairmaD~ The hon. Member 
shOuld conclude now. 

Shri Bajeshwar Patel: Sir, a minute 
and I will close. 

If we want real community life in 
this country to come UP, if we want· 
that the villages should be taken care 
539(Ai) LSP-3. 

of, if we want to wipe out unemploy-
ment which is raging in the villages, 
if we want illiteracy to be wiped out, 
then agriculture, education and sllIli-
tation are some of the subjects that 
could readily be passed on to these 
units of self-government which we are 
trying to create in the villages. 
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Shri Mallick (Jaipur): Mr. Deputy 
Speaker, Sir, I am thankful to yOu 
for giving me an opportunity to 
speak in this House. I also take this 
oppnWlity to congratulate our Min-
ister and Deputy Minister. It is trUe 
that we have made progress in 
different fields of economic aotivities. 
In our vast cOImtry, the production 
has gone up. There has been tremen-
dous progress in the production both 
in the !industrial and agricultural 
bids dw-ing the last two Plan periods. 
From the bottom or my heart, I can 
say that no other country in the in-
dustry of the world has ever acbiev-

ed so much in a brief span of 
fifteen ysars. S~ll the conditions of 
the village people had not impr:wed, 
as much as the condition of the peo-
ple living in the tawns. The poorest 
in the village are still the most hard 
hit. Government should, therefore, 
take necessary steps to ensure, how-
ever, that the poorer sections of' 
society also benefited proportionately 
from the developmental activities. 
More atteIllion should be given to 
the peasants and landless people 
especially t[) persons belonging to 
Scheduled Castes and Scheduled 
Tribes and also to the States which 
are backward and flood-affected State 
like Orissa. Seeds, fertilisers and 
proper implements should be given 
to the agriculturists at the nick rI. 
time. Special attention sho.ld allo 
be given to the people who have 
not come up to the level. Problems 
of housing. health, education and 
untouchability are still to be tacltled 
in the rural areas of the society. The 
dem~cratic decentralisation scheme in 
the community project areas hn. 
improved the lot of people in Orissa. 
Quick efforts had been made to set 
up some industries in the rural areas. 
The panchayat samitis have been 
accepted as the units of planning and 
agencies of all development works in 
the BlOlCks.As a major step towards 
decentralisation of administration, all 
types of primary schools in the 
State of Orissa have been 
transferred to Panchayat samitis with 
effect from September, 1961. 

The social objective behind this 
programme is in keeping with the 
objectives of a Socialistic pattern of 
Society, which aims at ensuring social 
justice to the largest seotion of the-
country's popul.a.tion living in rural 
areas and bettering their standards of 
living by creating for them more re-
munerative pursuits and ancouragjnc 
them to take up profitable vocatlOllll 
and ente11prises through corpOftte 
fonns of organisations. 

I am glad to say that our hon. Min-
Ister had been to Bhubaneswar, the 
Capital of OrIssa to inaugurate the 
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• panchay8lt samme1an there and he said 
that he would help the industries 
which have been lCQted in the pan-
chay8lt samities in the State. So, it is 
necessary that more funds ~d be 
made avad1able to the State of Orissa. 
We have to make more e1!orts in the 
Third Plan period. It is hoped that 
we would make faster and faster pro-
gress in this glorious country. 

Dr. Melkote: Sir, for the last two 
days I have been very carefully hear-
ing to the various speeches made on 
the Demands of this Ministry. May 
I point out to this House that it is for 
the first time during the last ten or 
twelve years, during the regime .of the 
Congress Govermnent the vill~es 
have been receiving some attenllon. 
It was conceived that through this 
community development and co-
operative movement we wculd be in 
a position to revolutionise the life of 
the villagers in our country and thus 
fulfil the promise that we held out to 
these pe:ple during the movement for 
Independence. . 

It is very easy to make criticisms 
of the various administrative lapses. 
I was carefully watching to hear what 
suggestions would emanate from hon. 
Members themselves. But I found 
that no suggestions have come lorward 
SG far. As Members of Parliament, I 
consider it our duty, as part of the 
machinery of the Government itself, 
to see that whilst making criticisms, 

• we offer constructive suggestions to 
improve things. It is not only a ques-
tia.n of criticism. It is not left to the 
GovernmenJt alone to take wise deci-
sions. It is up tG every M~ber of 
Parliament to offer suggestions so 
that the Government may also consi-
der those suggestions and take action 
wherever it is necessary. It is in that 
light that I would like to place before 
this House certain salient features In 
the development of cmnmunity pro-
jects and co-operative movement. 

It was somewhere in 1951 that the 
community development movement 
was conceived of and it was imple-
men.ted actually in 1952. During the 

first two or three years within this 
period of about ten years, if I remem-
ber correctly, money was spent in 
trying to make the people understand 
what exactly we wanted to do. It is 
not merely the people but the mem-
bers of the GGvernment's administra-
tive machinery themselves did not 
know what they had actually to do. 
Then, when we went about working 
the details, what did we find? We 
were telling the people to go back to 
the villages and serve the people if 
our economy had to improve. We 
found also that in certain developed 
countries industries absorbed more 
than 60 per cent. of the population 
and only 40 per cent. or less were 
engaged on land. We found, thel'e' 
fore, to our cost that if asked th~ pe,J-
pIe to go back to the village,.. it 
would me,an actually that the popu-
lation would increase in the tillages 
and thereby hamper all progress. It, 
therefore, became necessary to find out 
what are the types of people that 
should be asked to go back to the 
villages in order to serve the villages. 
Going back to the villages is one thillg. 
The other thing is, if you have got to 
industrialise, more .and more people 
have got to go to the towns if you 
have got to relieve the unemployment 
problem that faces the agriculturists. 
India's poverty. the ever increasing in 
population and our dependence on 
agriculture are factors which one has 
got to understand, and it is ill this 
aspect that We face innumerable diffi-
culties because education 'fas lacking 
in the villages. Therefore, unless we 
called upon our educated youngmen 
who lived in the urban areas, wh:> 
did not know anything of the rural 
sector to go to the villages, we could· 
not fa~e the problem of trying to edu-
cate our villagers. When we "ent our 
educated youngmen or other officers 
to the villagers, we found that they 
could not adjust themselves to thi! 
rural atmosphere for a very long 
time. Meanwhile, frictions deve)op<.d. 
The villagers wanted certain things to 
be done, but the young educated ;nen 
went about teaching what they hked. 
These difficulties had to be overcome. 
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Meanwhile, expenditure could no~ be 
incurred to the eXltent and desired to 
do so. 

I say all these things because I have 
been ·taking a very keen interest in 
these matters; 1 have participated in 
a number 0If seminars on the su.bje:rt, 
and have found out what the villager. 
wanted, and 1 have tried to make 
suggestions to the Government. It 
was in the light of these things that 
by c:ns~ant discussion in the seminars 
and by constantly reviewing the whole 
situation that the Govermnent brought 
in various measures. And today, in 
1962, we find that we have covered 
more than 80 per cent. of the blocks 
a.n"d we have made various impr~ve
ments. We are at various stages of 
devel~pment. Roads have been built; 
hospitals are being constructed. Edu-
cated young men in the agricultural, 
veterinary' and medical sectors and 
teachers of various grades-.from 
matriculatic·n to graduation-are get-
ting back to the village ~ector to 
serve the villagers. 

But. after all is said and done, it is 
not the independent, social workers 
who go to the villages. It is again the 
officials who are going to the village 
centres and sectors to serve the iri-
teres'~s of the villagers. But, in the 
meanwhile, a change has taken place. 
The villagers themselves are getting 
educated and are assuming leadership 
and are understanding what ought to 
be done. It is in this context that thl' 
system of ppnchayat samitis and zlla 
pari!lhads have got to be viewed. 

1 remember that in one of these 
meetings the educated officials and 
non-officials from the urban areas 
raised an objection with our Chief 
Minister, SIui Sanjeeva Reddi, who 
happened to be the President of the 
Congress at one time. 

An BOD. MemlMir: He still conti-
nues to be. 

Dr. Melkote: Yes, he stHl continues 
to be the president. 

When the village people pleaded that 
more and more money ought til be 

made available to the panchayat 
samitis, those urban people took 
objection' and said, "How can 
these igqorant, illiterate villagers be 
given such powers?" To that remark, 
Shri Sanjeeva Reddi replied: "I 
myself come from the village sector. 
I have nelW handled both power and 
money as Chief Minister, and if I can 
do this, coming from the village Rec-
tor myself, should we not have con-
fidence in our o<wn villagers who come 
from the village sector to rule them.-
selves and handle a little' more money 
and power?" That was a very pxhi-
larating experience for me t:> hear 
these words from the Chief Mini!lter 
of my State. It is in that context 
that development in India has taken 
place and is taking place. 

As I said, it is very easy to make 
remarks such as "such and such has 
been defective" etc. But what are the 
measures to alleviate the defects? It 
is wtirnately the leadership that has 
got to corne from village sector. We 
have not yet covered all the villages 
and we have not been able to crcate 
that kind of tempo to the leadership 
that is necessary. This takes a very 
long time. Therefore, unless and until 
we are patient enough, it will take a 
much longer time to overcome these 
things. Thou.gh it is necessary to 
make criticisms, it must be remem-
bered that con9lructive sugge!llions 
have to be made as to what should 
be done to improve the village ~ectoo". 
We have to look to these matters in 
that light. Criticisms may be made 
by individuals, of certain things 
which may affect them. Sometimes, 
criticisms made may affect a larger 
population. Maybe there are criti-
cisms of a very general nature which 
affect the whole country. So, Acts 
have got to be amended; the rules have 
got to be modified. 

In this connection, 1 remember that 
in 1954 or 1955, when we had the 
rural credit societies and land mort-
gage banks and when money was 
made availalble by the Government, 
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we found that the people could hard-
ly USe the money. It could not be 
done, because the amount of property 
that these people owned, compared to 
the amount of money that they de-
manded, was very meagre. So, rules 
had to be modlfted, and today, we 
find that same of the land mortgage 
banks, irrespective of the amount of 
property, make available to the peo-
ple a certain amoimt of money and in 
the third Plan we are going to extend 
this aid possibly to the extent of its. 280 
crores. In the past several centUl'ies, 
have we ever spent so much amount 
in rural sectc .. ? Of course, there may 
be a question as to where all this 
money is flowing, and it may be that 
it is n:lt being properly utilised. It 
may be a fact. But then a good deal 
of that money could be properly uti-
lised if the local leadership comes 
forward to criticise itself and its peo-
ple so as to improve the situation. It 
is not that we alone should go and 
tell the people what they ought to do, 
what their difficulties are, how they 
have got to work and how the work 
is to be developed. 

During the past ten years we have 
developed tremendously, and we have 
yet to develop tremendously. Even 
for roads thousands' of crores of rupee, 
would be necessary. Sinking of wells 
needs a similar amount of money. It 
is said that for sinking wells and for 
the supply of drinking water to the 
village sectc·r alone, it would need 
more than a thousand crores of rupees. 
Of course, we are doing these 
things, and are trying to make the 
villages self-sufficient, with cottage 
industries, etc. Roads are being built; 
hospitals are coming up and wells 
are being sunk. Of course, ali this is 
not to our entire satisfsotion. We all 
agree. Quality and standard have got 
to come in. But, by and large, we 
have got to give credit to the Minis-
try for taking us ahead in this colos-
sal affair and make the villagers 
embark upon ·this great adventure 
with enthusiasm. I, therefore, com-
mend wholeheartedly the Demands lor 
Grants under this Ministry. 

8hri P. KIIIlhan (Palghat): Mr. 
Deputy-Speaker, Sir, year after year, 
we have been discussing the work of 
community development and have 
been putting forward certain SPeCific 
points for consideration. But no 
result has been forthcomin& in parti-
cular. 

The Ministry of Community Deve-
Jopineru: is dealing with certain im-
portant subjects which are directly 
connected with the ordinary people 
for the uplift of their social and eco-
nomic life. Nine years have elapRd. 
We have spent large amoun,ts of 
money to improve the 'conditions of 
our people particularly in the rural 
areas. The Study Group on thE' wel-
fare of the weaker sections in the 
village community itself says that L'le 
commundrty development work h9B nOot 
benefited the. deserving rural people. 
The report further says that the living 
conditions of the ordinary people are 

. still remaining as they were. If I am 
to state the reason, I would say that 
most of the schemes and orders of our 
officers are a failure not because of 
their inefficiency, but lack of practical 
knowledge. There is a great gap bet-
ween the top-ranking and the lowest. 
Unless and until you SIre ready to 
mingle with the villagers, organise 
them and cooperate with them your 
Plan will be a failure. 

For instance, take agricultural 
development. Agricultural Produc-
tion continued to be the main task of 
the C.D. programme. After 15 years 
of independence and ten years of 
Plan, we a're not self-sufficient and 
even now We are depending on im-
POrts of foodgrains from foreign coun-
tries. For the last 9 years, we had 
spent nearly Rs. 10' 94 crares for the 
development of agriculture and 
Rs. 45'09 crores for irrigation facili-
ties thnrugh the C.D. Ministry. But 
what is the achievement made so far? 
The people are su1!ering owing to the 
lack of foocigrains. The wo.-kp.rs are 
getting 1 t measures of rice per day 
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from the fair price shop. How can the 
workers and their families manage 10 
live? This is a very pitiable condi-
tion. The Government are proclaun-
ing day in and day out that we can 
solve our food problem within a very 
short period, but it is an utter fanure. 

There is another scheme accepted 
by :the C.D. Ministry, i.e., the so called 
Japanese method of cultivation. It IS 
very go:ld for improving food prOduc-
tion. But I want to know from the 
bon. Minister what is the financial 
capacity of the peasants in our coun.. 
try. There is a scheme for giving 
taccavi loans, but it is not distributed 
in the proper time. The provision IS 
tb,ere, but it is not useful for the peo-
ple who really need help. I would 
reque¥ the Minister to consider this 
matter. 

Further, I wish to bring to your 
notice the activities of the BDOs and 
gramsevaks. They should come to 
the lowest ranks of peasants and ,give 
advice to them and make them 
understand things in a proper way. 
Then, it will be more useful for the 
achievement of our Plan targets. Un-
less the top-most people are willing 
to do it, we will hardly come any-
where near our Plan objective. An-
other pitiable condition is, most of 

. the C.D. Blocks are spending 50 per 
cent. of the Plan expenditure for the 
publications, i.e., pamphlets, leaflets, 
etc. I am not entirely against their 
publications, but I doubt how far it 
will affect the rural peasants. If you 
give them practical as well as finan-
cial help, the food problem can be 
solved in a very short period. So, I 
request the Minister to consider this 
problem and pay great attention to 
the agricultural field. 

Coming to the problem of indus-
trialisation in rural areas, there is a 
provision made fOr setting up small-
scale industries and cottage industries 
in the rural areas to reduce unem-
ployment. But it is regrettable that 
the industrialisation of the rural 
areas baa not received the attention 

it really 4eserves. The result of ten 
years of planning has been almost 
negligible both from the point of 
view of creating employment for the 
rural communities and raising the 
standard of living, particularly of the 
economically IIl!d socially backward 
sections. 

The summary of the report for 1961-
62 mentions that some steps have 
been taken already in this regard. 
I wish to ask the bOn. Minister t() 
wihat extent it can solve the un-
employment problem? In my QOn-
stituency in Palihat in Kerala, the 
vast majority of the people are agri-
cultural la-bourers. They are living. 
in rural areas. What is the living 
condition of these 8!fricu}tural lab-
ourers? The report of the Second 
Enquiry on Agricultural Labour 
in India has mentioned about this-
It says: 

"The Report of the Second En-
quiry on Agricultural Labour in 
India 1960, examined the con-
ditions of agricultural labourers. 
Its finding is that there nas not 
been any improvement in the 
economic condition of this class. 
It is stated in the Report that 
"the landless agricultural labou~ 
households in 1956-57 accounted 
for 57 per cent. of all agricultural 
labour househalds as against 50 
per cent. in 1950-51, and that the 
proportion of landless households 
as also attached-labour households 
was slightly higher in Community 
Project Areas than in non-com-
munity project areas". The re-
port also adds that at the all-
India level the average wage-
paid employment of agricultural 
labour has shown a slight de-
cline from 200 days in 1950-51 to 
197 in 1956-57 for adult men_ 

As rE'gards the annual per capita' 
income of agricutural labourers, 
there has been according to the 
Report, a deterioration in the-
iIOsition, It was Rs. 104 in 19l1O-
111 IIDd Jt was 1ID.4 in 1956·57." 
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That is the living condition of the 
agricultural labourers. They are 
suffering due to ~k of employment. 
The number of agricultural labourers 
is increasing year after year, but there 
is no scheme to give alternative em-
ployment. So, I request the Minister 
to consider this problem very ser-
iously and take necessary steps ill 
establish some cottage industries in 
the rural areas, so that the agricul-
tural labourers will .get some benefits. 

Shri Parashar (Shivpuri): Sir, 
am thankfUl to you for giving me this 
opportunity to speak. I rise to speak 
with a sense of nervousness. I will 
say why. Speaking in the midst of 
the expert co-operators that I see 
sitting around me and myself being 
a humble worker in the field of co~ 
operation and considering the im-
portance of the subject before me, 
am slightly nervous. I do realise that 
the subject 'co-operation' is the hope 
of the toiling masses of my Mother-
land. I know that if there is any 
subject which can give relief to the 
have-nots, to the down-trodden, it is 
this subject, viz., the implementation 
of the programme of co-operation 
which can bring a little relief to 
them· 

The tasks before us are so tremen-
dously heavy. Having been working 
in the movement I have some practi-
cal experience and I can say with 
some authority at my disposal that 
the obstacles in the development of 
the movement are equally tremend-
ous. But come what may, India has 
come to realise that we have to make 
this a success. Whatever may be the 
obstacles, whatever may be the diffi-
culties, whatever may be our limitat-
ions, our programme of co-operation 
has got to be made a success, and un-
less and until we realise that at a·ny . 
cost we have got to make it a success 
I think the economy of our country 
might suffer a setback. After politi-
cal freedom if there is anything left 
to be done at a top priority it is the 
economic emancipation of the toiling 
masses of this country, and economic 

freedom or arthic swaraj, whatever 
term you may apply to it, to my way 
of thinking, can come only if we· 
systematically and methodically ap-
ply our energy for the implementation 
of the proeramme of co-operation. 

Now, Sir, with this backCound 
when I see some defects in the work-
ing from both sides, not only from 
my side but also from from that side,. 
not only from the official side but 
also from the non-official side, I 
think that a sense of co-ordination, a 
sense Of co-operation from both. sides 
will have to be realised and imple-
mented, and the sooner it is done the· 
better. 

Sir, I may Quote a few instances, 
A colleague of mine just now speak-
ing from the State of Andhra was 
giving a true picture. ~meumes I 
come across such occasions when 
highly plac&lgovemment officials 
of the co-operative department try 
to treat the non-official worker with 
a sense of superiority. Sometimes I 
have felt as if I were living in the 
days when the British people used to 
think whether we Indians were able. 
to govern our country, or not, whe-
ther we non-officials were able to run 
the institution entrusted into our 
bands or was likely to be entrusted 
into our hands and they tried to judge 
our capacity, our capability and our . 
qualifications. Then I realise that the 
days are far ahead when the cherish-
ed I:oal of our motherland can be 
realised. But, at the same time, I 
am conscious of the limitations and 
the shortcomings that are prevalent-
in the country today. What happens? 
They also are not very much to be 
blamed when we see very highly 

. placed, well-intentioned citizens of 
this country eager to serve the co-
operative movement of the country 
do not care to pick up even the small 
technicality of the subject. Sir, I 
feel, though it might appear to be a 
very simple one, co-operation is a 
highly teclmical su bj ect. A mistake 
here or a lack of knowledge there or 
the misunderstanding of a bye-law at 
particular place, howe'l~r higly 
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:placed he may be, puts him into an 
,embarrassment and an official of the 
.co-operative movement or depart-
ment is not able to accommodate him 
-with t.he result that frustration, bic-
kering, misunderstanding and all that 
.happens. Then there is a setback in 
.the development of the movement, in 
the better running and in the succes-
1>ful running of the co-operative soc· 
ieties and there are accusations from 
:both the sides. 

Therefore, Sir, I would like to com-
·mend to the honest, sincere and 
,enthusiastic workers of the co-oper-
·ative movement C\>ming from both 
sid~, official and: non-official-as I 
f~el they are just two wheels of the 
chariot.which has to deliver t.he gor-ds 

·of the economic developmen~ of car· 
.country-to sit together, orpnise a 
conference organise a congrcs, and 

'find out w~ys and means how they can 
·work together, how this misunder-
. standing can be eradicated and in 
·what time we can realise our goal. 

I would like to bring to the notice 
'of this House a few facts from the 
·report just to substantiate my points. 
I have no glievance with anybody, 
·but when we come to realise the facts 
I feel as if we are groping in the 

.. dark. On page 3 of the report about 
this department of co·operation I find 
·8 mention that the department re-
alises that there are about 70,000 ser-
vice co_ciperat~ve societies which have 
taken up one subject or the other of 
.the service co-operatives functioning. 
I presume, with the greatest latitude, 
that those 70,000 service co-operatives 
are working successfully. Now, they 
have a programme. 8,000 more are to 
be organised during the current year. 
With that the total comes to 78,000. 
I am prepared to add 2,000 more-let 
it be 80,000 for puroposes of easy cal-
culation. According to our bye-laws 
if ten people gather together they can 
form a co-operative society. I am 
-prepared to make the calculation on 
-the basis of 100 people forming one 
.service co-operative society. At the 

rate of 100 per society, for 80,000 
societies it comes to 80,00,000. That 
means, Sir, 80,00,000 families would 
be served by service co-operatives at 
the end of March, 1963. I am pre-
pared, again, to family. According to 
persons in one family. According to 
that, only 4 crores of the citizelli of 
this country will be benefited by the 
serVice co-operative societies at the 
end of this current financial year. 
Taking into account the factor of de-
velopment and growth in our popul-
ation, I think for the remaining 40 
crores if we have lot to take them 
into the co.operative fold, pemaps at 
the rate of progress that we are mak-
ing, we may have to wait for 100 
years more. I would, therefore, re-
quest the Government .... 

Mr. Deputy-Speaker: The hon. 
Member must try to conclude now. 

Shri Parashar: Sir, I do not 
to add any more eloquence to 
oration. 

want 
my 

Mr. Deputy-Speaker: Only 40 
minutes are left. 

Sbri Parashar: Therefore, Sir. my 
humble suggestion to the experts of 
the co-operative movement is that we 
should have a target. A date should 
also be fixed for the realisation of the 
target. Then we should pin down the 
responsibility of running a particular 
co-operative society on one particular 
person whether he may be an official 
or a non-official. With the successful 
running of that society his career 
should be linked. In that way, Sir, 
we can move forward for the achieve. 
ment of the cherished goal of reo. 
aUsing 8 co-operative commonwealth 
in this country, and the sooner ·we 
realise it the better it will be for the 
economic development of the country. 

Shri P. R. Patel (Patan) : Mr. 
Deputy·Speaker, Sir, this Ministry is 
a very important Ministry as it deals 
with community development, co-
operation and panchayati raj. India 
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lives in the villages and the develop-
ment of villages, the uplif,t of the 
villages is in the charge of this Min-
istry. Whatever I say is by way of 
suggestions and not criticism; I must 
be very clear about that iIi the very 
beginning. 

Sir, co-operatives are meant to re-
move exploitation by the middlemen 
where it is done. The test of a suc-
cessful co-operative society is that 
there is no exploitation by the middle-
men. r would liist of all take labour 
c:o-opeorab. ... es. I have seen some 
labour co-operatives; I do not want 
10 name them. But the labourers 
there get what an ordinary labour 
gets and the middlemen make money. 
This is only a fraud on the co-opera-
tives. They enlist some labourers, 
some 20 or 40 labourers, and in the 
name of those labourers they take 
up contracts. They earn money and 
the distribution is done by way ot 
salaries. So, very few of the labour-
ers would get the benefit. That is 
why I suggest that a labour co-opera-
tive society should be allowed to 
work within a redius of ten miles. 
That would be auite sufficient. It 
the labourers living in that area arc 
to be benefited, if they are to get the 
benefit of their labou~, then the 
society should be allowed to work 
within a radius of ten miles. I would 
even suggest five miles but not more 
than ten miles in any case. The 
labour co-operatives get certain pre-
ference and certain concessioIl.l in 
Government contracts. Since it is the 
labour who contribute the work in 
that contract, they should be the per-
sons who should be benefited by form-
ing such societies. Instead of thal, 
what is obtaining today? A society 
is formed and they call it a labour 
co-operative. Contracts are taken 100 
miles, 200 miles or even 400 miles 
away from where the members of the 
society are living. Then how can the 
members of the society be benefited? 
Then what is the difference between 
a labour co-operative and an ordinary 
contractor's 'firm? What is the di!!-
erence between Hindustan Construc-

tion and a co-operative construction 
society? Both of them engage lab-
ours, clerks, officers and engineers 
and both of them make profits. The 
labour is not specially benefited in 
either case. Then why call it a 
labour co-operative? Is it not a fraud 
on c<>-operatives? So, I would sug-
gest that this may be looked into. I 
know that everything depends on the 
State Governments. The difficulty is 
whatever we say or write, it is the 
State GoveTllment whiCh has to 'm-
plement it. We are helpless in the 
matter. All the same, I would say 
that the Central Government should 
use their gOOd offices in seeing to it 
that something iOOd is done to the 
labour class who are members of such 
co_operatives. 

• 
Then I come to cotton co-operatives. 
have seen some co-operative cotton 

ginning factories. We give them ex-
port licences. What for? Export 
licences are given to them with a 
view to see that those cultivators who 
are members of co-operative societies 
m,ay be able, in the name of the society 
to export goods and get mor" r.10c.lY. 
So the object of a cotton co-operative 
is that the agriculturists and culiva-
tor members should be benefited. Bu! 
are they functioning in the way they 
should? Not at all, at least in tne' 
case of some. What do they do? They 
get the licence,go to Bombay and 
sell the export licence to some mer-
chants for a profit. Of course, an 
entry is made that these people 
have bought some cotton bales there, 
{Jr some seeds there, and sold it to the 
firm. To whom does the benefit go? 
Are the cultivators benefited in any 
way? Sa, I am of the opinion that 
if co-operatives are to be successful, 
we hav.e to remove the explOiters, ir-
respective of whether they come from 
the right side or left side. whether 
thpy are merchants or exporters or 
middle class men. So, I would sug-
gest that the hon. Minister should 
look into this matter and put a stop 
to the exploitation by the unscru-
pulous JIf'Ople. 
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[Shri P. R. Patel] 
I will not refer to other co-opera-

tives because then I will not have 
enough time to refer to other matters 
alld will have to miss them. I will 
now come to panchayat raj. It is a 
good thing. When we want to give 
!iie to our democracy, we must build 
roots and the roots are in the village 
pallchayats. If the village panchayats 
wllrk demfl!:ratically, if the people 
;tving in the villages are able to 
imbibe democratic principles, if the 
spirit of democracy runs in the veins 
of every villager, our democracy wID 
live lone and it will be a successful 
experiment. I do not think demo-
cracy is safe merely because we have 
got Parliament and the Legislative 
Assemblies. So, we have to establish 
our village panchayats democratically 
so that~democracy will ever remain 
safe in our country. 

There are two opinions in our coun-
tryon whether political parties 
should enter into the working and 
the elections to the panchaya ts ar 
not. Some people are of the view 
that political parties should enter the 
p3nchayat board elections. Others 
holel the view that political parties 
should contest only for the taluka and 
j illa samitis and not in the panchayat 
board elections. I feel that if politi-
oal parties enter into panchayat board 
c!ections it will ruin our panchayat 
ideal. So, the pOliticial parties should 
wash away their hands, so far as thia 
election is concerned. At the same 
time, there should be no ban on any 
person taking part in the panchayat 
elections. But it should be done 
openly. They should not play games. 
I am of the definite opil\ion that poli-
tical parties should not t.lke part in 
the~e elections. But we should not 
issue any instructions to the people 
not to stand for elections in their in-
dividual capacity. If they stand, let 
them stand. 

Shri Umanath (Pudukkottai): 
What about the Congress? 

Shri P. R. Patel: 
pli<,~ equally to 

What I say ap-
Congress, the 

SWatantra party and other parties. 
We know that the Swatantra party 
has indicated the desire to take part 
in that election. I think that is doing 
a .iisservice to the whole country and 
the panchayat philosophy; they should 
not. 

So far as community development 
is concerned, I think we have made 
some progress, some visible progress. 
Because, we have dug some wells. 
opened some schools here and there. 
But I am not satisfied with that. What 
I want is that the spirit of com-
munity development should be imbib-
ed in the people. Leadership should 
not be imposed; it should be created 
from the village level and should 
develop. 

Shri D. C. Sharma (Gurdaspur): 
And the Ministers should go. 

Shri P. R. Patel: I did not say that 
the Ministers should go. 

What I desire is that the customs 
and superstitions in the village should 
have chaneed after the introduction 
of community development and its 
functioning all these years. But I 
see nO change; I see the same cus-
toms, the same superstitions, the same 
thinking, women folk covering their 
faces in the villages and all those 
things. What is the change? So, if 
community development could not 
bring any change, any evolution or 
r..,.volution, it has not fulfilled its pur-
pose. That is all what I have to say 
on this. 

Shri Basappa (Tiptur): Mr. Deputy-
Speaker, the framers of the Consti-
tution deserve great credit for includ-
ing in the Constitution the formation 
of panchayats on a sound footing. 
The father of the nation had very 
great faith in our people. So, he was 
advocating that the panch.ayats should 
be formed in that spirit. The fram-
ers of the Constitution, being alive 
to the importance of this idea, have 
included it in the Constitution. Even 
the President of India year after year 
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in his Address to the Joint Session of 
both Houses refers to the Panchayati 
raj. He is doing so because it is keep-
ing with the tradition of this country 
and also becaUSe his faith and anxiety 
tor rural development is so great that 
he feels that by giving self-govern-
·ment to \he people they will acquit 
themselves very well. 

In this connection I must say a word 
about our Prime Minister also because 
he has used the word panchayati raj 
more than anybody else. When the 
Balwantrai Mehta Committee report-
ed on this matter the words used were 
"democratic decentralisation". But 
the Prime Minister thought that the 
words panchayati raj was better in 
keeping with our tradition. because 
tho: words "democratic decentralisa-
tion" would convey the impression 
that something is comin,g from above, 
whereas the key-note of panchayati 
raj is development from below. 

Sir, the Minister for Community 
Development is a very enthusiastic 
person and he has carried this idea 
of panchayati raj to every nook and 
comer of this country. The achieve-
ments at the moment may not be 
commensurate with the amount we 
have allotted or spent during the 
Second Plan and a portion of th.~ Third 
Plan. I notice that nearly Rs. 240 
crores were set apart for this in the 
Second Plan and about Rs. 294 crores 
Or so in the Third Plan. But there 
are certain shortcomings which the 
Ministry must take note of and cor-
rect. 

Sir. I was listen 'ng to the first 
speaker from the Communist Group, 
who was referring to the lack of 
achievements in this movement. But 
nobody has said that pancl:layati raj 
is a talisman. It takes a lot of time 
tor it to take roots. When my hon. 
friend spoke about the performance 
in Mysore he was referring only to 
one or two particular taluqs here and 
there. Even though my hon. friend 
Mr. Melkote asked him to explain 
certain matters, he did not do so. On 

the other hand, I was happy to note 
that Mr. Chakravartti when he spoke 
the otner day referred to the Mysore 
system and said how the multi-purpose 
constituencies would be more condu-
cive to the development of panchayati 
raj. 

Sir, the whole world is looking to 
the development of the panchayati raj 
in this country and no half-hearted 
measure should be taken either by the 
people or by the Government. The 
danger is inherent. If we have no 
faith and no hope let us give it up. 
But once we have taken it up in ac-
cordance with the desire of the Father 
of the Nation and in keeping with,the 
provisions of OUr Constitution. we 
should put our heart and soul into 
it. Sometimes it pains me to ·see that 
though the Ministers are active, the 
officers below them do not feel the 
same way. Sometimes it has pained 
me very much that they laugh in their 
sleeves when we talk of decentrali-
sation. It is very very unfortunate. 
I hope the Minister will take note of 
it and see that the officers play their 
part because on them depends the 
whole success of this scheme. They 
have to rOuse the enthusiasm of the 
people. If this is not done, I think 
the movement as a whole may prove 
a failure. Therefore, I would appeal 
to all the officers to put all their 
efforts to see that this scheme is made 
a great success. 

Sir, having said this, I would like 
to refer to some of the salient features 
of this movement. The most import-
ant point for us to see is how far this 
movement has benefited the weaker 
sections of the population. That is 
the test by which we should judge the 
success of the movement. The weak-
ness of our economy has been in our 
low production. No doubt most of 
the States are going ahead with the 
plan. For example, in Maharashtra 
they want direct election for the zilla 
parishad. It is a very good thing. 
Even in Andhra Pradesh they have got 
a non-official zilla President, whereas 
in Mysore, as you know, we have not 
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got one as yet. In Rajasthan, I am 
told that there is an official direction 
from the Government itself that offi-
cers must leel as if they have divested 
their powers into the hands of local 
leaders and they are there only to 
guide the people. This kind of spirit 
in various States is taking roots and 
in Punjab there is a Public Works De-
partment set up to do the work of 
the panchayats. Madras also is pro-
ceeding ahead. These are no doubt 
indicative of the fact that the various 
States are proceeding in the right 
direction. Of course, what is wanted 
is coordination at various levels bet-
ween the Centre and the States and 
even among the panchayats, taluk 
boards and zilla parishads. There is 
bardly any coordination between the 
technical and administrative officera 
on the one hand and the non-officials 
on the other. The BOOs sometimes 
do not see eye to eYe with the Chair-
man and sometimes resolutions passed 
by taluk boards are kept aside. These 
are matters which should be looked 
into most carefully. The resources of 
these bodies are meagre. If they are 
to take deep roots in OUr country, they 
should be helped to increase them. 

. On what aspects this movement 
should concentrate itself there are 
differences of opinion no doubt. Of 
course, we have definitely said in our 
Third Five Year Plan. that they should 
concentrate more on agr:culture But 
We cannot forget that in our . rural 
parts, communications have to be im-
proved. In regard to community deve-
lopment, it is possible to allot priori-
ties. But in the matter of panchayats, 
the whole scheme has to be develop-
ed in an integrated way. 

For doing all this we require a num-
ber of trained people. I am glad that 
the Ministry is giving more attention 
towards the development of this aspect 
of the movement. But in some places 
where training centres are going on I 
notice that sometimes people with no 
interest at all are invited to Mussorie 
and other places. This is very unfor-

tunate. People who have great faith 
in it and who will obtain 2l"eat en-
couragement from this must be sent. 
to these places. Old people-excuse 
me; I can give details-Deputy Com-
missioners of the age of 55 and 60 are 
sometimes. invited. 

An Bon. Member: At the ag" of 6() 
they are out of office. 

'ihri Basappa: So, people who could 
be benefited most by going there must 
be encouraged to eo there because 
there is a lot of criticism that we waste· 
our money. All these things should 
be looked into carefully and the 
movement must be put on a sound 
footing SO that the enthusiasm of the 
people may go in the right direction. 

Mr. Deputy-Speak.er: Shri Firodia. 
The hon. Member was not here when 
he was called earlier. The House ex-
pects hon. Members to be present. 
when called. 

Shri Firodia (Ahmednagar): apo· 
logise for that. 

Mr. Deputy-Speaker, Sir, I rise to· 
support the Demands for the Minis-
try of Community Development and 
Co-operation. I would have been. 
happy if more funds were made avail-
able for this Ministry. 

We have accepted village as a deve-
lopment unit and the co-operative' 
movement as an instrument for the 
economic progress in rural areas. Our 
planners have also now accepted the 
idea that the Plan will be formulated 
from below and not fostered from 
above. 

Co-operat;on is m3inly a State sub-
ject and much will depend on how the-
States react to the schemes sponsored 
by the C!lntral Government. It was 
really the Nagpur Resolution of the 
Congress in 1958 which gave fillip to' 
the co-operative movement and in 
which it was categorically accepted 
that co-operation is the only instru-
ment tor the economic development at 
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the village. The principle pi 'one vil-
lage one society' was also accepted. 
By that time in the history of the co-
operative movement the conception of 
service co-operative socie~y was a':-
cepted. It was decided to make the 
constitution of the society so flexible 
as it would become the instrument of 
development in all sections of life. 

The seva sahkari society is the base 
of the co-operative structure. The 

• credit movement has expanded bread-
thwise and lengthwise, but we must 
find out the depth of the movement. 
Have people in general taken to this 
movement as their creed Or have they 
taken to it as a necessity or as a lesser 
evil in the present circumstances? In 
my opinion there would be 'a majority 
of people who have taken to the co-
operative movement as a necessity and 
not through faith. 

The credit movement 'in Maharash-
tra, Madras and Gujarat has' made 
spectacular progress durine the last 
few years. In Maharashtra one Dis-
trict Central Co-operative Bank which 
was established with a share capital of 
Rs. 7 lakhs four years ago has collect-
ed about Rs. 87 lakhs within a short 
span of four years. That district bank 
gives, on an average, loan to the agri-
culturists which is at least three times 
the India's average for the whole coun-
try. The whole conception of loan 
is changed in Maharashtra. It is not 
a mathematical calculation now. Loan-
ing is based on the needs of the farm-
ers of different crops. Crop loan sys-
tem js put into effect. Loans in majo-
rity of the cases are given in kind and 
not in cash. This facilitate the use of 
the loan for the purpose for which it 
is sanctioned. 

The Reserve Bank and the Govern-
ment must be congratulated for ac· 
cepting the recommendations of the 
Vaikunth Mehta Committee, thus mak·· 
ing available a large amount of fund, 
at concessional rates. In these recom-
mendations the principle of self-reli-
ance is accepted. The co-operative 
units would get additional accommoda-
tion only if it also raises locally its 

own resources by way of share capi-
tal and deposits. It is a very healthy' 
recommendation as it places some res-· 
ponsrbility on local leadership. 

One important aspect of the loan 
system is co-ordination between the' 
co-operative and the Agriculture De-
partment. We must admit that th ... · 
co-ordination between the Agricultu~e 
Department and the co-operative so-
cieties is not as we really expect. 
There are schemes for intensive and 
and extensive cultivation. The Agf!-' 
culture Department fixes the targets. 
They ask the co-operative societies to' 
give the loans but after that they do· 
not follow the schemes and see that 
the advanced loans or the extra loans' 
which are granted for the intensfve' 
and extensive schemes are returned' 
back from the extra yield w"'ch tit!!" 
agriculturists get. 

One more important recommenda-
tion of the Vaikunth Mehta Commit.-
tee is the provision for outright grants 
to special bad debt reserves of primary 
societies and the banks. This would' 
really induce the co-operatives to give 
credit to weaker sections of the com-
munity who do not have large acreage' 
of land and who are on the subsistence 
economy level. This is a step in the' 
right direction in the development of 
co-operative movement of this coun-' 
try. 

Our credit structure also should be 
changed in the developed area. We 
should nOW really start .the system ~! 
'budget loans' which would enable thE' 
farmer to do' more lone-ranee farm, 
planning and exercise more latitude ;r 
daily operations without fear of inade-
quate funds. Loans ade under s'lch 
'budget loans' can be made to carry 
loan protection insurance on the lif .. 
of the borrowing member equal to tlte' 
outstanding loan at all times. 

Our progress in long-term loans ;s. 
very slow. Increase of prodllct'<m is 
mainly dependent on the efficl~ncl" of 
the farmer and his methods. Facili-
ties like electricity and irriganon re-
quire large long-term loans t,,' make-
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·the land suitable for irrigated crops. 
'We must provide simple methods lor 
.getting these loans. 

Development of marketi'lg aaQ pro-
-ces~ing is as important as the credit 
.structure. Raising of per acre y.eld 
.is not going to help the agric.l!tubsts 
.unless arrangements are mad", ~u se-
oCure the best price for his ,(ll'odu,e or 
,arrangements are made to process the 
,goods and ensure adequ~~e r"turn. 
Lately, co-operative sugar lactories 
·have come up in Maharashl.,'a. Tiu.se 
.factories are anaged by the cultiva-
iors themselves and there is no inter-
.ference from any source. Local ica-
.dership has sprung uP. The pl'lI~tss
.ing units have given stab;.!ity to tne 
ocredit~movement a.lso as the loans 
taken by the members arc retumcd 
automatically by the facto! it's to the 
.societies. At this stage, though we 
.have made some progress in this dir-
«tion of establishing co-operative rro-
.cessing units, we must agr('~ :h~t :iue 
:attention is not paid to thi~ impurtant 
aspect. We have paid our attentlOll to 
few commodities, such as. sugarcane, 
-cotton, groundnut seed etc. But we 
must make an effort to take advantage 
oof scientific development and trv to 
put up processing umts 'o~ dif'f~rcnt 
.agricultural commodit,es. 

So also we must learn a lesson.from 
..Japan and utilise the waste products 
jn sugar factories. We get a lot of 
·bagasse which must be utilised for 
.establishing co-operative paper fac-
tories. We get large quantities of 
molasses which create problems of 
storage, Distilleries, acid manufac-
-turing factories and rubber manufac-
turing concerns should be started in 
eo-operative sector. It is found out 
-on the contrary that licences for aU 
these are given in the private sector 
and the co-operatives only remain as 
suppliers of raw materis.! at the prices 
1Ixed by the private sector people. 
it would not suffice only to have pro-
.cessing units. Co-operation in the 
ofndustrial field must grow. In these 
,,(lays there are so many restrictions 

on establishing new concerns. So 
many fonnalities are required to be 
completed. The people in the rurs.! 
areas are not able to do them and, 
therefore, many feasible schemes are 
not taken to final shape. Maharashtra 
State has given a lead in this matter 
also. The State Co-operative Bank, 
the apex institution, has established 
a Co-operative Industries Commission 
to prepare schemes, arrange for licen- " 
ces or collaborations and hand them 
over to different suitable institutions 
in different regions. I wish to request 
the Ministry to give s.!1 help, mone-
tary and organisational, to such 
institutions, and I will also appeal to 
fellow co-operators to start such 
institutions in each State, 

The co-operative movement is a 
voluntary organisation and interIer-
enCe from Government should be the 
least. Our Prime Minister is very 
critical about this. I was amazed to 
hear in this House that as yet Regis-
tra,s or their nominees are the Chair-
men of important co-operative orga-
nisations in some States. In this res-
pect also the Maharashtra State has 
given a lead. It is accepted by Gov-
ernment as a policy not to nominate 
any person or official on any co-
operative organisation. Formerly, 
when new co-operatives were estab-
lished, Government used to nominate 
the first Board of Directors, but now 
as a policy it is accepted to have the 
elected board from the very beginning . 
It is a bold step. It gives scope for 
lacs.! leadership to manage their own 
affairs without any outside influence. 

Mr. Deputy-Speaker: Shrimati 
Sarojini B. Mahishi. 

Shri FlrodJa: May I have one more 
minute? 

Mr. Deputy-Speaker: .No, I have 
given him ten minutes. 

Shrlmati SarojlDi Mahishi (Dharwar 
North): Mr. Deputy-Speaker, Sir, 1 
am thankful to you for having given 
me this opportunity to say a few 
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words on the Demands relating to· the 
Ministry of Community Development; 
Panchayati Raj and Co-operation. 

We have traversed a long distance 
in the history of our society from the 
-days when there was voluntary social 
work and sacrifice to the day of paid 
social work. Now there are paid 
social workers. And a society which 
was used to voluntary social work and 
sacrifice may not be in' a position to 
welcome paid social work at this time. 
But we want to progress and achieve 
progress at a very great speed, and 
accelerate the progress. That is what 
we want to achieve, and as a result OUr 
plans and the training of the people 
at the same time are running on 
parallel lines. We have to see that 
plans are introduced and, at the same 
time, that our people are also educat-
ed. There is, so to say, a three-legged 
race between the plan and the people: 
the plan is trying to go ahead of the 
people, and the people are lingering 
behind. Therefore, we want to edu-
cate the people. We want to see that 
the plans are introduced and that the 
plans also go to achieve success in the 
field. 

We have a devolpment programme 
with ali the different blocks. It will 
now be something like 3,589, includ-
ing the first and the second stage 
blocks, besides the 681 per-extension 
blocks, along with the welfare exten-
sion projects and the co-ordinated 
welfare extension projects. And with 
tbe number of socio-economic units, 
there will be a good network of all 
the institutions in the whole country. 
But the people must be in a position 
to appreciate this. The people should 
change their outlook. One of the hon. 
friends remarked that no change in 
the outlook of the people could be 
Been during all this period of ten 
years. That was how he remarked. 
But I would like to differ from him. 
This difference in the change of out-
took cannot be seen all of a sudden. 
It cannot be concrete or visible like a 
school building or the Bhakra-Nanga! 
project or the Tungabhadra project. 
539(Ai)LSD-4; 

There is a change, a revolutionary 
change in the outlook of the people, 
and slowly they are getting accustom-
ed to this different kind of develop-
mental activity. Otherwise we would 
not have been able to see a number 
of school bUildings, a number of 
health units, a number of panchayat 
centres and other things. 

Besides this material aspect of com-
munity development, I am glad to say 
that there is this other aspect, the 
cultural aspect, the educational aspect 
and the social aspect also. They are 
slowly accustoming themselves to 
this new outlook. ThOSe people who 
were never accustomed to send their 
children to school are now trying· to 
send. their children to school. The 
women are trying to get the-advan-
tage of the societies in good numoer. 
They are also making use of the 
socio-economic units and the craft 
classes introduced in the villages. 
This, of course, is a change and we 
hope that a more radical change in 
the outlook of the people will be forth-
coming in the near future, so that our 
people will learn to co-operate with 
the organisers, try to help them and 
also benefit from these plans. 

Many times I have heard the criti-
cism levelled against the officers.' 
No doubt, certain officers may not 
be inclined towards putting in the 
maximum of effort in the implemen-
tation of the plan. But from a con-
crete and specific example we cannot 
all of a sudden jump to certain gene-
ral conclusions. There are good offi-
cers also who act as the friend, phi-
losopher and guide of the people, 
approach the people with a proper 
outlook and try 'to explain to the 
people the benefits that they can get. 
The urge should come from the 
people no doubt, but the people 
should know what are the benefits 
that they can get. Unless they know 
what benefits they are going to get, 
how can you expect them to place 
their demands before the organisers? 
Therefore, first of all, let us make 
~hem acquainted with the different 
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facilities and amenities that the Gov-
ernment is going to give them, that 
the Plan is going to provide for them, 
and then expect the urge and the 
demand from the people. 

In some places I see that the 
amounts sanctioned have not been 
released and that many a time the 
amount that has been sanctioned 
lapses on account of the non-inlple-
mentation of the plan and also for 
want of proper caution on the part 
of the organisers. The other day in 
the Consultative Committee I gave an 
example about one of the five coir 
inliustry co-operative societies that 
have been given to Mysore State. 
That Qas not been implemented in 
oplte of all the necessary formalitie. 
having been complied with, and even 
though the ad hoc committee has sub-
mitted the report that the necessary 
formalities have been complied with. 
There are certain cases where the oftl-
cers also stick to red-tap ism to which 
they have been accustomed for decades 
together. Our people also should 
change their slavish outlook. There 
is a slavish mentality among them 
and the officers are also accustomed 
to red-tapism which was once exist-

. ing. 

The relation between the people 
and the organisers should be modifted 
and we hope that in course of time 
there will be better conventions that 
shall be laid down. 

We are having a huge experiment 
of democracy, and this patlchayati raj 
is the greatest experiment. However 
we may refer to the Directive Prin-
ciples of our State Policy, our Gov-
ernment has ventured to put them 
into practice and see that power is 
decentralised. From the panchayat to 
the Parliament we have got a fine 
range of democractic institutions. 
Our people are to be trained still even 
in the powers that have been given to 
the panchayats. 

The other day some of the pancha-
yat members complained to me that 
even though they can survey a land 

and fix the boundary of the land,. 
they have not been given the power 
to execute the same for which they 
require the police force. That is how 
they complained. I hope that 
gradually they will be getting the 
powers and will come to know that 
they are in a position to place their 
demands before the organisers and 
before the Government. That, so to 
say, is a milestone in the development 
of the democratic system of govern-
ment. 

So also in the co-operative move-
ment it has gone a long way in bring-
ing the people nearer and creating 
good relations among the people. The 
co-operative society is the poor man's 
treasure house, as was remarked by 
Shri Rajendra Prasad. But the poor 
man should know what facilities and 
benefits he is going to get from the 
co-operative society. That is the 
difficulty that we are experiencing in 
the implementation of this scheme. 

There are a good number of co-ope-
rative societies, credit co-operative 
societies, the first of its kind, as 
also a number of other co-operative 
societies, including the multi-purpose 
co-operative societies and the service 
co-operative societies. These socie-
ties have come into existence and are 
catering to the needs of crores at 
people in the country. Of course we 
do appreciate this, but the people and 
the co-operative societies should also 
try to bring a greater and greater 
number of beneficiaries into their own 
fold. I learn from the report that the 
co-operative societies have ftoated 
debentures to the tune of a total sum 
of Rs. 4: 23 crores and that the out-
standing loans in the names of mem-
bers of co-operative societies during 
the year 1960-61 have risen to 
15 m. 
Rs. 49 crores. Of course, the material 
progress of society is good. In addi-
tion to that, we should also see that 
the co-operative societies cultivate a 
spirit of voluntary service and that 
the best that can be got from each 
person and the best that can be given 
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to each person through the co-ope-
rative is achieved. That principle 
should also be put into practice. 
Therefore, we say that the Community 
development programme is a huge 
experiment that is being carried on. 
After all, it is an experiment. All of 
us are together trying to see that it is 
a success. Therefore, wilatever defects 
there are, whatever drawbacks, what-
ever lacunae, let Us try to see that 
they are rectified; let us try to see 
that we all progress with full co-
operation. Let us try to solve the 
difficulties with a sympathetic outlook 
so that the villagers may not be 
exploited, so that the un-educated 
may not be exploited, and the illi-
terate may not be exploited. So long 
as there exists a tendency to exploit 
the ignorance of the people, no 
society, no scheme can be successful. 
It depends upon the mutual co-opera-
tion of the organisers and the people. 
When the people become conscious of 
their duties also, then only we can 
achieve success .in all these plans. 
People are now conscious of their 
rights. I am finding that our people 
are becoming conscious of their rights: 
not of their duties. Many a time, I 
may say, not only the villagers, but 
even the highly educated people, 
sometimes the representatives of the 
people also, I am sorry to say, are not 
conscious of their duties. All are only 
conscious of their rights. When we 
become conscious of both rights and 
duties, then only all the plans will 
succeed. 

The Minister Of Community Deve-
lopment, Panchayati Raj and CO-
operatioD (Shri S. K. Dey): Mr. 
Deputy-Speaker, Sir, I must, at the 
outset, confess that I suffer from a 
disability-disability of the villager 
that he rarely wakes up unless he is 
hit. During the past two days, many 
things have been said about the 
Community development programme, 
Partchayati Raj and Co-operatfon, 
many anxieties and misgivings have 
been expressed; so also pleasure and 
joy over the approach to the solution 
of the problems. The criticisms 

themselves have been so mild that 
they are milder than even my own 
personal criticisms of the proaramme 
which I continue to be burning under. 
Pa!lticularly, the hon. Lady Member 
who just now spoke before me, has 
spoken with such a passionate under-
standing of the problems with which 
this programme is faced,-problems to 
which solutions have to be found-
that I feel she has almost answered 
in the course of 10 minutes all that I 
might have liked to say. I do not 
wish to lull myself into a sense of 
satisfaction or complacency of any 
kind. It is necessary, if we lire not 
to deceive ourselves today. deceive 
posterity, that we have a Dro~ 

appreciation of what really is at stake, 
what are the problems we are try:I~ 
to grapple with and how those prob-
lems are likely to be faced squarely 
and effectively. 

Before this House is in a position 
to exactly appreciate whether or not 
this Ministry is playing its role as is 
expected of it, eftectively or ine1l'ec-
tively or indifferently, it is necessary 
for this House to have an appreciation 
of their own representative whom 
they have made the Minister of th,s 
programme and his understandilU! of 
his responsibilities under this Minis-
try. As far as I see, his Ministry wu 
expected, to start with, 10 years ago, 
to establish a co-ordinated service of 
all the developmental functionaries 
proceeding from the national level, 
right up to the village, being r<!spon-
sive to the needs of the people, ail the 
developmental aspects of villag~ life 
being represented in that agency. 

The next item that was expectP.d of 
this Ministry was to build up organi-
sations of people--panch,ayats. en-
operatives, VOluntary agencies--which 
would pulsate with the plans of the 
Government for. national reconstruc-
tion, which will try to £Ilide the 
Government, support the Government 
and prod the Government. The next 
was to offer facilities for traininl! of 
government functionaries, of people. 
of their representatives and leaders in 
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various walks of life, engaged in 
rural reconstruction work. which 
were being brought to the surface to 
shoulder the new responsibilities. Thill 
Ministry was to ensure, and is to 
ensure, that the funds allocated by 
this House to the Ministry are utilised 
to the maximum advantage of the 
people. This Ministry is expected to 
ensure that the funds routed by the 
various Ministries in the Centre, 
through their counterparts in the 
States, and channelled through the 
National extension service agencies 
are, again, put to optimum advantllie 
of the people. This Ministry has to 
eflsure that the people at the village 
level are conforming to the national 
priormes. If natianal priority is 
agriculture, the bulk of the energies 
of the people and their organisations 
must be devoted to that priority; if it 
is family planning, it must be family 
planning and so on, whatever the 
national priorities are as they are 
prescribed by the Planning Commis-
sion with the approval of this House. 

The next responsibility of this Min-
istry is to act, as this House decided 
Borne time ago, as the attorney of the 
dumb people and mute of the villages. 
In other words, if certain programmes 
of the Government were not properly 
geared for the service of the people, 
if adequate funds wer not provided 
in the government schemes for the 
service of the people in the special 
aspects of their life which calJ for 
Immediate attention, if the people 
were suffering under disabilities of 
supplies and services which the Gov-
ernment controlJed or anyone else 
controllen over which this Ministry 
could have some influence, this Min-
istry must act as the attorney of the 
village people and so to help modify 
the programmes and plans of the 
Government and the approaches of 
the different Ministries and the differ-
ent agencies. 

Lastly, this Ministry mUst be closely 
responsive to the impulses as emanat-
Ing from the ground, from the village 

people and the impulses that are 
generated in the representative insti-
tutions of the people, starting from 
Parliament down to the press and 
other agencies which control or reflect 
public opinion. I would, in this back-
ground, try to give as briefly as I 
can, within the compass of time avail-
able at my disposal, at the present 
moment, an indication of what this 
Mini9try has tried to do during the 
past one year, especially some of the 
highlights of performances, what it 
proposes to do during the next year, 
what are the problems with which it 
is grappling, and for which it. still has 
not found solutions, of which it 
wishes to make common cause with 
friends in this House, so that this 
House may come to the assistance of 
the Ministry now, and in the future, 
all along, at all levels, from here right 
up to the village. 

This Ministry, Mr. Deputy-Speaker, 
as you know, through the kindness 
of the President, has been redesig-
nated in the new Government as the 
Ministry of Community Development, 
Panchayati Raj' and Co-operation. 
This is a recognition of the import-
ance, if I may say so, that panchayati 
raj has come to acquire in the eyes 
of the people in the country and in 
the world. Therefore, I shall try to 
divide my description of what we 
have done and what we propose to 
do, under the three heads, commu-
nity development, panchayati raj and 
co-operation. 

First, I would talk in terms of com-
munity development. The discus-
sions since yesterday will indicate, 
when compared in the background of 
earlier discussions in this House dur-
ing the past several years, that there 
is in the absence of adequate cri-
ti~ism, if I· may use that word, con-
.siderable improvement in the em-
phasis by this Ministry on the subject 
of agriculture, which we have been 
trying to achieve all these years with 
a concentrated effort. As this House 
is aware, when we began this pro-
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gramme, there was undue. emphasis, 
very naturally, both by the Govern-
ment agencies as also by the people, 
on the amenities side of the pro-
gramme. The productive side of the 
programme was not receiving ade-
quate emphasis, and we were being 
very strongly criticised all over the 
country and also in this House. For 
the past several years, we have been 
making a concentrated effort, all 
along in the Ministry in Delhi and in 
the States and at the gram level, al-
most a collective effort by everyone 
concerned in collaboration with the 
Ministry of Food and Agriculture in 
the Centre, to bring about intensive 
emphasis in the field of agricultural 
production. I am talking of agricul-
tural production in the wider sense, 
namely animal husbandry, fisheries, 
agriculture, fruit gardening, vegetable 
gardening, minor irrigation and so 
on. This has been brought about. 

Of course, only a beginning has 
been made. If modem agriculture is 
to be introduced all over the country, 
we have hardly made a beginning. 
The only thing that we have so far 
done is to get recognition of the fact 
that there is need for improved seeds, 
fertilisers, compost and manure and 
insecticides. . These do not constitute 
the whole gamut of improved agri-
culture. These represent just the 
beginning Of modem agriculture. If 
agriculture is to be promoted so as 
to provide the long overdue protective 
food for the nation, such as milk, 
eggs, meat, vegetables, fruit etc. in 
very large quantities-we are almost 
the smallest consumers per capita of 
milk, eggs, meat, vegetables and 
fruit etc.-if we are to produce these 
commodities in adequate quantities, I 
would say that we have hardly made 
a beginning. We are only conscious 
of the problems and the needs of the 
programme. We have to struggle for 
the next fifteen to twenty years, but, 
fortunately, I can claim that at last, 
as a :result of combined efforts of 
the two Ministries and other agencies 

concerned, and because of the ham-
mering, if I may use the word, that 
we have been receiving both within 
~e House and outside .... 

Shri D. N. Tiwary: That is very 
mild. 

Shri S. K. Dey:... the recognition 
has been achieved of the need for in-
tensive agriculture, and from this, I 
think, we can proceed further to the 
extent that agricultural requisites can 
be made available for the farmers in-
cl uding technical assistance, apart 
from supplies in adequate quantities. 
The programme of rural industries 
has been a very difficult programme. 
Today, because of the emphasis plac-
ed, particularly, by the Prime Minis-
ter, on agricultural implemenis, for 
the past several years ... 

Shri K. N. Tiwary: May I make 
one submission? We would like to 
know from the hon. Minister how the 
plan has worked, and how far it has 
succeeded In its working. That is 
what we would like to hear from the 
han. Minister. All these things that 
the hon. Minister is saying are al-
ready there in the papers supplied to 
us, and we have been hearing this 
again and again. But we would like to 
know about the criticism that has been 
brought forward against the MinIs-
try, whether it is true, and what 
Government think about it. 

Mr. DepUty-Speaker:' The han. 
Minister has just begun his &peech. 
The han. Member may please hear him 
till the end and if tliere are any 
difficulties or any questions, he can 
ask them afterwards. 

Shri S. K. Dey: I would answer as 
many points as possible. Of course, 
it would not be possible for me to 
quote statistics ad infinitum, because 
the statistics are already there in the 
report. In support of what I am say-
ing, if any han. Member Of this 
lJDuse wishes to have the relevant 
data, I stand committed to the pro-
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duction of those data and their place-
ment before this House any time. 

About the rural industries pro-
gramme, because of the Prime Minis-
ter's insistence on the supply of im-
proved agricultural implements, we 
are at least trying to tie up produc-
tion of agricultural implements 
through small industries in the vil-
lages with supply of these agricul-
tural implements to the villagers. 
Similarly, there is an improved pro-
gramme of housing in the villages. 
In that also, we require bricks, we· 
require tiles, we require iron-monger-
ies and wood lomeries. For these 
hlso, there would be automatic pro-
motion of rural industries. In that 
way,· we have tried to build up in 
collaboration with the Ministry of 
Commerce and Industry in the Centre 
an integrated programme of village 
industries. You may say that rural 
industrialisation which will start with 
the provision of improved implements 
and tools and supplies to the vil-
lage artisans and the provision of 
common facility centres ... 

Shrf p. R. Patel: What is the 
achievement up till now? Let us hear 
that. 

Shri S. K. Dey: We have supplied 
quite a substantial quantity of tools 
and implements to them. I shall give 
the statistics later. 

We started 20 rural industrial 
estates in the Second Plan. In the 
Third Plan, there is a programme of . 
300 industrial estates, of which 50 ... 

Shri Parashar: Are they all in the 
co-operative sector? 

Shri S. K. Dey: They are not an in 
the co-operative sector, but artisans 
are invited, wherever they are avail-
able, in sufficient number to come 
forward and establish industrial co-
operatives in those industrial estates 
which will be located in predominant-
ly rural areas. 

In the· year 1960-61, already 50 
rural industrial estates have been 
sanctioned to the States, and these 
are in thl' proceSs of being set up. 
These industrial estates are linked up 
with thE' common facility centre for 
improved tools and implements to 
the artisans. Naturally, in the course 
of the year, this House will have 
ample opportunities of asking me 
questions from period to period as to 
the progress of these schemes. Partly, 
this Ministry is responsible, and 
partly it is the Commerce and Indus-
try Ministry which is responsible. 
Between the two Ministries, we 
should be able to allay the anxieties 
and the curiosity of the hon. Mem-
bers. 

Considerable anxiety has been ex-
pressed about the weaker sections of 
the community, such as the tribal 
people, the Scheduled Castes and 
others. I shali come to this question 
a little later. As the moment, I shall 
deal only with the tribal people. 

In the Second Five Year Plan, we 
had 42 tribal development blocks 
which were implemented in collabo-
ration with the Home Ministry. In 
the Third Five Year Plan, we are 
expecting to implement 328 tribal 
development blocks covering almost 
the entire tribal population in the 
country. Of these, 35 tribal develop-
ment blocks have a1ready been al-
lotted in 1961-62 and by the end of 
1965-66, all the tribal development 
blocks will have been allotted. In 
this, we have Rs. 10 lakhs provided 
by the Home Ministry and Rs. 12 
lakhs by the Community Develop-
ment Ministry. This is apart from the 
funds provided by the various Minis-
tries at the Centre for common pro-
grammes. 

We have started a minimum pro-
gramme for women and children. 
This was an extremely difficult pro-
gramme. I have shared my anxieties 
over this matter with the House 
every year. I have explained it to 
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the House over the budget grants. 
This is one field where it" is n(,t pos-
1Iible to let loose a large number of 
women workers without creating 
many problems. Therefore, we 
wanted to have adequate numbers of 
trained women workers. To start 
with, it was almost impossible to get 
women workers e'<cept in States like 
West Bengal and Kerala, :and per-
haps Madras, where there was con-
'siderable education amongst women. 
But I am very happy to tell the 
House that today almost in every 
State there has been an improvement. 
"Even In States where women never 
eome out of the purdah, they have 
begun to send their girls in increas-
ing numbers to new schools that are 
being set up, even co-educational 
schools, and we have already begun 
to have educated girls out of the 
'schools established during the past 
five, six, seven or eight years, to this 
'extent that abput more than half of 
the number of women workers that 
we require in our projects have al-
ready been placed in position. The 
position is improving from year to 
year because larger numbers of edu-
·cated women workers are forthcom-
ing. Also the women's programme 
is becoming more popular. It has 
acquired a new dignity; it has lost 
the sense of stigma that it used to 
suffer from at one time in the eyes of 
their menfolk, thanks to the pioneer-
ing effort of the Central Social Wel-
fare Board and its dynamic Chairman, 
In spite of all the criticisms levelled 
on the work of the women's pro-
grammeg, she and her Board have 
certainly popularised the' idea of the, 
women's programmes. That is in a 
large degree responsible for the eas7 
acceptan~e of the women's pro-
gramme in the villages, wherever 
there are trained women leaders 
available or forthcoming. Already 8 
States in India have appointed, after 
many years of effort on our part, 

. State level officers to supervise and 
guide women workers at the field 
level and to give this programme the 
push that it called for. 

Similarly we wanted-this House 
wanted and the Prime Minister 
wanted-that the school should be the 
community centre, and thn school 
teachers should begin to talk in terms 
of the community development pro-
gramme and radiate it both amongst 
the children and amongst the people 
in surrounding villages. At last, we 
have now a programme under imple-
mentation under which school 
teachers are receiving special training 
in community development CO-Dpera-
tion and panchayati raj in the 
teachers' training colleges. Special 
teachers for these teachers' training 
colleges have been trained by the 
Ministry in the social educational or-
ganisers' training centre in these 
three subjects so that they COUld, in 
turn, train the school teachers who 
receive training jn those teachers' 
training colleges. A large number of 
teachers have already been trained 
in the country; they have been orient-
ed to this new programme of co-
operation, panchayat and community 
development. 

As regards training of non-Officials, 
many hon. friends during the discus-
sion yesterday and today have said 
that people who are working in this 
programme, government officers or 
others, do not have the proper ap-
proach and attitude. You cannot 
create proper approach and attitude 
except through training and educa-
tion. Therefore, we are placing very 
high importance in this scheme of 
community development, panchayat 
and co-operation on the subject of 
training in education to all function-
aries including the people. For this 
purpose, particularly for the training 
of non-officials, we have thrown open 
all the training centres, starting from 
the apex training centre at Mussoorie 
out to the gram sevak training centre 
at the village level, to train non-
official members of various institu-
tions and also the people. Simi-
larly, We have started 100 pan-
chayati raj training centres; these 
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are to be run exclusively by non-
official' institutions like the Sarva 
Seva Sangh, Gandhi Smarak Nidhi, 
Akhil Bharat Sarva Seva Sangh, 
Sharat . Sewak: Samaj and Rama-
krishna Mission. Wherever there are 
distinguished institutions, distinguish-
ed through public service, they have 
been requested, implored, to take 
up the responsibility of starting pan-
chayati raj training centres for train-
ing all functionaries in panchayati raj 
institutions. At the apex level, the 
Ministry has entrusted the responsibi-
lity to the All India Panchayati Raj 
Parishad headed by Shri Jaya 
Pl'Qkash Narain to conduct a training 
programme in a new institution which 
they It!'e trying to set up for the 
training of the. trainers in these 
panchayati raj training centres. If 
these 100 panchayati raj training cen-
tres prove to be the success we hope 
they will be, there should be more 
training centres started till we have 
an adequate number to train every-
body we want to train in panchayati 
raj. 

We have started an expanded nutri-
tion programme. As the House is 
aware, vast tracts of the country have 

. been used primarily to consumption of 
cereals. There is very little balanced 
nutrition worth talking of. Vegetables, 
fish, meat and eggs are almost con-
spicuous by their absence in the diet 
of the vast majority of our people., 
Even if they are vegetarians-and 
they are in a large number-they 
should have plenty of milk, eggs-
not eggs-VI:!getables and fruit. 

Shri A. S. Saigal (Janjgir): Eggs is 
also a vegetarian food. 

Shri S. K. Dey: Everybody does not 
admit it. I wish it was. For this 
purpose, the Government of Orissa 
started a pioneering programme in col-
laboration with FAO. Having been 
encouraged by the success achieved 
in Orissa and Madras, we have 1J.ow 
taken up an expanded programme of 

nutrition in all States of India. A 
good start has been made in Andhra 
Pradesh, U.P. and Madras. We are 
encouraging fisheries, poultry, horti-
culture, a school-feeding programme 
and programme of feeding expectant 
and nursing mothers. Encouraged by 
our wark, tile UNICEF has been good 
enough to offer to the Miinfftry an 
assistance of $ 31 million for taking 
up a still more expanded programme 
of improved nutrition. 

So we are taking up this programme 
in 100 blocks to start within an inten-
sive way. Each of the blocks will be 
given a sum of Rs. 3 lakhs for under-
taking on an intensive scale a pro-
gamme of horticulture, fisheries and 
poultry. 

Then we are setting up this National 
Institute of Community Development 
and Research. We ]1ad that centre 
at Mussoorie, and that is nOw going 
to be transferred to Hyderabad, the 
centre of the country, because many 
friends felt it was too far up in the 
air to have intimate contact with the 
Roil of India. Also. it was felt that it 
was too far off from the centre of 
India. Therefore, we are shifting this 
centre to Hyderabad in the midst of 
other trining institutions . 

Shri P. R. Patel: May I ask one 
question? Why was Mussoorie select-
ed and who was responsible for select-
ing Mussoorie, and who are :the per-
sons responsible for changing it to 
Hyderabad now? 

Shri S. K. Dey: Mussoorie had to 
be selected because of all the places 
that we looked for in India, that was 
the only place which offered us ready 
premises with which we could make' 
a start. 

Shri P. R. Patel: Only far that 
you selected· it? 

Shri S. K. Dey: We had to select 
it because we had no ready premises, 
and we would have had to wait for 
two years. 
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Shri Parashar: Was a search made 
fOr premises in Madhya Pradesh? 

Shri S. K. Dey: Yes. 

Shri P. It. Patel: There are in 
Shivpuri lar,ge buildings stil! vacant. 

Shri S. K. Dey: Anyway, there is 
a comprehensive programme which is 
now under implementatiOill for train-
ing of youth leaders. Last year a 
camp was held at Taradevi of repre-
sentatives of the States and various 
organiSations in ,the coutry dealing 
with the youth programmes. As a 
result of that camp, certain pro-
grammes followed. These were fol-
lowed by camps at the State level and 
from the State we are now going 
down organising camps of youth for 
training them. This programme also 
promises to take roots in the near 
future. Already State-level camps 
have been held in eight Staltes, and 
personnel have been employed for 
looking after the youth programme. 

For the next year, I have already 
mentioned certain programmes we 
have taken up, namely training of the 
trainers fOr the An-India Panchayat 
Parishad for all the trainers of the 
training centres. We propose to take 
up an expanded, modified nutrition 
programme. We propose to expand 
our tra[ning programme in general. 
We have already started supplying 
basic and cultural literature in large 
quantities, produced in very small 
volumes, distributing them to every 
village panchayat library. A begin-
ning has been made, and during the 
Third Plan we are hoping that ade-
quate quantity of basic literature 
decided upon between the Education 
Ministry, our Ministry and the Infor-
rna tion Ministry with the assistance of 
non-official representatives of the peo-
ple, will be available. We shall be able 
to supply a nucleus of good books in 
the regional language to Elacll village 
library in the country. There will 
also be a more inJtensive adult literacy 
programme. In the past this pro-
gramme was being undertaken only 
by the Community Development 

agency. Now with the decision of the 
Education Ministry to make the schOOl 
the community centre and the focus of' 
the community development prognrm-
me, the school teacher and the school 
children also will come into the 
picture. 

Many friends, Shri Lahri Singh for 
instance and others, complained about 
the acute shortage of drinking water 
supply in many \of the villages. I 
would like to mention that till the 
end of last year the Community 
Development Miinstry, through the 
~mmuntty development funds, pro-
VIded about 2,10,000 new wells and 
renovated about 3,39,000 old wells. 
There is now a proposal to spenli 
Rs. 35 crores through the Planning 
Commission on a programme wccIu-
sively for drinking water supply to the 
villages. There is also a programme 
of national rural water supply under 
the Health Ministry, and of course, 
there are funds, limited though, with 
the Community Development Minis-
try, all of which are being pooled to 
ensure that the Prime Minister's 
mandate to have at least one posi-
tive source of potable water in every 
village is satisfied by the end of the 
Third Plan. I am quite sure that 
when the Budget Grants of the Plan-
ning Commission as also of the Health 
Ministry are discussed on the floor of 
the House, the two organisations will 
be able to give a good 3!Coount of what 
is expected to be done by them in 
this common programme of ensuring 
that every village shall have potable 
water supply by the end of the Third 
Plan. 

There is also an intensified train-
ing programme for women workers. 
In the Gram Sevika traindng contres 
and in the training for mukhiya 
sevikas run under the Community De-
velopment Ministry, special wings are 
being opened for training of women 
leaders who are coming to this office 
as a result of the programmes that 
are gradually being worked out. 
Apart from this, we also propose to 
follow with advantage our previous 
ex'perience with farmers and others 
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.of taking out both youth leaders and 
women leaders on regional tours, so 
that they have also a Bharat darshan 
.or an a7llBik 'Bharat darshan, where 
.they can see what their counterparts 
.elsewhere are doing, and for that pur-
pose we are trying to collect from 
.the States, experiences in women's 
.programme and youth programme, SO 
·.that these touring parties can be taken 
to these areas and in that way all-
~dia experiec~s can be pooled and the 
tempo as well as the character of the 
'programme can be raised vertically. 

Now 1 come to the real serious pro-
blems which we are facing, for which 
.we do not find easy answers that the 
.Ministry can by itself work out. The 
Jirst-. is the problem of the weaker 
.sections of the community. Through-
.out history, this House will appreciate, 
.this has been the biggest problem: 
.how to prevent the strong man from 
riding the weak. We are facing 
.exactly the same problem. Govern-
ment send out commonly agreed pro-
.grammes, they send out financial 
l1"esources, technical resources. What 
is the guarantee that all these 
resources will be utilised for uplifting 
the weaker sections of the cO.!llmunity, 
·that the stronger sections of the com-
munity will not divert the bulk of 
these resources which are meant for 
the others? We appointed last year, 
as the House is aware, a committee 
under no less distinguished a person 
that Shri Jaya Prakash Narayan and 
others of 'his choice who joined him 
in studying this question. Unfortu-
nately for my immediate need, the 
committee went a little further than 
their original terms of reference. They 
almost tackled and dealt with the 
whole problem of India so far as this 
weaker sections is concerned, and 
went for beyond the terms of refer-
-ence of the Ministry of Community 
Development. Therefore, this pro-
blem had to be remitted to the Plan-
ning Commission, and they are trying 
to work out various segments of the 
recommendations through the con-
.cerned Ministries in the Government 

of India. But while the bigger deci-
sion is being taken, we have taken 
certain steps, and I would like to tell 
the House what those steps are, so 
that if not today, at a later date, 
either through the Consultative Com-
mittee or through other means it will 
be possible for this House to tell our 
Ministry what it can, situated as it 
is in Delhi and the programme being 
vested in the State Governments--
now the programme is being increas-
ingly vested in people's own institu-
tions down below--can in the circum-
stances really do to do more for the 
weaker sections of the community 
actively. One thing we have realised, 
that if the weaker section of the 
village community is to be assisted, it 
cannot be done by a mandate from 
the top. The top government has to 
make common cause with the bottom 
government, at the village level, at 
the block level, and at the district 
level. Therefore, we have said that 
at the village panchayat, at the block 
panchayat and the zila parishad, there 
should be a functional sub-committee 
to assist the weaker sections of the 
community. They should be held res-
ponsible for ensuring that tpe assist-
ance specially ear-marked for utilisa-
tion by the weaker sections of the 
community should be utilised by 
them only and that the community, 
whether at the village level or the 
block level or at the district level or 
otherwise should go out of its way to 
see that it creates opportunities for 
the absorption of the weaker sections 
of the community in gainful occupa-
tion SO that they can earn a decent 
living. 

We have tried to see that schemes 
like poultry, loans to artisans etc. are 
specially ear-marked out of the pro-
jects for Scheduled Class ~ple in 
particular. There is always stress on 
utilisation of funds from the Com-
munity Development Ministry for 
schemes of community benefit and not 
for individual benefit. We have even 
tried to ensure that the State Gov-
ernments provide conditions in which 
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the cooperative societies are in a 
position to offer loans to small holders 
.Qf land, who are mostly the weaker 
.sections of the community in the 
'Village, without any mortgage up to 
the extent of Rs. 500. Quite a number 
~f States have already accepted this 
and, in fact, this is already under 
.implementation. 

There is also increased provision in 
the Ministry of Home Affairs, here 
and also in the States, through the 
State Welfare Committees to provide 
.subsidised housing to the weaker 
.sections of the community. I realise 
that all these summed up do not 
touch the fringe of the problem, 
because 25 to 30 per cent of the people 
in the villages are living at subsistence 
level or below. Therefore, a perma-
nent solution of their problem will 
be through rural industrialisation. 

The House will be aware that in 
that behalf also, the Planning Com-
mission has appointed a sub-committee 
with the Deputy Chairman of the 
Planning Commission as its Chairman 
·and representatives of the various 
organisations like the Khadi Commis-
sion as its members. Shri Jaya 
Prakash Narayan and others who are 
members of the Committee are look-
ing into the question, not of village 
industries but of rural industrialisa-
tion. 

There is a fundamental difference 
between village industries and rural 
industries. We are trying to ensure 
that as against the current gravita-
tional pull of industrial development 
in big cities, we create, through 
government assistance, a pull in the 
Teverse direction so that industries 
begin to be created or begin to be 
pulled in the direction of villages on 
a decentralised scale-cooperatives to 
some extent as my hon. friend Shri 
Parashar was eager to ensure. I hope, 
through the National Cooperative 
Union of which he is a member, he 
wID try to promote the particular 
.climate for the growth of cooperative 
industrial enterprises in various parts 
-of the countr,. 

Shri Parashar: . I say full coopera-
tion is assured. 

Shri S. K. Dey: Then the block as 
the unit of administration. This is a 
problem which is almost like a hardy 
annual which we have to face for the 
past 10 years. When we say that the 
block should be the unit for planning 
and development for all activities of 
government, when we specify that all 
assistance of government should be 
routed through the panchayati raj 
institutions, it cuts at the very root 
of arbitrariness on the part of politi-
cal functionaries in government or 
government servants. 

It is not an easy matter overnight 
to cut across that sense of arbitrari-
ness which has grown over centuries 
in the people and in institutions. 
There is always a resistance 'on the 
part of many recaloitrants-and they 
are not necessarily confined to gov-
ernment servants alone. In fact, they 
are much less confined to government 
servants than elsewhere. That is a 
problem which I cannot solve, as a 
Minister, from here. It requires very 
competent public opinion so that that 
public opinion itself ensures that the 
agreed decision to creat the block as 
the unit for planning and develop-
ment is actually honoured in practice. 

Then, the voluntary non-officiai 
institutions. We are, of course, going 
ahead creating panchaya ti raj insti-
tutions. There will be 2,50,000 pan-
chayats in the course of the next year 
01.' a year and a half; and there will 
be panchayat samitis functioning all 
over. In a general way, panchayati 
raj is the extension of the govern-
ment that now functions at the 
Centre and in the States. Extension 
of the government institutions up to 
the village level does not necessarily 
mean a permanent extension of demo-
cracy. Permanent extension of demo-
cracy can only be ensured if there is 
the largest volume of devolution, not 
from a higher government agency to 
a lower government agency but to the 
largest number of voluntary associa-
tions of people, whether they be 
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youth clubs, women's clubs or agri-
culturists and farmers clubs or 
otherwise. 

15.47 hrs. 

[MR. SPEAKER in the Chair] 

That, again, is not easy for a gov-
ernment organisation to establish. If 
voluntary organisations are to be 
established, it is necessary that non-
official voluntary institutions of the 
people without any political motive 
behind them should go out of their 
way from the big cities, to which they 
are largely confined, to the far-ftung 
5~O,OOO villages and promote a climate 
for the organisation of voluntary ins-
titutioos at the village level and above 
without necessarily imposing a com-
pulsory condition of their affiliation 
to the All-India body. Because, the 
moment there comes this question of 
the affiliation of these to an All-India 
body, then, there are other competi-
tors and politics comes in. That is 
the problem. This is so far as com-
munity development is concerned. 

Now, I come to the question of pan-
chayati raj. My hon. friend, Shri 
Rajeshwar Patel, General Secretary 
of the All India Panchayat Praishad 
has mentioned that the Ministry is not 
quite serious about panchayati raj. 
If the Ministry is not quite serious 
about panchayati raj, I do not know 
who is serio~. (Interruption). 
Nobody can press this Ministry to go 
out and establish panchayati raj all 
over the country. In fact, if I may 
use that expression-I do not know 
whether it is parliamentary or not-I 
may say that this Ministry made 
itself almost a nuisance, going allover 
the country and trying to push the 
scheme of panchayati raj at a pace 
which many people have branded as 
tOo excessive. 

We have already had 9 States in 
India which have implemented the 
programme of panchayati raj. They 
are; Andhra, Assam, Madras, Maha-

rashtra, Mysore, Orissa, Punjab, Rajas-
than and U.P. In Bihar, Gujarat and 
Madhya Pradesh legislation has been 
finalised. In the course of this year all 
these three States will have implement.. 
ed the programme of panchayati raj. 
West Bengal has taken up legislation~ 
the draft has been completed and I 
have the assurance of the Chief 
Minister and the Minister in charge 
of panchayat raj that in the July 
session of the State legislature. the 
draft legislation will be before the 
legislature. I have been told by the 
Prime Minister of Jammu and Kash-
mir that he is appointing a committee 
to look into the implementation of the 
panchayati raj in several advanced 
States and gaining from their experi-
ence devise a pattern of legislation that 
can serve the special needs of that 
State in the context in which they 
function. This committee will be in 
operation very soon. Then comes 
Kerala. I am told that they have 
begun to draft the legislation. 

My hon. friend Shri A. C. Guha 
mentioned that we should have Cent-
ral legislation on panchayati raj so 
·that there is unifonnity. This - is a 
question that has been discussed quite 
often in this House. In the first place 
we must recognise that panchayats is 
a subject within the jurisdiction of the 
State; it is not a Central subject. 

Shri P. R. Patel: What happened 
to Maharashtra legislation? 

Shri S. K. Dey: First class. It 
is the zilla parishads legislation. In 
the first place under the constitution 
I am not authorised ·to bring legisla-
tion on panchayats in this House. 

Shri A. C. Guha (Barasat): There 
are ways; it can be done with the 
approval of the State Governments. 

Shri S. K. Dey: I am quite certain 
that they would not like the idea. 
Secondly there is one other question; 
we must understand it. If the hon. 
Member tries to bring in that legisla-
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tion here, he will try to find the lowest 
·common denominator ot what is imple-

.mentable. So, this legislation will be 
guided by the weakest State. Now, 
having lett the initiative to the State 
Governments, there is automatic 
pressure from the forward States on 
the weaker States without any initia-
tive from my side, for moving for-
ward In fact I would say that it is . 
one of the greatest advantages that 
we have. Baving lett the discretion 
and the option to the State Govern-
ments to go ahead as fast and as pro-
gressively as they wanted, the only 
responsibility that the Central Minis-
try can effectively discharge in this-
behalf will be to pool the experience 
of the States and find out what is 
happening and place that pooled 
experience available at the disposal 
of all the States so that each State 
can take steps emulating the example 
of the forward States. In fact instead 
of States trying to vie with each other 
in saying things against each other as 

. used to 'be the custom at one time, 
already the States are vying with each 
other in emulating their good exam-
ples. Particularly, in matters of pan-
chayati raj and sahakari samaj I would 
like to leave these matters with them. 
The informal consultative committees 
have grown into an institution today. 
According to my report last year 
there have been 28 meetings ot the 
State consultative committees which 
means that almost every State will 
have had two meetings of the consul-
tative committee. So far as our Par-
liament is concerned, we have had at 
least eight or ten meetings and that 
way both the Members of Parliament 
as well as of the State legislatures 
are having an opportunity for exchan-
ging effectively their experiences on 
the common programme and reinforce 
each other's understanding of the 
grass root functions of this vital 
programme. 

Sir, this House will be' very happy 
to learn that the Committee which 
was appointed by the Law Ministry 
for going into the question ot nyaya 

panchayat, again a very vital subject, 
has at last submitted its report and I 
am quite sure that the Law Ministry 
'will be able to give greater details 
of what that committee had 
recommended. Once that recommen-
dation with which our Ministry was 
very closely associated begins to be 
implemented on the ground many ot 
the complaints and misgivings expres-
sed and ventilated by friends here and 
elsewhere will have been allayed. 
Shri K. N. Tiwary had made particu-
lar mention that the ordinary vikas 
panchayat must not be burdened with 
the responsibility of the nyaya pan-
chayat work. That is precisely the 
recommendation of this committee and 
we wish to see that the vikas pah-
chayat functions completely indepen-
dent of the nyaya panchayat. m. fact 
the levels are going to be different. 
But turther details in this behalf can 
be supplied by the Law Ministry. 

Sbri J'ashvant Mehta (Bhavnagar): 
What is the attitude of the Govern-
ment to the Law Commission's report 
on this? 

Shri S. K. Dey: That is still under 
examination. I think the attitude ot 
the Government should be very 
favourable. In any case I have no 
doubt about it that We are very deter-
mined to have nyaya panchayats 
established in this country which can 
really administer nyaya instead of 
anyaya. As this House is perhaps 
aware at the instance of the Planning 
Commission no leY distinguished a 
person than Shri V. T. K., the ex-
Deputy Chairman of the Planning 
Commission undertook during the past 
~;ght months a special study ot the 
district administration in the light of 
the panchayati raj programme and 
the upsets this programme is causing 
to the existing conventional structure 
of the administrative apparatus. Shri 
V. T. K. has been in very close colla-
boration of the representatives of the 
State Government and the represen-
tatives of the Central Ministries 
including the Ministry of Community 
Development. He is just in the final 
stage of his report. I am expecting 
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that he will be ready to submit his 
report to the Government or probably 
to the Planning Commission or that 
it will come to the House in any case, 
not very long from now. Once this 
study is available with us, we propose 
to take this up in right earnest with 
the State Governments and bring 
about such administrative reforms as 
the present stage of development in 
panchayat raj calls for. Once that 
happens many of the problems venti-
lated by friends here during this 
debate, points such as the need for 
the appointment ot a special collector 
to look after the development pro-
~tamme as was made by my hon. 
friend Shri A. S. Saigal will have 
been ~et. 

Many friends outside and here 
mentioned that there is corruption at 
the ground level. I would place 
before this House my own experience 
of two months of intensive electioneer-
ing, shorn ot all official armour, left 
only with my daughter and a broken 
down jeep travelling from village to 
village which I did not know. The 
first point that I wanted to know from 
every village that I visited was 
whether there was any corruption 
among the village level workers. 

Shri P. B. Patel: Didn't they know 
that you were a Minister? 

16 hrs. 

Shri S. K. Dey: They ot course 
knew it, but it did not matter. During 
the elections, the hon. Member knows 
that the Minister works under a 
~eater disability. 

Some Hon. Members: No, no. 

Shri Badhelal Vyas: But they knew 
that he is also a worker. 

Shri S. K. Dey: Anyway, that is my 
experience, and I am quite sure that 
there are 500 other hon. friends in 
this House; they will be able to ex-
change their experience. 

Mr. Speaker: The Minister should 
not suffer any disability here. 

Shri S. K. Dey: Except for com-
plaints here and there of indi1ference 
or. the part of either the extension-
officers or sometimes the Gram 
Sewaks, I did not come across one-
single case of pronounced corruption 
against any single employee. 

Shri Bhagwat Jha Azad (Bhagal-
pur): For God's sake, do not under-
estimate it so much. 

Shri S. K. Dey: I do not wish to-
say much; I would only say that in 
the community development pro-
Iramme, with the responsibilities. 
now vested in the representatives of 
the people, the Government employee 
is subjected to so many fires from all 
directions that it is almost impossible 
for him to get away with anything 
unless he makes common cause with 
his senior counterpart, namely, the-
representative who is in charge m the 
institution. 

An Hon. Member: What about the-
officers? 

Shri Bhagwat lba Azad: It is they 
who fire! 

Mr. Speaker: If he is surrounded: 
by so many fires, he might not be 
afraid ot any! 

Shri S. K. Dey: The Law Minister 
i3 the chairman of the committee, at 
the instance of the Home Ministry 
which is going into the question of 
the future pattern of administration 
in the Centrally-administered terri_ 
tories such as Himachal Pradesh, Tri-
pura, Manipur, etc. Once his report 
is out and simultaneously the studies 
that are being currently made of the 
administrative pattern for Delhi, we 
hope that we shall be able to intro-
duce in the Centrally-administered 
territories the system of Panchayati 
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Raj, particularly at the higher tien, 
of which this House can feel proud. 

As far as the panchayats in all these 
territories are concerned, the pancha-
yats either have been established or 
are in the process of being established. 
A complaint was made that- it was 
made by Shri Shree Narayan Das-
the Gram Sewak is not acting at the 
base of the Panchayati Raj. We also 
know that many of our representa-
tives in the Panchayati Raj institu-
tions are not functioning institu-
tionally. They are functioning also as 
individuals, arrogating to themselves 
the authority that normally should 
belong to others. 

Shri Raghunath SiDCh (Varanasi): 
There is a second conference also 
going on here. 

Mr. Speaker: Order, order. 

Shri S. K. Dey: In order to examine 
this question threadbare and arrive 
at certain methods and procedures 
which can ensure that the Gram 
Sewak can really become the base of 
the Panchayati Raj institution and 
that the Sarpanch, the Pradhan and 
the president of the Zila Parishad can 
actually function as heads of institu-
tions functioning on behalf of the 
institutions, we are ali?pointing a study 
team, and I think it will be in posi-
tion in the course of the next few 
days. 

Many hon. friends have complained 
against elections. There have been 
two extreme views, with all the rami-
fications in between. One extreme 
view is there should be no election, 
or rather, there should be no election 
on the basis of parties. The other 
extreme is, party-based elections 
should be there. So, one is com-
pletely party-based, and the other is 
completely partyless, and in between 
there are of course many ramifica-
tions. If there is no genuine unity 
at the village level, if the people are 
not enlightened enough to distinguish 
between good and bad people, those 

who can serve them and who will 
exploit them, I do not see how you' 
can have a unanimous election and' 
solve it. If that unity is not there,. 
and even if there is an understanding 
between the political parties that. 
they should not 'fight an election on 
the basis of parties, I do not see how 
in actual practice it can be imple-
mented. This is the dilemma I am 
placed under. I find that if political' 
parties go to the villages in the exist-
ing context, they add to the further' 
&tomisation of the village. If, on the' 
other hand; they do not go there at 
all and there is ignorance, then the' 
existing Dadhas of the village corne 
in. What is the way out of it? I d~ 
not know. 

Shri P. R. Patel: Is it not po~ble' 
that the political party leaders may' 
go to the villages and explain to them 
the democratic way in all these: 
things? 

Shri S. K. Dey: I am corning to aIT 
this. 

Shri Nambiar (Tiruchirapalli): He'" 
has already gone and got the votesl 

Mr. Speaker: Order, order. The'" 
hon. Minister should be allowed to-
go on. 

Shri S. K. Dey: In order to find out-
what is the best system, what is the' 
best method in which elections should-
be fought or the rep;esentativl!S' 
should be elected to these institutions-
which we are creating, we propose to' 
set up a high-level team of people 
who know about it, as soon as most 
of the States in the country hl've' 
had some experience of elections with 
the newly-created Panchayati Raj 
institutions--and it should come' 
sometime before the middle of next 
year or so. Once we remit this studY" 
to this team, we would like to leave' 
it to experts and the people who have' 
the necessary experience and wisdom 
to go through it and tell us what' 
should be done. I do not wish to-
corne to any ad hoc decisions on it· 
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nor do I wish to make anv ad hoc 
recommendations because it is fraught 

" with very serious dangers both ways. 

Regarding resources and finances to 
· the Panchayati Raj . institutions, we 
· are very fully alive to it. There is 
· very little point in creating new 
institutions of people and endow them 
with responsibilities without the 

· necessary resources. States have gone 
· ahead on their own and created 
resources in varying measures. Some 
'States such as Maharashtra are there. 
Maharashtra has gone out of its way 
to ensure that hundred per cent of 
the revenue shall be transferred to 

-the Poochayati Raj institutions. Some 
·others have done only six per cent or 
five 'per cent, and some others have 

· not done any. 

Shri p. R. Patel: I think Gujarat 
-has ensured 100 per cent, but .... 

Shri S. K. Dey: It is going ahead. 

Mr. SpejiJ<er: Order, order. It is 
.doing much more here! 

Shri S. K. Dey: It has still to 
implement this programme. We pro-
pose to have a much mare systematic 
study of this difficult subject of 
resources for Panchayati Raj institu-
tions, because if it is done indiscri-
minately, it may create more difficul-
ties than it can solve. So, sooner or 
later, perhaps sooner than later we 
shall have this question st~died 
threadbare. I hope this will allay the 
anxiety expressed in this behalf by 
my hon. friends, Shri A. C. Guha, 

'Shri Yadav. Shri Shree Narayan Das 
,and Shri Rajeshwar Patel. 

Then, Shri Venkatasubb~iah men-
tioned tha~ the responsibilities of 
Zila Parishads must be carefully de-
fined. I agree with him that, as things 

.stand today, both in Andhra Pradesh 
and Rajasthan. which were the pio-
neer States in Panchayati Raj, the 
responsibility of the Zila Parishad is 

in a fluid state. Andhra Pradesh aas 
already decided on an ad hoc pattern 
to give specific responsibilities to the 
Zila Parishads and to appoint senior 
officers to serve as secretaries of the 
Zila Parishads and on the same lines, 
the State Government of Rajasthan is 
also proceeding. 

I mentioned earlier the problems 
about voluntary organisations. We 
must get voluntary organisations as-
sisting us to propagate the ldea of 
Panchayati Raj and the concept of it. 
It is here that we require the assist-
ance even of pOlitical parties. The 
political election now is another five 
years off. During this period. so far 
as this House is concerned, it is com-
mitted to the concept of panchayati 
raj and its implementation as we un-
derstand the panchayati raj pro-
gramme. 

Shri D. C. Sharma: Does the hon. 
Minister of Parliamentary Affairs be-
lieve in panchayati raj? 

Shri S. K. Dey: I am quite dure 
I could not implement the programme 
without his belief. If the panchayati 
raj programme is to be implemented 
properly. it is of the utmost import-
ance that I secure-the Ministry and 
the Minister-the utmost assistance 
from all the voluntary institutions in 
the country, including the l>oliticai 
parties, particularly in matters of edu-
cation, in the philosophy and physics 
of panchayati raj. 

Shri Basappa had mentioned that 
officers are apathetic to tile panchayati 
raj programme. I would like to say 
that if the panchayati raj programme 
is being implemented today, the 
major burden of drafting the legisla-
tion, of drafting the rules of business, 
implementing the programme and sup_ 
ervising the programme during the 
initial teething period, the brunt of 
all theSe burdens has been and is be-
ing borne today and will continue to 
be borne by tile officers. I do not say 
there are no exceptions; there are 
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plenty of exceptions, but they are not 
confined to Government officers. 

Coming to the question of coopera-
tion, we have in the Ministry's annual 
report given an indication of the im-
provement, particularly in membership' 
and in credit offered. In fact, in the 
last 10 years, starting from 1950-51, 
there has been an increase nearly ten-
fold in the number of members of co-
operative societies and in credit offer-
ed Even in d:stribution of supplies, 
"ab~ut 75 per cent of the fertilis2rs 
in the country today are being distri-
buted by the village cooperati'les. 
Vjl!age cooperatives are taking up in-
creasingly the responsibility for the 
distribution of seeds, kero,ene, salt 
and other commodities which are in 
short-supply, particularly in areas dis-
tant from rail or road communications. 

"The House is already aware that 
:about 15 per cent 'of the sugar in the 
country today is beJng produced in the 
cooperative sector. By the end of the 
third Five Year Plan, another 10 per 
cent will come into the cooperative 
sector, which will mean that at least 
.25 per cent of the total sugar produc-
ed in the country shall be in the co-
operative sector, and it cannot but 
have a s'gnific"ant impact on the rest 
of the sugar factories in the country. 
In order to ensure that these coope-
rat:ve sugar factories get a very high 
degree of technical skill in manage-
ment and supervision, we have pro-
moted an all-India National Coopera-
tive Sugar Syndicate. That syndicate 
has already begun to build up a tech-
nical organisation of its Own. It is 
already beginn:ng to think in terms of 
proce~sing and forging spare parts for 
sugar manufacturing units and other 
assistance which they can offer. I 
have nO doubt whatsoever that this 
part'cular sector of our cooperative 
activity will give a very outstandii1g 
account of itself, thanks to the leader-
ship that Maharashtra has offered in 
this behalf. 

In the marketing of cotton, there has 
been notable progress in Gujarat and 
,~39(Ai)LSD--5. 

Karnatak. In the linking of credit 
with marketing, there has been pro-
gress with regard to wheat in western 
U.P., sugarcane in Maharashtra, cotton 
in Gujarat and paddy in Jammu and 
Kashmir. The intention is that pro-
cessing and marketing will be linkl'd 
up With the service cooperative and 
the credit that it offers. These are 
the two sectors which have been al-
most conspicuous by their weaknell'B in 
most of the States in India. It is only 
in the last five years that a significant 
effort began to be made in the direc_ 
tion of building UP something of a 
marketing and processing sector, but 
even here, except fOr sugar and some-
thing of cotton, we are almost at the 
beginning. 

In regard to g:!vmg taccavi loan 
through cooperatives, a beginning hns 
already been made in Madras, Maha-
rashtra and M.P. Here also the Plan-
ning COfnn1ission has appointed a com_ 
mittee with an adviser of the Plan-
ning Commission as the Chairman to 
look into this question and find out 
what difficulties the State Govern-
ments are experiencing and how those 
difficulties can be met and how taccavi 
loans Or any loans for that matter, can 
be channelised through the cooperative 
institution, rather than having two 
agencies functioning at the same Vmp., 
one the Government and the othe,. tile 
cooperatives, adding to the confup;on. 

Training and education in coopera-
tion is again a subject of very high 
importance. It was felt tHat if co-
operation is to be a people's movement 
traill;ng and education must be con~ 
ducted by the organisation" of the co-
operative institutions themselves. 
Therefore, last year We took a decision 
of transferring the entire responsibility 
of training and education both of offi-
cials and non-officials, to the National 
Cooperative Union at the Centre and 
to the State co-operative unions. This 
decision of the Ministers' conference 
is in the process of implementatlon. 

There have been a lot of complaints 
by Shri Sarjoo Pandey, Shrimati 
Subhadra Joshi and Shri Guha about 
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difficulties in cooperative laws. Here 
again, simplification was urged. Be-
cause of the urging on the Ministry 
by the Parliament and I'!lsewhere, we 
can claim that Maharashtra, M.P., 
Punjab, Jammu and Kashmir, Madras 
and Gujarat have already enacted new 
laws. New laws are also being draft-
ed in the other States, but let me u :ter 
a word of warning. The enactmc!' l of 
legislation does not mean easing of co-
operative procedure. Easing of co-
operative procedure ultimately will be 
achieved if there is a vital coopera-
tive non-official movement in the coun-
try, which can provide the leadership 
to the people. If that is not there, all 

,the legislation in the world is not go-
ing to affect anything. 

IIf the gramdan and bhoodan vil-
lages, a sum of Rs. 1 crore has been 
made specially available for giving as-
sistance to these villages. We are go-
ing to discuss this matter on the 25th 
June in a special meeting of the Sarva 
Seva Bangh and representatives of the 
States and our Ministry. 

We know there is a weakness in the 
marketing and processing sector 
Therefore, so far as the Central Min-
istry is concerned, We are trying to 
place the highest empha~is on the de-
velopment of this sector. But again, 
we are completely at the disposal of 
the State Governments and the State 
Governments again are completely at 
the disposal, so far as cooperation is 
concerned; of public opinion. If there 
is not an alert and dominant public 
opinion asking for a vital cooperative 
movement in the State, the State Gov-
ernment despite its best desires to the 
contrary is not in a position to imple-
ment the cooperative programme, be-
cause according to the mandate of 
the'r legislators and public opinion 
outside, tPey get compelled to open 
up new factories, open bridges, roads, 
etc., at the expense of the cooperative 
movement. In fact, in quite a number 
of States, particularly in the eastern 
region, we find that despite all the 
offer that We can make from OUr side, 

from the Ministry-and we did make 
a special offer of a crore of rupees 
apart from the normal assistance which 
accrues to the State Government ac-
cording to normal procedures---they 
are not in a posit'on to avail of this 
assistance. So it is a hard world 
against which the Ministry IS hitting 
its head, is dashing against. Here 
again, I cannot say that the State Min-
ister can do very much. It is thE" 
public opinion which should ask of 
the Minister and then the Minister 
can respond, just as if I get a proper, 
collective organised hammering on a 
particular deficiency from this Heuse 
I am in a position to use it as a lever 
to get the thing going. But if there is 
no public pressure . . . 

Shri Bhagwat Jha Azad: As if all 
the hammering you got was not 
enough. 

Shri Kamalnayan Bajaj (Wardha): 
Please tell us how much pressure you 
want. 

Shri S. K. Dey: Now, Sir, we are 
trying in the package programme dis-
tricts where intensive agriculture is 
being implemented on behalf of lhe 
Ministry of Food and Agricullure the 
special programme of full financing 
to the agriculturists. We exoect to 
collect considerable experience about 
the implications of full financing, apart 
from processing and marketing which 
we have no doubt will be of enormous 
advantage to the rest of the country. 

Similarly, we are trying to diversify 
co-operative activities including con-
sumers co-operatives, labour construc-
tion co-operatives, printing press co-
operatives, rickshaw pullers co-opera-
tives and labour co-operatives. There 
has been considerable activity in these 
various fields, and in the coming year 
we hope we shaH be able to make a 
significant dent in all these secturs. 
Therefore, the intention is that the cO-
operat've movement in the country 
shou'd not be confined merely to agri-
culture. It should spread into all 
fields of economic activity, industries, 
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transport, labour, printing, business 
and consumer goods, 

The Finance Minister had mention-
ed that he would be prepared to gIve 
.peeial assistance far promoting the 
growth of consumers co-operatives, 
particularly for government servants. 
We have almost finalised between the 
Home Ministry and our Ministry a 
scheme for establishment of a consum-
ers co-operative society as a pilot en-
terprise in Delhi and which We shall 
also recommend to the other States 
particularly for all the government 
employees wherever they are work-
ing, whether they are working in the 
railways or in the secretariat. 

Now I come to co-operative fa1"'ll-
Ing. Here again, We wanted to do this 
co-operative farming because We knew 
this is the only programme which can 
give relief and assistance to the small 
holders and the weaker sections of the 
community. But many sections of the 
peop'e in the country do not wish this 
thing to happen, and therefore there 
has been a continual vendetta against 
th;s programme in spite of the· assur-
ances that we can give starting from 
the Prime Minister down to the gram 
sevak on the floor of this House and 
elsewhere, that this movement sh'ill 
not be forced by coercion and it sh,.ll 
be entirely voluntary. Anyway, in 
spite of the opposition, we have begun 
to do something and I am hoping that 
by the end of the next financial year 
when I come here for the budget grant 
again, if I do, I shall be able to give 
an account on the co-operative farm-
ing programme of which this House 
can be mighty proud. Even today we 
have already made a significant ... 

Shri Kamaloayan Bajaj: May we 
know if the "ifs" and "buts°' in Yilur 
speech have any significance? 

Shri S. K. Dey: It is significant. 
We have already started 21'5 societies 
in the pilot project. In the non-pilot 
project areas there have been 454 so-
cieties. There are 32,000 acres of land 
pooled and 4273 members in these 255 

pilot societies and 9,960 members in 
the 454 non-pilot societies WIth an 
acreage of 62,000. We have had also 
definite indication of an increase in the 
yield. I shall be very happy to sub-
mit to this House a list of the suc-
cessful co-operative farms in this 
country, which han .. M~bers at th.~r 
discletion and at theIr leisure can VISIt 
and tell me something about as to 
what they think of them. 

An HOD. Member: What are they? 

Shri S. K. Dey: I will submit a 
list. I have only six more minutes 
DOW. 

Shri Bhagwat Jha Azad: You have 
spoken only for 1l hours. 

Shri S. K. Dey: I have already said 
that in the Plan outlay w~ hacf Rs. '10 
crores plus some special funds being 
given by the Planning Commission for 
taking up co-operative famling pro-
gramme and other special schemes. 
But, under the stress of competing 
priorities in the absence of an alert 
and det~rmined public opinion, it is 
the co-operative programme in Il 
number of States which becomes the 
first martyr for a cut. It is there, 
again, I have to appeal to this House 
and through them to the members of 
the State legislatures and other re-. 
presentatives of the people to:. create 
a necessary climate. 

Sir with this I come· to the end of 
my description of what I wanted t" 
say about co-operation, Itbout co~u:
nity development and panchayatl ral. 
Naturally, We cannot say everything 
about it. I would like to say that 
this House has been critical for aU 
the past ten years that the community 
development programme is working 
hut the community is not there. I 
plead, Sir, in a very large degree it 
is correct. But the community is ulti-
mately the sum total of the individual 
families, and if the individual families 
have suffered a complete disruption 
through history the present is a victim 
of the past, and you cannot cerrect 
what has been done, the wreckage ot 
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thousands of years of the past, just. 
by the creation of a Ministry and 
allotment of a few hundred crores of 
rupees. If the community is to be 
the extension of the family, it is ne-
cessary that these three institutioIlll-
the village panchayat, the village co-
operative and the village school as the 
centre of the community-must grow 
again to be the three vital institutions 
and activise life in the village. This 
cannot happen easily by giving a push 
to the co-operative programme, 
by giving a push to the pan-
chayati raj programme with its integ-
rated system from the village upwards 
We have created a churninlt in th~ 
Inqian Ocean and as a result of this 
churning lot of filth is coming up here 
and thlire. It was inevitable. 

'lI"r~f~:m~~1ft 
ffim;n~ I 

Shri S. K. Dey: What was lying 
there was bound to come up first. 
With it amrit is also coming. 

Shri D. N. Tiwary: As a result of 
these efforts and this churning, may 
I know how much more wealth you 
have been able to put in the village 
and what part of indebtedness you 
have been able to remove? 

Shri S. K. Dey: Sir, that ques~ion 
naturally. I ,cannot answer. The 
Mahalanobis Committee is looking into 
this question as to the actual increase 
In the real income of the people both 
in the rural areas as also in the urban 
areas I do not presume th at a t any 
time, today or in the future, the pan-
"hayati raj institution is gcing to es-
tablish the kinildom of God on eart.'L. 
That cal\not happen. The panchayati 
raj institution, the sahakari samaj and 
the school as community centre can 
create a climatll in the country in 
which in the battle between good and 
p.viI and in the Kurukshetra that will 
continue to rise, the good will always 
triumph over evil. If that clima~e can 

be created by this institution, I am 
quite content and I am quite 
sure, the HOUSe will also be con-
tent. If Panchayat Raj was to brin, 
a complete eradication of evil for all 
times to come, in all humility I would 
sav that God will be without employ-
ment, and nobody wishes to be unem.. 
ployed. For the creation of this pub-
lic opinion which must be enlightened, 
which must be determined and which 
must be also organised to support the 
good against evil, I need the utmost 
assistance of every single representa-
tive of the people, wherever he or 
sbe is. Therefore, the aDPeal that I 
made six years ago to this House and 
as a result of which I rEceived con-
siderable aSSistance, and to which is 
attributable to a lar2e degree what 
we really achieved in the direction of 
a people's programme from a Govern-
ment programme, it is necessary that 
this House part'cularly 2ive; me the 
same assistance in educat.inl( public 
OpInIon. It is only free people who 
can give education in freedom. A 
Government servant IS not pollticaily 
free to preach political freedom to 
the people down below. A Govern-
ment servant certainly can create con-
ditions in which the representatives 
of the people, voluntary organisations 
or others can be enabled to impart 
education to the people. It is in thi. 
that I require the assistance of thi. 
House. Ultimately. thIs House wiD 
appreciate that what Lok Sabha is. or 
i~ going to be, shall be determined by 
the 2,50.000 gram sevaks; there IS no 
escape from it. If the 2,50,000 gram 
sevaks are based on solid I1round, this 
House is based on solid ground, un-
shakeable. If this does not happen, 
this House wiII continue to be based 
on Jamuna sand. 

In order to enable lhc Ministry and 
the Members of this I:ouse to ex-
change ideas with each other on th:s 
vital subject of political education and 
their combined Pllrticipailon in thill 
vital programme, the Ministry pro-
poses to hold a study camp of the 
Members of Parliament at the end of 
tll:s session in which I would invite all 
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Members of this House, as well as 
Rajya Sabha, to come and participate 
and tell us. in the llllht of what I 
have said. 

Shri Inderajit Gupta: Will it be neld 
m Mussorie7 

Shri S. K. Dey: At Delhi in Vigyan 
Bhavan for two or three days. In t)1at 
lItudy circle we can discuss all aspects 
of this question. all the implications 
!.If how we can meet them. We can 
,.Iso discuss freely whether this Min-
i~try has discharged the funct'ons that 
!. had specified earlier. whIch I undpr-
stood to be its responsibilities. 

I would certainly now like to thank 
you for giving me this time to unbur-
den my heart before this House tor 
whatever it is worth. . 

Shri Bali Vishnu Kamath: It is 
worth a great deal. 

Shri S. K. Dey: This Ministry will 
always look up to this Fouse for dir-
ectives. I claim credit Oll behalf of 
the officers working in the Ministry 
and also in the fields, hundreds of 
thousands of them, that t.'lev have been 
VPry responsible like a baromf'ter to 
every change in the polttica; directive 
that is issued to them from Parlia-
ment and also the St.ate Legislature. 
I am quite sure when we meet for the 
next budget grant We shall be able 
to talk plenty more about what we 
have really achieved m the field of 
Panchayat Raj, 

Mr. Speaker: Should I put any cut 
motion separately to the vate of t!te 
House? I find that no hon. MembeT 
wants any particular cut motion to be 
put separately. So, I will put all of 
them together. 

AU the cut motions were put and 
negatived. 

Mr. Speaker: The question is: 

''TIhat the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be grant~ to the Presi-
dent, to complete the sums neces-
sary to defray the charges that 

will came in CD'W'se of payment 
during the year ending the 31st 
day of March, 1963, in respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 6. 7 and 113 relat-
ing to the Ministry of Commu-
nity Development and Co-opera-
tion.n 

The motion was adopted. 

[The motions fo7' Demands far 
GTants which were adopted bv the Lok 
Sabha aTe Teproduced below-Ed.] 

l>zMAND No.6-MINIsTRY OF CQM-
MUNlTY DEVELOPMEN'I: AND 

CO-OPERATION • 
"That. a sum nat exceeding 

Rs. 24,21.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in res-
pect of 'Ministry of Community 
Develqlment and Co-operation· ... 

DEMAND No. 7---COMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL ExTENSION 

SERVICE AND CO-OPERATION 

"That a sum not exceerung 
Rs. 2,82,32,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in- course of 
payment during the year ending 
the 31st day of March, 1963, In 

respect of 'Community Deve1JIP-
ment Projects, National Extension 
Service and Co-operation· ... 

DEMAND No. 113--CAPITAL OUTLAY 01' 
TID: MINIsTRY OF CoMMVNITr DEVE-

LOPMENT AND Co-OPERATION 

"Tha·t a sum not exceeding 
Rs. 2,56,92,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1963. In res-
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pect c4. 'Capital Outlay of t.'le 
Ministry of Community Develop-
ment and Co-operation'." 

MINIsTRY OF EXTERNAL AFFAIRS 

Mr. Speaker: The House will now 
take up discussion and voting 011 
Demand Nos. 16 to 22 and 116 relating 
to the Ministry of External Affairs. 
for which seven hours have been 
allotted. Hon. Members desirous of 
moving cut motions may hand over 
at the Table within fifteen Minutes 
the numbers of the selected cut 
motions. As hon. Members are 
al1'eady aware, the time limit for 
speeches is normally fifteen minutes, 
excepttng leaders of groups, who may 
take from twenty to thirty mi!lute3. 

DEMAND No. I~TiIIBAL AREAS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 8,16,49,000 be granted to the 
President to complete the sum 
necessary to defray the charge. 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in respect 
of 'Tribal Areas'." 

DEMAND No. 17-NAGA HILLs-
TtJENSANG AREA 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 3,16,81,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963 in 
respect of 'Naga Hills-Tuensang 
Area'." 

DEMAND No. IS-EXTERNAL AFFAIRS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 10,99,16,000 be gnmted to the 
President to complete the sum 
necessary to d~y the charges 
which will come In course of pay-

melllt during the year ending the 
31st day of March, 1963, in res-
pect of 'External Affairs'," 

DEMAND No. 19-5TATE OF PO!'lDICHEIIRT 

Mr. Speaker: Motion moved: 

'~at a sum not exceedtng 
Rs. 3,33,88,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will came in course of pay-
ment during me year ending the 
31st day of March, 1963, in res-
pect of 'State of Pondicherry'." 

DEMAND No. 20-DADRA AND NAGAI! 
HAVELI AREA 

Mr. Speaker: Motion moved: 

'~at a sum not exceeding 
Rs. 19,75,000 be gralllted to the 
President to complete the sum 
necessary to defray the cnarges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Dadra and Nagar 
Haveli Area'." 

DEMAND No. 21--GOA, DAMAN AN') 

DIU 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 3,95,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year endbg 
the 31st day of March, 1963. in 
respect of 'Goa, Daman and Diu· ... 

DEMAND No. 22-OTHER REVENllII 
ExPENDITURE OF THE MlNIsTRY OF 

EXTERNAL AFFAIRS 

Mr. Speaker: Motion moved: 

"Thlllt a sum not exceeding 
Rs. 3,60,18,000 be granted to the 
President to complete the sum 
necessary to delray tlhe charge. 
which will come in course of pay-
ment during lhe year ending the 
31st day of Marm, 1983, in respect 
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of 'Other revenue expenditul'e of 
the Ministry of External Affairs· ... 

DEMAND No. 116-CAPlTAL OUTLAY OF 
THE MINIsTRY OF EXTERNAL AFFAIRS 

Mr. Speaker: Motion moved; 

"That a sum not exceeding 
Rs. 67,65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will came in course of pay-
ment during the year ending the 
31st day of March. 1963, in respect 
of 'Capital Outlay of the Ministry 
of External Affairs'." 

Shri Indrajit Gupta (Calcutta-
South West); Mr. Speaker, I think no 
consideration of external affairs hi. the 
present situation can be taken UD 
without a reference to what the ho';. 
Leader of this House had on several 
occasions to say in recent dayS, and 
that is a reference to the over-
shadowing danger which comes from 
the series of nuclear tests which are 
now taking place and under the 
shadow of which the whole world is 
at the moment apprehensively consi-
dering what to do. At Geneva talks 
are going on. interminable it seems, 
and resolutions, alternative resolu-
tions, amendments to resolutions are 
being put forward how to halt nuclear 
tests as well as to bring about some 
initial stages of disarmament, but in 
the meanwhile we read in the papers 
that. in the present series cf tests, the 
eighth test has taken place, probably 
only yesterday, and there seems no 
pO!:Sible way at the moment of bring-
ing these things to a halt. 

Here I have to make a reference 
once again to a matter which was 
raised in this House, I think more than 
once. but which was not been dealt 
with to our satisfaction Disarma-
ment conferences are verY good, no 
doubt. and iJt is also a matter of much 
gratification that India and a number 
of neutral countries are being includ-
ed, or are actively participating. In 
the preeenlt disarmament talks. But 
there was a hope or a feeling among 

the vast masses of people in all the 
countries of the world that, apart 
from relying simply on these disarma-
ment conferences, which have no, ins-
pired very much confidence in the 
past, if we can find some other way. 
some other method, by whiClh it could 
be put a stop to, by which a tem-
porary halt could be effected, so that 
humanity can get a breathing Epace 
while the talks went cn, I think 
everybody would have welcomed it 
and heaved a sigh of relief. It is in 
that connection that I must refer once 
again to the appeal whiCh w'Bs direct-
ed to our Government amongst othe>' 
gJVernments by Earl Russel. I know 
there was perhaps same lack of clarity· 
in the beginning as to what exactly 
was the jrn,plication of that a.ppool-
it was raised here and certain remarks 
and commerits were made-·but I 
think we, as the leading country of 
the neutr~ and non-aligned countries, 
do have a certain responsibility. 
moral resp~nsibility if nothing else, 
to take this appeal a little more 
seriously. We all know, now it has 
become clear after the matter has 
been further clarified, the ~uggestbn 
of Earl Russel was that all the neutral 
countries by some means, whethl'r 
official or non-official. should take the 
initiative to carry out a certain peace-
ful action which might act as a brake 
to these tests. 

It is a well-known fact that no 
major nuclear power whiCh carries 
out this kind of testing is able to do 
so wi~hout making a clear declaration 
before all the countries of the world 
that it is going to carry out the tests 
in such-lUi-such an area from such-
I ~d-such a date. Therefor:>, they 
appeal to all countries and all powers 
concerned to see to it that that area 
is kept free fronl any ships or per-
sonnel or anybody during that period. 
Testing cannot be carried out if it is 
known that certain persons. whether 
they be on land or in ships or in other 
way, are within that testing area dur-
ing the period that has been notified. 
I think it was purely frOllJl this angle 
that Earl Russell made his suggest!an. 
I do not know what exactly we eocl4l 
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have done or could n~ havE: done, 
but it was never discussed on th!lt 
plane. That is my complaint. Our 
country, not only as a country but 'as 
a nation, has a long tradition of nOD-
violent and peaceful satyagraha and 
AO on in other fields which has given 
us, no dJubt, a certain moral stature 
in the world. It was prilIUlrily for 
this reason that it was addressed to 
the neutral countries of whom it was 
well-known that India was' the most 
influential and the leading pDWer. All 
that was meant was that we might 
explore, some pJssibilities of sending 
some volunteers by ship or by some 

• other means into that area, whether 
it was done officially or unofficially, 
is ~~ the main p:.int, which would 
have acted as a challenge and would 
actually have tested the bona fides, if 
I may say so, of these nuclear testing 
powers, particularly in the present 
case of the United States of America. 
But I think I must say that the 
failure to react a little more positive-
ly to this proposal, however Utopian 
it may have sounded to start with, is 
-something Which may not be re-
corded perhaPs later on in history 
books-I do not know, but certainly,' 
I think, an opportunity was .)resent-
ed which, if properly seized, might 
have aroused a big wave of DubUc 
opinion thrDughout the world and 
would have aroused a great deal of 
support too, I think, But for reasons 
best known to the Governmen,t we 
have n~ taken that initiative. If we 
had acted, I do not doubt that cer-
tain ~her uncommitted or non-
aligned friendly countries might also 
have acquired the cDn1I.dence tD act 
along with us. 

Now We have nothing to fall back 
on except the disarmament talks I 
hDpe when the hoo. Prime Minister 
Speaks he will tell us a little more 
elaborately Dr CDncretely exactly at 
What mage these talks are now, par-
ticularly with reference to the role 
that we are playing there. It is not 
very easy to discern from the ordinary 
press reports. We see something. We 

see certain proposals, compromise pro-
posals if you like, that are being put 
forward by India and certain <-thfr' 
countries from time to time. We also-
find, at least from my reading, of the 
papers I find that of the major nuclear 
powers the Soviet Union seems to 
have accepted practically everyDne of 
those compromise proposals which 
have been advanced so far on behalf 
of India. If I am wrong, I am liable 
to correction. But the press report 
says that. I would like to know from 
the hon. Prime Minister what exactly 
is holding up further progress. We 
know that there is a gulf of difference 
perhaps in the respective stands of 
the United States Government and 
the Soviet Union on various issues-
connected with testing. But on the 
compromise propDsals which are being 
put forward what is the stand that 
the various countries have taken up, 
what stands in the way and who 
stands in the way? We would like to-
know that because it is necessary to 
confine these things, I believe, not 
only to the conference hall or the 
conference room where these talklt 
are taking place but these issues must 
be clarified and made into popular 
issues which would arouse public 
opinion on a big scale in all cnuntries 
because this is a matter which con-
cerns everybodv irrespective of poli-
tical creeds and personality. 

Coming to matters nearer home, in 
the course of the last year and since 
we last debated the Grants for this. 
Ministry, of course the most welcome 
and the most inspiring and outstand-
ing feature has been the liberation of 
GDa and its reunion with our mother-
land. I do nOt\; wish to dilate on this 
except to say that it is with some 
regret that I have to make just one 
reference to the fact that we know 
very well that at the time we went 
into Goa and immediately after there 
were people in the world who took 
violent Objection to our action. Many 
recriminations and abuses and all 
sorts of violent criticism. were hurled 
against lIS particularly by the Western 
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Powers or by certain spokesmen or 
people in those Western countries. By 
and large the hon. Prime Minister as 
the spoke9!Jlan of the Government and 
of the country. over a long series of 
statements and speeches was able, I 
think, to establish effectively our case 
and to silence 'that kind of criticism 
at least for the time being. We had 
a spectacle for some time which, to 
tell yOU the truth, made some of us 
squirm, if I may say so--the spectacle 
of certain Indians, I must say even 
peDple who are perhaps our accredit-
ed representatives in certain countries 
and who speak in the name of India 
abroad, . seeming to be rather over-
come by this barrage of hostile pro-
paganda against us because we had 
decided to take what we considered to 
be a long overdue step. We have re-
ports of how certain staff of our 
embassies abroad including that in 
Washington was thrown into a veri-
table sort of panic trying to explain 
away what we had done, as if it was 
something which we had to apologise 
about. I have no time to gO into 
that now, but I hope that phase is 
over and it will never cami! back. 
That is Why I have to make this re-
ference. I earnestly request the han. 
Prime Minister, through you, net to 
misunderstand what I am saying. It 
is no~hillg personal that r wish to 
make a reference to a news report 
which has appeared only very recent-
ly, on the 26th of last month. I wish 
with all my heart that it is a wrong 
and an incorrect report and, i~ so, I 
would request that it be refu'ed or 
corrected. I do not know if it is t~rn 
out of its context. We have no me~ns 
of kn'wing. We only see what comes 
out in the press. This is a speech re-
ported to have been made in Toronto, 
Canada, at a lecture meeting by 
Shrimati Indira Gandhi. I know sbe 
Is not a member of the Government. 
But the fact remains that she Is a 
person of sumcient panticsl emInence 
and a. suftlciently high status In the 
ruling party of this countr.v 10 gIve 
credence to her views abroad aq some-
thing which is not flying against the 
omcial viewpoint of this country and 

this country's government. I do not 
wlsh to misrepresent her. It is a very 
short statement which has appearecl 
and I will read the whole of it oul . 
This report says: . 

"Mrs. Gandhi said: Newspapers 
here calleel it an invadon." 

She is referring to tbe action in Goa.. 
It continues: 

"If you enter a room in' your 
own house1, are you guilty of 
housebreaking?" 

Very good. Then she says: 

"She said the Government oj' 
India took the action after the 
Goan liberation movement ...... .. 

I wish to under line the words 'after: 
the Goan 'liberation movement' 

" .... had threatened to seek 
Communist help". 

do not know what it means. Then. 
it says: 

''The Portuguese in Goa had be-
come 'triggerhappy', and the Com-
munists were exploiting the tense 
situation. she said. 

She said she was asked to lead 
personally 5.000 Indian civilians 
who wanted to march into the 
Portuguese' enclave to help the 
Goans' freedom movement. I 
hedged. My position would have 
been an embarrassment to the 
Indian Government'. 

She was then told that if she 
could not heln the liberation move-
ment. the Communist Party would. .. 

The Indian Army's entry into 
Goa. Mrs Gandhi added. was also 
found necessary as the. liberation 
movement inside the colony had 
taken a violent turn and there was 
a fear that it might end in the 
massacre of the Port11,llUese." 

I bave made clear ...• 
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Sbri Raghunath Singh: What is the 
·;fIame of the paper? 

Shri Indrajit Gupta: This i5 the 
Statesman's report of the 26th of la3t 
month. 

I know that this is a thine which 
we need not take official cognisance 
of because the speaker is not a 
membAr of the Government. But what 
would ):Ie the effect on public opinion 
abroad if this is a correct representa-

·tion of what she has said? What Rtands 
out from the statement is that there 
were two overridin~ reasons which 
compelled us at that particular 
mqmen-t to act. One was some rear 
that if the Government did not act tba 
Comm1p1ists would act and thefor. 
the leser evil was accepted. The second 
thing which stands out is that thO! 
Portu~uese were in dan2er of beina 
massacred. Therefore we had to ItO 
in to °ee that violence did not take 
place. I do not wish to dilate on these 
points. I would humbly request the 
hOll. Prime Minister to enlil!hten us 
as to whether this is the correct way 
of putting our case abroad f'ven after 
so many months. when, by and lar~e. 
those people who shouted and ful-
minated against us had to keen quiet. 
they know that it b an accomplished 
fact .nothin2 can ·be done and India's 
position cannot be challenged. I do 
not think that any prominent person 
from this country is well advised to 
make this kind of statement abroad. 

Now, Sir, regard.in2 Kashmir a lUeat 
many things have been said in recent 
days in thi, House. It is a rna tter of 
deep concern to everybody here when 
we know of, what I might say, A deli-
berate plan and a deliberate offen -ive 
which seems to be launched at the 
moment by Pakistan on many frontll. 
It has so many aspects, not only raising 
up a discussion in the Securib 
Council, not only the threats whieh 
are emanating from various quarter. 
indicating :that some sort of action. 
military action, will be resorted to If 
the U.N. fails to satisfy Pakistll'D. DOt 
.only thahbut also this latest move 

which is causing distress to everybody 
this reported rapprochement between 
Pakistan and China that they are 
going to discuss that part of the 
Kashmir border which is under the 
occupation of Pakistan. I think it has 
been made abundantly clear by eVeI7-
bodv in this country without excep-
tion that we do not consider that lIllY 
power or any government, be it China 
or anybody else, has got the right. to 
discuss with Pakistan this :border 
which is a part of Kashmir, which we 
consider to be under the illegal or-
cupation of Pakistan, and we there-
fore do not consider that Pakistan has 
any locus s'andi whatsoever to nego-
tiate or that border with any other 
country. Therefore, the country must 
stand united on this issue. Of course 
there is -I do not know whether 
there is a glimmer of hope, the Prime 
Minister referred to it the other day-
this provision in the communique 
which has appeared that this would 
be only a provisional agreement pen-
ding the solution of this dispute bet-
ween India and Pakistan. Neverthe-
less, it is an attitude which betrays 
some sort of equivocation on the 
question of Kashmir. And therefore 
on this question, as on othe~ aspects of 
the Paki tani offensive, I hope that 
everybody will stand united and lirn} 
in seeing that the integrity of the 
whole of Kashmir is properly defend-
ed and upheld. 

Then there is the. question of our 
"wn border with China. The report 
of the Ministry has unfortunately 
been supplied to us only today. I am 
told by the Publications Counter that 
it was made available very late last 
evening to some Members who were 
fortunate enough to take delivery of it 
from theE'Counter, though I myself was 
+"ld when I enquired yesterday-be-
cause I was going to speak and I en-
quired-I was told that it would not 
be available before today. And actual-
ly it has come into my possession orilY 
today. It couId have been easily sup_ 
plied to Members, I think, early this 
morning al<mg with their other 
papers. Anyhow, for some reason or 
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other it was not. Nevertheless, I had 
41 quick glance through it, and in that 
section relating to China the report 
says, surveying the last year that has 
passed, that the relations have worsen.. 
ed. Now, Sir, I do not think that 
worsening of relations is welcomed 
by anybody, should not be. I will no 

. doubt be follawed by certain ether 
friends on this sic!e of the House who 
may even tend to suggest that a 
worsening is all to the good, because 
it might help some people to advocate 
a more militant line. I am sure we 
are going to hear all these criticisms 
here, that the Government i3 carrying 
out a policy of appeasement, of weak·: 
ness and of vacillation and ,bould 
take a much stronger line and <0 on 
and SO forth. We have beard it in the 
course of the whole North Bombay 
election, which was a pointer. But I 
will just remind you of the approa('.h 
which was taken on this Question just 
a vear ago by the Prime Minister when 
he was speaking on these very Grants 
for his Ministry last year. on the 1st 
of April. May I, Sir, with your per-
mission quote one or two sentences 
from what he said then? He said: 

"We have tried to avoid. in so 
far as We can, taking any steps 
which may create unbridgeable 
chasms between these two coun-
tries. We have to look as I said 
in this dynamic of history not only 
to the present but to the future; 
and the future of two countries 
who are neighbours to each other 
like India and China, two coun-
tries with vast populations, is of 
the highest importance to both 
these countries and to the world. 

So we have tried to steer a middle 
course between our strong resent-
ment and the steps we actually 
take in this connect'ion, and not al-
low ourselves merely in anger to 
<io something which may create 
:further problems and difficulties'''. 
Naw ,Sir. this is what the Prime 

Minister said last year, and I think 
this is the only possible and same 
approach which can be taken We 
have to remember that this is the one 
-case Of a dispute in which we are un-

for tunately having to deal with a 
country which has been illegally ex-
cluded from membership of the 
United Nations. If it had not been, if 
it bad been allowed to enter the -V.N.-
H cause for which our Government has 
very conSistently struggled and 
praiseworthily struggle, despite its 
border dispute with China-if it bad 
been a member of the United Nation" 
many other ways might have been 
aDen to us for a resolution of this 
border dispute. But facts are facts. 
The People's Republic of China is 
kept out of the United NatiOn> despite 
our protests, despite our attempts. 
our attempts. Therefore, when we 
are involved in a border dispute with' 
a neighbouring country, which is at 
the same time not a member Or the 
United Nations-which has not got 
that privilege which Pakistan has or 
which Portugal had-then there are 
only two alternative~ left. One is to 
gO to war which whenever it is sug-
gested, the other friends on this side 
say. "No.. we never advocated war"; 
and the only other approach, I sub-
mit, by and large is the approach ,?hich 
~he Govermnent of lndia has been :fol-
lowing: that is an approach of try-
ing to ring about some sort of bi-partite 
settlement while at the same time 
Rtrengthening our OWn defence pre-
parations. What is the other way, I 
do not understand. There is no other 
WHy open to us-going to the Security 
Council or raising it in the General 
Asspmbly of United Nations or getting 
a TP,olution passed against China or 
Romething. It cannot be done. Per-
haps the United States of America 
and its satellites are regretting now 
the fact that they have so strenuously 
e ... eluded Ohina from thp United 
Nations all these years; perhaps they 
are regretting now, because they per-
hans feel that if they had been in a 
PORition to use the United Nations 
machinery, they could have used it 
today against China. But they can .. 
not do it now and the are caught in 
a dilemma. 

What lU'e we to do? We are a peace-
loving people, a nation which hae 'ex-
pounded a certain policy. We have 



4247 Demands MAY 12, 1962 for Grants 

[Shri Indrajit Gupta] 
never called for a war either with 
Pakistan or with any other neigh_ 
bouring country. But we have a dis-
pute here and that dispute has to be 
solved. And therefore, I would like 
the Prime Minister to tell us, apart 
from what we know already, whether 
the Government is applying its mind 
to any possible steps, however re-
mote or slender they may seem at the 
moment as practical possibilities, in 
this direction. 

T am provoked to ask this question 
simply because I find the Prime 

• M;,lis!er himself. in his monthly Press 
Conference on the 21st March last, 
was asked a number of questions, and 
hp 'has stated there that. in his opi-
nion. if both parties would agree 
umtuaUv to some sort Of arbitration, 
th~n that could not be ruled out. I 
am not supporting this view, because 
jt ;s not at all clear to me what is 
meant by it. But the Prime Minister 
bAS said something in his official Press 
('.onfer~nce. Of course, arbitration 
PrPsumElll that there will be agreement 
bPtween the two contending parties 
0., the terms and conditions of the 
arbitration. But nevertheless the 
PQint is that an idea has been mooted, 
hl\s been thrown out. I do not know 
wltat sort Of reception it has had else-
,,,here or whether there is any pro-
po,al to follow it up at all. So we 
would like to be enlightened about 
this to smile extent, 

17 brs. 

Then. one other part of our terri-
tQry I would like to mention, that is 
Pondicherry. Let us not forget that 
the de ;ure transfer has yet tp take 
place. and I do not knOW for how 
many yearS more we shall have to 
wait. I would like to know what the 
position is now. I am tempted to t9ink 
that it has some connection with 'the 
question of our attitude to the Algerian 
Provisional Government. Because 
the Government which is involved, th~ 
Government of France, is the same 

Government which is holding up and 
delaying the de ;ure transfer Of Pon-
dicherry. Our Government, I believe,. 
has adhered so far to the view that 
if we do not recognise formally the 
the Provisional Government of Algeria 
it might put us in a better position to 
intercede with the French Govern-' 
ment both on behalf of the Algerians 
and perhaps also to expedite this little 
remaining matter of ours regarding 
Pondicherry. I would like to ask the' 
Prime Minister, what is the position 
now. Now, the Provisional Algerian 
Government has been set up with the 

-agreement of the French Government 
itself. Through the Evian Agreement 
this Government is installed and reco-
gnised and treated with by the Govern-
ment of President De Gaulle himself. 
Yet we are alone--not alone perhaps; 
we are certainly an exception to many 
other countries, about 34 countries. 
which have recognised this Govern-
ment. We still stand aloof. I would 
like to know what is the position of 
the Government. At a time when 
every attempt is being made to sabot-
age the Evian Agreement which 
WQuid bring this whole unfortunate 
tragedy of Algeria to a close, we' 
stand aloof. But, the very Govern-
ment which was carrying on this was 
in Algeria against the Algerians has 
itself been brought to a position when 
it has to recognise this Governmel1t. 

I have not much time left. There-
fore, I would just mention one or 
two other problems which should en-
gage the attention of our Govern-
ment. I refer, first of all, to the 
threat of war which also seems to be 
100Dling large on tlJIe eastern or south-
eastern periphery Of our country. That 
is to say, in South Vietnam and Laos. 
We know the developments which are 
taking place there. But, we have a 
specific role to play since we are in the 
International Commission for Super-
vision and the Arnlistic Comnlission. 
We are Chairman in one case. I have 
no time to quote. I will refer the 
Ministry only to the latest issue of 
the Time magazine--the very latest. 
There are several pages in this which 
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-will give you a very clear picture, a 
very frank admission of the extent to 
which open military intervention by 
the U.S. Government is taing place, 
This is their Own journal; this is not 
-a communist paper or anybody else's 
paper. Just read the admissions in 
this, packed with facts and figures 
Which clearly show that the United 
States is openly and nakedly involved 
and has established a military head-
quarters there and is carrying on 
large-scale military operations. 

Regarding the Congo, I have sim-
ply to ask one question. We had 
forewarned that this thing would 
come to pass one day. We are prac-
ticalh' alone, if I may say so, hold-
ing the daby of the United Nations. 
So man other countries which had 
substantial contingent there have 
pulled out long ago. I am not saying 
that we should pull out tomorrow I 
am asking the Government to re-
consider and re-assess what is the 
position, and in which direction the 
Congo is being taken. What has hap-
pened to the implementation of the 
Securitv Council Resolution of 21st 
February~ 1961, in whose defence; to 
uphold which our military contingent 
wa.. sent there? Has the Congo been 
integrated territorially? Has Katanga 
and the regime of Mr. Tshombe been 
brou1{ht to heel? Have the foreign 
merceneries been expelled? Has Mr. 
Lumumba's murder been probed into? 
These were the terms of the Security 
Council Resolution on whose basis we 
sent 6000 or 7000 men to face all 
manner of risks there. Shri B. K. 
Nehru. our Ambassador in Washing-
ton has only 3 or 4 days ago, I find, 
expressed his l!I'eat concern to the 
Secretary of State of the United 
States Government at the very slow, 
tardy progress which is being made 
bv the United Nations in achieving 
its aims in the Congo But, who is 
facini!: the music? Every time some-
thing happens there, it is our troops, 
because nohodv else is left. We are 
alone. It-;s no doubt a very gallant 
gesture. We should estimate whether 
we are really making any progress in 
the direction we sought to' go, and if 

not, why should we not make a bold 
re-assessment. 

Another point which I would plead 
with the Government-we plead 
every year for it, but it does not seem 
to have had any effect-is it consis-
tent with their own policy Of non-
alignment on the question of attitude 
to the two Germanys? I find from 
the report which has been circulated 
that in the last year, we have 'estab-
lished Consular missions in both the 
Koreas-botb North Korea and South 
Korea. That is very !fOod. We treat 
them equally. We have some sort of 
an equidistant or equal relationship 
with the two halves of Vietnam. That 
is to say, those countries which have 
been partitioned for some reason or 
other, the India Government treats . 
both of them on an equal footing. 
Why is it only in the case of the 
German Democratic Republic, with 
Whom we are building up trade rela-
tions and commercial relations and 
from whom we are taking technical 
assistance to set up factories and 
plant- in OUT country, we recognise 
Western Germany, but refuse to re-
cognise the German Democratic ~e
Dubli,,? J. this consistent with non-
alignment? Is it not alignment very 
much, alignment on one side? 

I would just like to mention one or 
two point!! about the administrative 
side, if I may say so, of this Ministry. 
That is a point on which I' am afraid, 
even in general terms, I cannot agree 
with the Government. Because, I 
find that there has really b~ no ap-
preciable improvement, if I may say 
so, in the quality of our work abroad 
despite all that has been said in this 
report. I do not say that all indivi-
duals who represent us abroad or all 
our staff abroad are a bunch of incom-
petents or nincomoops. There are ex-
ceptions everywhere. But, by and 
large, can it be disputed that these 
high-ranking personnel of the Foreign 
service cadre, who man most of our 
leading Embassies. are not function-
ing in a way which will enable then 
to give propt'r expressiOn to this policy 
Of non-alignment, of peace, of anti-
colonialism, which our Government 
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professes and carries out and in which 
we are prepared to support them 
fully' The Foreign service cadre, I 
am talking about the higher echelons 
of it, I submit, have no proper under-
standing and no proper, if I may say 
so, passion. That passion which is 
required, the passion which the Prime 
Minister often displays is totally lack-
ing among these gentlemen. I would 
say that they do not understand what 
non-alignment is. Their whOle edu-
catipn, their social upbringing, if I 
may say so, their outlook is such that 
they are very much aligned to the 
West. This, On certain occasions, does 
land us in very embarrassing posi-
tions. 

Similarly with the quality of our 
delFgations to the United Nations. A 
paper like the Statesman has, from 
its special correspondent at the 
United Nations, published only a few 
days ago, a despatch which is a very 
humiliating thing. He lays there that 
a majority of the people who compose 
our delegations to the United Nations 
create a most unfavourable impres-
sion; they are not properly briefed; 
they are un-educat"!d, some of them 
most ill-educated people. They do 
not know what they are supposed to 
do in the various Committees to which 
they are attached. They do not bother 
even to be briefed properly. Some of 
them are accused by a paper like the 
Statesman of exercising a sort of a 
superior or supercilious attitude to-
wards th,e delegations coming there 
particularly from Africa and the 
Latin American countries which has 
put us in a very bad odour. All these 
things, I suggest, must be looked into 
more seriously. 

A minor matter, Foreign Affairs 
Record is supposed to be a monthly 
bulletin produced by the External 
Publicity Division. It is said in this 
report which has been given to us 
today that it appears monthly and it is 
very useful. I find from the Parlia-
ment Library that there is no issue 
available after November, 1981. This 
is supposed to be a monthly record. I 

do not know-the hon. Minisier of 
State is shaking her head-it is cer-
tainly not supplied to the Lok Sabha 
Library. 

Mr. Speaker: The hon. Member has. 
to conclude now. 

Shri Indrajit Gupta: I would sug-
gest that these matters be given more 
serious attention. For example, I am 
told, I am surprised to be told if it is 
correct, that the Press Attaches who 
are working in our Foreign Legations 
and Embassies are still kept on a tem-
porary basis. They are not made per-
manent up till today. They function 
on a temporary basis. They have not 
got even pension benefits, facilities 
which other people in government ser-
vice have. They have no provision 
for pension or old age benefits. These 
are people who are supposed to work 
abroad in publicising our stand and 
OUr policies abroad and keep in close 
touch with public opinion in these 
countries. This is not the way of 
functioning. I th;.nk these personnel 
should be properly graded and edu-
cated. There is nobody who cannot 
be educated to do a thing. If those 
people who are lower down like Press 
Attaches-humble people like that-
have got genuine grievances they 
should be looked into and rem~died. 

I hope all these points which I have 
raised will receive due attention of 
the Minister. 

Shrl Nath Pal (Rajapur): I wish 
that it was announced by the Prime 
Minister or on his behalf that the 
House would be having an opportunity 
to discuss the international situation 
separately from the discussion of the 
Demands of his Ministry. because this 
is the only occasiOn when we can 
take into consideration the working of 
this Ministry, and naturally we. will 
be handicapped because of this being 
the only occasion some of us would 
like to say something about the way 
the Ministry, that is, the administra-
tive side of the External Mairs Min-
Istry, is functionIng. 
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Perhaps the best comment on the 
way this Ministry is functioning is 
offered by the Report they have pub-
lished. I was a little more lucky that 
my hon. friend, Shri Indrajit Gupta, 
and I got a copy of the Report which 
I tried to study in the night. Actually 
it does not take a whole night to read 
the Report. 

I think we have a very dynamic 
foreign policy. But this Report fails 
to reflect even in a very modest way, 
even in a remote way, either the 
dynamism of ilie individual who em-
bodies the foreign policy, formulates 
the foreign policy, or the dynamics 
that promote and guide, that are 
underlying that foreign policy. 

I will be very brief about it and 
will try to draw the attention of the 
House to certain aspects of this 
Report. Let us open up page 17. As 
regards Goa, this is what it has to 
say: 

''These remnants of Portuguese 
colonial rule in India were re-
united with India on 20th Decem-
ber 1961". 

think here was a day worth living 
many times, a day which we thought 
was our sheer luck that we were 
allOWed to witness. But how is it 
reflected in the External Affairs Min-
istry's Report? On th at day this was 
what happened-which I read out. So 
casually managed, so insipid and so 
uninspIrIng. There is nothing that 
the world could know from it about 
the agony of the country, how long 
we had been patient, how long we had 
been trying every possible means to 
persuade the Portuguese not to forcE' 
us to use, of rourse, what is thE' 
sovereign right of every nation. You 
will not see any word about these in 
the Report. It was a kind of a minor 
operation like a vaccination that was 
carried out! In such insipid and cold 
language is the liberation of Goa 
mentioned in this Report. 

But there are better speCImens to 
come. Here is Nepal OD pap 21 •. 
These are the words: 

"Relations between India and. 
Nepal have, however, continued 
to be close and friendly". 

What shall we say about this? Does. 
.t in any way reflect the present rela-
tions between our tWO countries? Does· 
it show the concern the DatioD is 
feeling over a clear deterioration in. 
the relations between two great neigh_ 
bours? Nothing of the kind. This is· 
just an insipid catalogue. But how 
insipid it can be is provided further' 
in the Report. Right now everybody' 
is concerned about it and we are mak-
ing every effort to bring about an ~
provement in our relations with· 
Nepal. But obviously those whoP com-
posed this Report are not much. 
aware of this fact, because this is how 
)Ii epal is dismissed: 

"A Ramlila troupe performed in 
Kathmandu during Diwali and 
was much appreciated". 

Here we are very eager, very anxious,. 
very concerned, doing everything to 
improve this relationship. But here· 
are these gentlemen telling us that 
a Ramlila troupe performed in 
Kathmandu. And the chapter OD 
Nepal ends. 

Now let us go to something eveD. 
more serious and grave-our relation-
ship with Pakistan. Not a day passes· 
.vithout causing some arutiety to those 
who think .aoout the well-being of 
this country, as to what Pakistan has 
to say. We never know what that 
totalitarian regime may be intending 
towards our country. Such is the· 
present delicate condition of the rela-
tions between the two countries. But· 
this is how the External Affairs Min-
istry's Report ends on this on page 3f:' 

''The Indian High Commission 
in Karachi also arranged a con-
cert of dance and music at the 
Rivoli Theatre in Karachi in aid 
of these victims". 
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'The report on Pakistan is dismissed 
· with a reference to a dance recital! 

Now let us go to China, which to 
· the Prime Minister symbolises the 
· greatest single problem with which 
India is confronted, and perhaPs will be 

·-confronted for a hundred years more. 
'These were his words on 8th Decem-
-ber in this House, but how are those 
who are trying to reflect this in the 
written cold word trying to see it is 
reflected, to see that it is properly 

-mirrored? There are some good 
'ehapters in it to whiCh I will be refer-
:ring, but here is again an anti-climax: 

• "Offers from the Governments 
of Madhya Pradesh and Orissa to 
prmcide land for the resettlement 

. of Tibetan refugees in agricultural 
·eolonies are being Considered.". 

''!'his is how the repOrt on China ends. 
We can go through page after page 
1IIld only express our regret and 
-lament that this kind of working 
· does not give any kind of idea at to 
'what are the dynamics, what are the 
-ideals, what are the goals and objec-
·tives the foreign policy of this country 
is placing before itself. I think I 
would very much ilke to recommend 

'-to the senior officials of the Foreign 
Ministry to read a book called The 
Ugly American. It is a book which 

· perhaps the Foreign Ministry of every 
eountry should read. It is a satire. 
Perhaps the· Indian diplomats need to 

-read it more than any other diplomat. 
I think that those of us who have to 
go abroad now and then get an im-
pression that our Embassies abroad 
are creating the image of an ugly 
Indian by the way they function. 

We will take a very simple example, 
-Goa. I think never was India right as 
on the issue of Goa, but what hap-
pens? Precisely in the capitals where 
. due to misunderstanding, due of 
·course to determined hostility in some 
-eases, but mainly because 'of the 
:lamentable failure of the Indian mis-

sions, whOse principal job is to inter-
pret what we are trying to do, we 
were totally misunderstood. It was the 
wrong foot that was put forward in 
those countries. All kinds of excuses 
were given. The issue was never 
clinched by telling those people: what 
would England have done if Hitler 
had occupied a part of Portsmouth; 
what would France have done if a 
part of her land was occupied; how 
did France react when Hitler really 
occupied her territory; and that is 
what is precisely we are trying to do. 
We could have told the Americans: 
supposing New York was in perennial 
occupation of a foreign Power, what 
would yOU have done; that is what we 
did. But never was it done. Apologies 
were given. Again and again the 
sickening, stupid story of a bullet 
being fired on a merchant ship was 
repeated, and they were told that 
there was firing across the border. Did 
we need this kind of propaganda to 
convince the world that we were try-
ing to save our self-respect and 
honour and exercise our basic right in 
this country? No. We never had the 
courage, nOr the imagination, but the 
worst thing was how the Embassies 
functioned there. 

I would like to ask some questions 
of the Government regarding the 
functioning of the Ministry again 
here. I think people remember and try 
to implement even when they become 
Ministers what they very significantly 
criticiSed when they had the privilege 
of sitting on back benches. One such 
very charming and intelligent young 
man now and then used to participate 
in the debates in the House. He has 
now been promoted to Deputy Min-
istership. He gave some testimonY 
before the Estimates Committ\!e. It is 
worth while studying it, and I should 
like to know what has been done with 
regard to that. Certain questions were 
asked regarding these missions and 
their functioning. How do we cate-
gorise them? It is very interesting. 
Posts in the Ministry are ea tegorised, 
that means ambassadorial posts and 
missions, not according to the impor-
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tance, not ac~~rding to the territory, 
but according to the climatic condi-
tions, A, B, C, D, E. The best is A and 
accordingly it goes down, and who 
goes there? Category A is of course 
Western Euro:;!e, and I think the 
Soviet Union too is included. I think 
she will be Sltisfied to know that. 
Where the climate is not very incle-
ment, where the standards of living 
and creature comforts are of the 
highest order, these are A category, 
and who goes there? I think for ft. ty 
years we shall have to send idealists 
to try to undo the kind of work that 
Catherine Mayos have been doing for 
<len turies regarding this country and 
try to reflect, try to express, try to 
convey the urge that inspires India, 
the tremendou; tasks that face India 
and the mammoth effort this country 
is putting forth to be on its own legs. 
Nothing of the kind you will ever ftnd 
being reflected in any of these Embas-
sies. I pow, of course, and I would 
readily agree with my hon. friend 
Shri Indrajit Gupta, that there are 
exceptions and exceptions, and some 
of them we have seen trying to work 
in this dedicated spirit, but tbey- are 
few and far between. It is a kind of 
patronage to be distributed that yOU 
want to go to Western Europe, but who 
will be going? Well, the senior civil 
servants. This is a kind of reward. He 
ha- been toiling somewhere, SO this is th: reward, because there everything 
that crellture comfort and modern 
technology can afford is available. I 
would like to ask of the Prime Min-
ister: is not Africa of vital interest? 
Is Asia not of vital interest to us? 
And I would like to know how many 
of the civil servants have been put in 
charge of the Mission. in South East 
Ash and in Africa. There is one single 
exception in the case of Gha!1a where 
a senior Civil Servant has b~en sent 
as the Head of the Mission. And, I am 
told he too will be going. Then we 
can study the entire mh,ions. We 
should see the number of Civil Ser-
vants in Western EurOPe and also see 
who is manning the Missions in 
Eastern Asia and in South Ea3t Asia. 
They are young men; seme of them 
are very brilliant and dedicated; some 
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of them have caught the spirit of the 
foreign policy, the spirit of this 
'country; but they are few and far bet-
we~n. I think this area is of vi tal 
Importance to us, those countries 
which surround Us immediately; and 
the beet talents will have to be sent 
there. But who wi:! be bothering 
ab~ut these? After all, the weather in 
Saigon or the weather in the capital of 
Vietnam is not so gOOd as the salu-
brious air in London or in Paris or 
Stockholm or in Copenhagen There, 
of course, these gentlemen must go as 
reward for their services. 

There is another thing. I do not 
know what kind of control i; exe!'-
cised on the Heads of these Missions. 
Other countries have Inspectorates of 
Foreign Affairs which consist of very 
senior Ambassadors who haW! retired 
from service and also Civil Servants, 
those career diplomats who have 
retired from Civil Service and who 
have no axe to grind. who have no 
cousins to promote Or to connive at 
his follies. And this Inspectorate goes 
and checks what the Embassies are 
doing. They stay there and ftnd out 
things. 

Of course, a reply will be given that 
Shri Nath PBi should read '~e report 
more carefully. We also have an 
Inspectorate. What does that Inspec-
torate go and do? It goes and investlr 
gates into such matters of vital impor-
tance to the country, what should be 
the kitchen provis:on for an EmbaSS7 
and whether Class A should get SO 
many SDcons and whether Class B 
should get sO many knives and forks. 
This is what it goes and looks into. 
These are minOr things that can be 
the job of a minor auci:tor who can look 
into these. We do not want our·l1l(mey 
to be wasted like this. What should 
the Inspectorate look into? It should 
look into how these Mhs:ons function, 
how they discharge their duties and 
whether they are exerting to the 
utmost. This is the shocking state of 
.. lhirs. Some of those who might have 
had an opportunity of going abroad 
might have been shocked at seeing 
the contrast between the dedicatd 
manner in which the Chiefs of other 
Embassies function and. the indifferent 
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and casual manner in which the Hea'l!s 
of the Indian Missions function abroail. 

I would like to ask one more qUIls.. 
don. Do we take Africa seriously or 
not. In how many ot these newly 
liberated countries have we tried to 
send our best men. I know our Prime 
Minister did not have a very happy 
experience when he tried to send 
political leaders, immediately after 
independence, as our Ambassadors. 
That is no reason why we should 
come exclusively to rely upon people 
to whom career comes before any-
thing else. It will be far from me .... 

Shri BanumanthaiYa (Bangalvre 
City): The senior politicians who 
were appointed have a tale of their 
own to tell. It is the Civil Servants 
that brought them to that embarrass-
ing condition as a matter of duty SO 

that those posts may be reserved to 
them exclusively. 

8hri Natb Pal: I think We should 
give credence to this which it deserves 
a. it comes from a very senior 
member of the ruling party. This only 
practically confirms what I have been 
trying to Sly. He has put it succinctly 
and cogently which I was trying to 
put in my own language all this time. 
I hope the Prime Minister would try 
~o do something about it. . 

But, I will nOW come to my ilmne-
diate national interest, the countries 
which were once near and dear to us. 
What is happening there? I think I 
had occasion to try to point out how 
the tremendous Chinese genius for 
dedicated effort, for ingenuity and 
their vitality with their single-
mindedness and strength pushed us 
from the stage of Asia. We should 
look to the new trade offensive which 
they have launched agaimt India in 
Burma, Indone3h and In Nepal. We 
sit down and try to tell somebody how 
they should behave. U todsy we feel 
exercised, and concerned about the 
fact that a road will be constructed 
betwp.en Lhasa ani Khatmandu. who 
is responsible for that? Is it only the 
pres~nt regim~ whose calloume3s is 
responsible? Who can deny that every 
country has a right to have any kind 

of relatienship with another country?" 
We simply respect the sovereign right 
of the Nepalese, BUd their right to 
pursue the stePs which in their wis-
dom they think fit to pursue. But. 
certainly, this is a departure from the 
policy w.hich Khatmandu used to 
pursue; and who is responsible for 
this? They drew a lesson from the 
kind of policy we were following. We 
were not attaching that kind of 
importance to these countries which 
we ought to have bestowed on them. 
We took them for granted for too long. 
It is no use saying 'no,no,' and angrily 
brushing aside our criticism. We did 
all that. We can bring too many facts 
here. Unfortunately paucity of time-
makes it very difficulty-I would like 
to ask him, therefore, whether any-
thing is being done with regard to 
this. One is afraid, precious little. We 
should take into consideration the 
myriad fronts through which China is 
trying to attack. May I aSsure my 
friend Shri Indrajit Gupta that I am 
not trying to sing as he accuses me. 
a hate hymn against China. But there 
is such a thing like realism in inter-
national affairs. He has tried to quote-
the Prime Minister's speech earlier. I 
will be quoting another. I wish that 
he had brought himself up to date. He-
feels particularly concerned regarding 
the illegal exclusion of China from the-
United NatJons. I wish he had felt half 
as concerned regarding the illegal 
Chinese occupation of his motherland 
about which he did not refiect in this 
discussion . . . (Interruptions.) 

Mr. Speaker, Chinese moves need tD 
be watched. The Prime Minister has 
said something which Shri Indrajit 
Gupta should remember also. There is 
a Chinese tendency that every time 
China comes under a Central Govern-
men~today they have a real central 
government, an able government and· 
I think, in a military sense a mighty 
government-the Chinese had always 
throughout their history shown a ten-
dency to expand, to spill over the 
borders. That is precisely wh~~ has 
happened. But I am not so much im-
m~diately worried about any military 
clash between China and us because 



4261 Demands VAISAKHA 22, 1884 (SAKA) for GTants 

the old leadership of the high com-
mand of the Chinese are marshals and 
generals; they are hard boiled; they 
know what the haute march is. I do 
not think they will be tempted into 
any military adventure. But theil 
policies are something different. 
Keeping us engaged on our long bor-
der they are trying to push us out 
from the stage of Asia where it was 
the Government of India and it was 
this Prime Minister who had intro-
duced modem China to the people of 
Asia and to the people of the world. 
With their diplomatic onslaught, diplo-
matic offensive sedulously, adroitly 
and skilfully, with that master strata-
gem which they alone can bring in 
peaCe of day, the Chinese lITe pursu-
ing that policy. There is no bombast. 
They are keeping us engaged on 
another front and are trying to pursue 
their policy. Are we aware of this? 
Are we trying to do something about 
this so that, we are not pushed out by 
China from this? 

Today Nepal thinks it useful to 
reach an agreement with China. 1 
think we are principally to blaml! 
because the small nations as we have 
'been repeatedly warning the Prime 
Minister drew their lesson: if the 
Government of India cannot defend 
her own territory against Chinese, 
what use is the assurance given by the 
Prime Minister that an attack against 
Nepal will be regarded as an attaek 
against India? That promise needed 
fuming, needed ,bones on which it 
could have stayed. No, it was like 
rubber. Because of that the small na-
tions gradually began to draw their 
lesson thinking that if India cannot 
face China, what is the use of our 
trying to put up a bold face? It will 
be Don Quixote. They feel like that 
and we are responsible for it. 

There is another aspect of this 
foreign policy which is assuming sin_ 
ister proportions, and sinister under-
tones for us. There is an unholy 
alliance. What the Prime Minister said 
yesterday may perhaps be diplomatI-
cally correct. But I only wonder if it 
was enough for the House to be satis-

fied with that kind of a cryptic re-
mark: Government does not sound 
its suspicions. You need not sound 
Only we will be demanding 
whether there are poliCies which are 
adequate to these well ,based suspi-
cions. There is a kind of an alliance 
which is not accidental between the 
Government 6f China and the Govern-
ment of Pakistan. But such an un-
holy alliance the world has known 
before. I hope my communist friends 
will not be angry with me. China is 
not hesitating to come to terms with 
a totalitarian regime which otherwise 
would have been condemned as a fas-
cist regime. It has all the tendenc.:es 
of a fascist regime; there is no sha-
dow of doubt. To spite India, to hurt 
India and get India in a corner, ChinA 
is not hesitating to reach an agree-
meRt. There is something SIgn: ftcant. 
The Chinese again are the most polite 
people. They know what gOJd man-
ners are. We are perhaps the people 
who may makt' some kind of a mis-
take sometimes in the field of man-
ners but they never do. Therefore, 
some!hing sin'ster happened. The day 
the UN was debating in the Security 
Council the Kashm;r issue the Chinese 
broke all requirements of protOCOl and 
all the accepted decencies of protocol 
to see to it that the note sent 1:> the 
Prime'Minister of India was published 
and the content was known. 

Simultaneously we hear that we 
have reached an agreement to demar-
cate the border in China, in Ladakh 
and in those are!!s of which Pakistan 
is in illegal occupation. • And then 
comes a news item-which we h~ve 
tried to raise here but which could 
not be raised because of technical rea-
sons-the threat by Mr. Khu"shid, th!! 
alleged President of the so-caPed Azad 
Kashmir Governmen', that th~y will 
seek the aid from China, to have an 
AI,!prian tyPe of liheration movement 
of Kashmir-apart from the fact th~t 
this is a sla'ld~r on the brave an::! 
ha.nic Al~'ria,l'~ wloo are fightin~ on 
their own for the liberation of their 
coun~ry. 

There is a meanIng, there Is a "Ut'-
pose, behind this new k:nd of alliance 
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that is growing between them. Can 
we be supinely indifferent about this? 
I have one kind wo.'d, n~nethele5S, 
having expressed our anxieties. One 
is noticing one firming of the post, 
and it is that that I would like you to 
note. It is regarding the firming of 
th~se two posts about which a note 
Was sent and which we rabed in the 
House. The Prime M:nister sa:d that 
if any:Cody tri~s to demolish, to scut-
tle, to remove these posts, we shall 
resist. I think that th's new kind 
of firming of the will i3 the true policy 
of the Government of India. These 
news notes exchanged be'ween the 
two Governments are gradually re-
f!e=ting this policy. 

EVlln this otherwise deplorably dis-
app.)mting report carries, I think, 
some good passages on tms aspect of 
it. May I assure Shri Indrajit Gupta 
that nobody ever wanted a war with 
China because it is the height of folly. 
But you do not prevent aggression by 
saying all the time in the face of the 
aggressor, "We do not want war, we 
do not want war." What if he wants 
it? A war can be unilaterally im-
posed on a peaceful nation too. So, 
the porcy towards China cannot be, 
"We do not want war." We want the 
Chinese to vacate the aggression. If 
you do not want war, we would push 
you out from every single inch of our 
territory, which you have illegally 
occupied." This is how we should try 
to react. 

Tak'ng into consideration all these, 
I feel thlt the new words which we 
have found-and it was a wonderful, 
thrilJ'ng experien'e for us, after being 
continuously ridiculed by the Prime 
Mini~ter in this House by saying, 
"What shall I do? What do you want 
m~ to do"-to use the precise language 
which we always wanted him to use--
are welcome, namely, that "we shall 
tell China that aggre~sion shall not be 
suffered on bended knee3, sUllplicating 

• to yOU that peace b. g'ven unto us, 
. but we shall resist with sucll might as 

we have at our disposal any kind of 

encroachment On the territory of our 
country." We, therefore, congratulate 
the Government on the fact that this 
new policy has found eXpression in 
the policies of the Government of 
India. 

There are some other aspects which 
I would like to refer to. Here again, 
the difficulty has been that we have 
like other things in this country, a 
supremely fine foreign policy. I know 
my party has been deliberately mis-
represented with regard to the foreign 
policy. I think he will perh3ps recall 
.that we had a hand, when he was 
still a young popular idol of India, in 
formulating the basis of that foreign 
policy, when for the first t:me in 1936, 
he created a Foreign Mairs Section 
in the All-India Congress Committee. 
Whenever we have criticised it, it 
was not the basis of our foreign policy. 
It was the deviation from that fore'gn 
policy. It was the falling off the rigid 
adherence from that policy that we 
have criticised. We never challenged 
the soundness of that foreign policy, 
because it is the policy which any 
Government of India wh:ch bears at 
heart the interests of the country will 
be always following. 

Having said this, may I say that this 
fine foreign policy of course lacks the 
adequate machinery. That means, our 
foreign policy reflects the statemen-
ship of a very high degree barring 
occasional lapses like Hungary, etc., 
But genuinely, basically, it is a very 
sound policy, but diplomacy does not 
go hand in hand with our foreign 
policy. 

Here, in this connection, I would 
like to say one word. I should very 
much like to offer my felicitations to 
Shri V. K. Krishna Menon-perhaps 
very unusual from this quarter-
(taughter). and the hon. Member 

is already laughing",","I hope the laugh-
ter is genuine,-for the very able way 
the handled the Kashmir issue, but 
this time, also, by very rigidly ad-
hering, I think, to the brief that the 
Government of India had given him. 
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But his very able advocacy and pre-
sentation Of that ·brief definitely de-
serve perhaps applause from all of 
us. And we, who have always been 
very eager to find merit even in 
those with whom we have most dis-
agreed. take this opportunity to offer 
him our felici.ations on the way he 
had handled this question. 

Having said about this, I would like 
to tell my han. friend Shri Indrajit 
Gupta and perhaps some others that 
in discussing international affairs it 
will not be useful to lose the perspec-
tive and to be obLvious. of new 
changes. I think both in Washington 
and in Moscow, winds of change have 
begun to blow. The Russia of 1962 
under Mr. Khruschev is not the same 
as the USSR of 1953 when the al-
mighty Stalin ruled supremely over 
the country. But it is equally true, 
as the Prime Minister said, that the 
United States under this Harvard ide-
alist is not the same as the United 
Slates a little earlier that we used to 
know. In all our approaches, parti-
cularly those who are eager to see 
that the foreign policy of this country 
is faithfully implemented and respect-
ed will have to bear this in mind. 

Concerned as we feel, as we are 
discussing today the international 
situation in such little time as we 
have, perhaps another cloud charged 
with all kinds of dangerous elements 
is settling on the world. because in 
the meanWhile perhaps the ninth or 
tenth-I have lost count-atomic test 
will have been carr:ed out. I think 
the efforts the Government of India 
are m'lk'ng in this regard perhaps ,,?11 
bear fruit. In spite of the shoutmg 
that is being done from Moscow at 
Washington and from Washington at 
Moscow. I think the areas of agree-
ment are developing and expanding, 
One is noti:inll that. 

Having seriously expressed my 
many appreheJl8ioD8 regarding some 

aspects of the policy of the pres ~nt 
.Government, I should wo J.ke to 
express our appreciation of the elfo:-t 
that our Government is making to 
bring sanity, to try to prevail that 
nothing Wlll be gamed by this insane 
race, but everything perhaps is to be 
gained by reaching even a modlP 
operand, for the time being. 

I should like to tell our Prime Min-
ister that somehow the way we have 

, acted with regard to Algeria has not 
done any credit to one of the basic 
princ'ples of our foreign policy. I 
had occasion to plead with, him when 
he proceeded to Belgrade for the con-
ference, wh:ch I think was maiDly· 
saved because of the part he played. 
that he announced the recognitidh of 
the Provisional Government of Alge-
rian people. But all kinds of excus". 
were given. Perhaps he was very 
worried that France may take it amiss. 
that France may misunderstand us. 
,But then, we were taken a back. We 
were worried that France would be 
misunderstanding Us if We recognise 
the Algerian Government. And, what 
happened? Within a few months, 
France herself started negotiations 
with the same Government. I think 
we have lo;t something, if not all, 
of our s'anding among the people of 
Africa, who are struggling for peedom 
by the way we have behaved towards 
Algeriil. 

After all, It Is not the legalistic thing 
that we are interested in. There may 
'be this Government in Tunis; there 
Is this executive committee in Algiers. 
Are these issues ever solved in L!lis 
legalistic manner? I think this is a 
political matter and We need to be 
among the first nation'S to wr.lcome 
heroic people. I do not think in mod-
ern history, anybody has made such 
ireat sacrifice as the Algerian p~ople 
at the altar of freedom and India 
should have been the first to show 
her appreciat'on by being the first to 
recognise this country. But some-
how, in the mind of a man, who hall 
been always the first to take a bn~
teJ:m perspective of history and the 
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fShri Nath Pai] 
meaning of things, the legalistic con-
siderations on this occasion weighed 
_more heavily than ;the imperative 
lIle~essity that before anything else, 
!before even protocol, comes our frat-
-.ernity with tho5e who fight for lree-
dam, since we have stiU been remem-
bering the lashes of slavery on our 
back. 

I am sure his Missions, his friend5 
and his own personal knowledge 
must have been telling him that the 
agony of the Algerians today', when 
they are going through the second 

• phue of their ordeal, facing the 
OAS murderers, is not so much that 
th~ are being called upon to give 
this toll, but that even in this hour 
of agony, the Government of India 
continues to stand by and watch, 
because the new Government will 
come in July. Discard this legalistic 
formality; dispense with it; do away 
with it and say, we welcome you, 
we salute you, we receive you; al_ 
ways we were with you in spirit, so 
that when we see the consummation 
of your goal, we rejoice with you. I 
hope that this wishy-washy policy 
based on a legalistic approach to this 
v'tal issue will be abandoned by the 
Prime Minister and we shaU be trying 
to make good what we have lost. 

I also hope fervently that the Prime 
Minister will give consideration to 
some of the criticisms I have made 
regarding the functioning of his Min-
istry, regarding categori5aUon, which 
Was mot!vated by a single considera-
tion and anxiety that out posta abroad 
earry something of his .own dynamism, 
something of his ov.-n idealism and we 
have never seen a -remote echo. It 
was in this spirit that the criticisms 
'We!"e offered and I hope they will be 
understood and replied to it' thia 
spirit. 

Mr. SJR8.ker: Hon. Members may 
now move their cut motions relatinc 
to the Demands under the MInistry Gl 
I!xtei"nal Affairs subject to their beilu! 
.alterwise -admissible. 

Economic welfare of tribal people ill 
the Third Five Year Pia" 

Shri Sivamurthl Swamy: I beg to 
move: 

That the Demand under the 
hea Tribal Areas be reduced by 
Rs. 100. (1). 

Need for liberal policy to honour the 
tribale people's tradition 

Shri Sivamurthi Swamy: I beg to 
move: 

That the Demand undel" the 
hea Tribal Areas be reduced by 
Rs. 100. (2). 

Need to infuse national spirit amDftg 
N agas by resPecting their legitimate 
traditional conventions 
Shri Sivamurthl Swamy: I beg to 

move: 

That the Demand under the 
head Naga Hills Tuensang Area 
be reduced by Rs. 100. (4). 

Need for strong action against anti-
Indian activities among lOme milt-
lead N agas in the area. 
Shri Sivamll1'thl Swamy: I beg to 

move: 

That the Demand under the 
head Naga Hills Tuensang Area 
be reduced by Rs. 100. (5). 

Plight of the overseas Indiaus i" 
Burma, Malaya and Ceylon 

Shri UllllUlath: 1 beg to move: 

That the Demand under the 
head External Affairs be reduced 
by Rs. ioo. (6). 

Heavy e%plmditure of our embas~ 
in foreign countries. 

Shri Sivam1lJ"thl. Swamy: I beg to 
move: 

That the Demand under the 
bead External Mairs be reduced 
by Its. 100. (29) . 
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Need to channeliBe foreign tnlde 
:hTough OUT embassies 

Shrl Slvamurthl Swam,.: I beg to 
move: 

That the demand under the head 
External Affairs be reduced by 
Rs. 100. (30). 

Jl'ailuTe to liberote the Chinese and 
Pakistan occupied te1'ritory on the 
Inaian b01'der. 

Sbri Slvamarthi Swam,.: I beg to 
move; 

That the demand under the head 
External Affairs be reduced by 
Rs. 180. (31). 

FailuTe to a:/J01'd legitimate p1"otectioR 
Of the Tights Of Indian national$ '" ' 
Pakistan te1'1'itone8. 

Shrl Tri4ib Kumar Chaadhari: 
beg to move: 

That the demand under the head 
External Affairs be reduced by 
Rs. 100. (33). 

Need to expedite settlement of the 
question Of people Of Indian origin 
in Ceylon. 

Shri Koya: I beg to move: 

That the demand under the head 
ExtemaJ Affairs be reduced by 
RB.18O. (41). 

Need of Tem.ot)ing the haTdship. ez-
perienced by Indians in Bu1'mI1 par-
tict&laTly regarding remlttaftCe of 
money. 

Shri Ko,.e: I beg to move: 

That the demand Ufteler the head 
External Affairs be r~uced by 
Rs.' 100. (44). 

Failure to expdite the de jure trans-
feT of State of Pondiche1'1'y to India 

SIIrl U"lI8th: I beg 10 move: 

That the demand under the head 
State of Pondicherry be reduced 
by Rs. 100. (34). 

Status and administTation of the State 
of POlidicheTTY 

Shri Tridlb K1DII8I' Claaadhari: 
beg to move: 

That the demand under the 
head State of Pondicherrybe 
reduced by Rs. 100. (36). 

Need 1M de jure transfer of POtIdi-
cheTTY without further de14110 

8M1 Koya: I beg to move: 

That the demmd under the head 
State of Pondicherry be reduced 
by Rs. 100. (56). 

Need 1M amalgamating Mahe with 
Kerala State 

Shrl ltoye: I beg to move: 

That the demmd under the bead 
State of Pondicherry be reduced 
by Rs. 100. (57). 

Need to abolish collection of tolls Oft 
tnlfflc In Mahe. 

8hrI Koya: I beg te move: 

That the demand under the head 
State Of Pondicherry be reduced 
by Rs. 100. (58). 

Need fM inclusion of GoG ,,. the StGte 
of Mllsorl! 

SMI Slvamarthi Swamy: I beg to 
move: 

That the demand wider the heild 
Goa Daman and Ole be reducei 
by its. 100. (38). ' 
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'Need fOT Tespmsib!e and demOCTatic 
ad~inistTati:ln in Goa, Daman and 
Diu. 

Shrl Sivamurthl Swamy: I beg to 
"CIlove:-

Th:lt the dem"l.nd under the head 
G03, D3m:ln and Diu be reduced 
by Rs. ioo. (39). 

!PTesent a.dministTat:ve set Up' of Goa, 
, ·Daman and Diu 

Shri Trldlb Kumar Chaudh1lri: I 
beg to move: 

Th'it the dem:lnd under the head 
Goa, Dlman and Diu be reduced 
by Rs. 100. (40). 

·iN eed to Temove the difficu~t!es e:r· 
perience!l by Ra; pilgTims to Saudi 
AT:1bia. 
&hrl KOJa: I beg to move: 

Th3t the demmd under the head 
Other Revenue Expenditure of the 
Ministry of Extem:ll Affairs be 
reduced by Rs. 100. (60). 

Mr. Speaker: These cut motions are 
DOW before the House. 

WTo~UW(~) :~ 
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~ ~ ~ ~ mm F 111ft' ;rrvrni 
it ~ ~tl'~ m • f~ IIiT 
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~ gm f'li <mr 1t'Ii 1Ii'r ~ ~t<: ~ 
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Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, the debate liD far hu 
proceeded along three lines. 

Shri Natla Pai: Only three speakers 
have spoken; so only three line!!. 

Shri D. C. Sharma: In the lint 
place, some of !.he hon. Membel'll of 
this House have voked their c:rlticlslil 
or their discontent about tile working 
and the functiOning of our foreigD 
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[Shri D. C. Sharma] 
missions abrol¥i. Some of them have 
also criticised the formation of the 
delegations which we have sent to the 
United Nations; and one Member has 
gone so far as to say that some of 
the Members of the delegations have 
not been educated. 

Shri Indrajit Gupta: "Educated" 
means educated in that field. 

Shri D. C. Sharma: It has also been 
said that our propaganda has not 
beert all that is claimed to be and 
that it requires improvement. 

]. think before I proceed with the 
other problems that have been posed 
in thi\ debate I would like to say 
sometliing about the foreign missions, 
about our delegations and also about 
our foreign publicity abroad. I do 
not think I have visited as many 
countries as s~me of my friends have 
visited. But I have also been to some 
01 the countries of the world, and I 
can say without fear of contradiction 
t.'lat our foreign ml$Slons abroad, 
within the firtancial limits at their 
dISPosal, are giVIng an excellent 
account of themselves. And the heads 
of our missions and the personnel of 

. our missions in almost all the great 
countries of the world are such as 
command not only the respect of 
their own countrymen but also the 
conftdence of the people amongst 
whom they work. I believe our 
foreign policy would have been a very 
very tame affair if our foreign mis-
sions had not given a vety good 
account of themselves. After all, the 
enunciation of the foreign policy 
rests with Delhi; but the implemen-
tation of that policy rests with those 
missions, and I believe that imple-
mentation is as important as enuncia-
tion. Taking that in view, I would 
say that our foreign missions abroad 
have served their country very well, 
they have been doing a verv good 
iob, and as we gain more experience, 
as we have more wealth and mOTe 

money I think our foreign mlSslons 
will also gain in strength and other 
things. 

Now, Sir, so far as the delegations 
to the United Nations are concerned, 
I am surprised to hear something 
uncharitable said about them. It is 
because I have found the heads of so 
many States coming to Delhi and giv-
ing high words of prais~ to the diplo-
matic activities indulged in by our 
foreign delegations to the U.N. Only 
during the last session the President 
of Argentina came to our country, 
and it was in the Central Hall of this 
very Parliament that he said that he 
was simply amazed to see the diplo-
matic functioning of our delegations 
at the U.N., that the kind of function-
ing is such as would do credit to any 
country which has been independent 
for a number of years and which has 
had experience of foreign affairs for 
a long time. 

Sbrl Harl Vishnu Kamath: My 
friend should lead a delegation to the 
U.N. next time. 

Mr. Deputy-Speaker: The hon. 
Member may continue his speech on 
Monday. Now we will proceed to the 
half-an-hour discussion. 

18 hrs. 

HOOGHLY PILOTS' STRlKE* 

Shrllnc1rajlt Gupta (Calcutta-South 
West): Mr. Deputy-Speaker, this crisis 
which is gripping the Calcutta port 
is still continuing and I have raised 
<this discussion in the hope that it may 
assist in bringing about an early 
solution and settlement. A statement 
was laid in response to a Calling 
Attention Notice the other day, on 
the 3rd of May. I wish just to make 
a few points regarding that statement 
on the lines of which, I find, su bse-
quent statements have been issued 
b" th· Chairman of the Calcutta Port 

------------------------------------------Half-an-Hour Discussion. 


